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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Shri Anto Antony, Shri Deepender Singh Hooda, Shri Jyotiraditya Scindia.
The matters though important do not warrant interruption of business of the day.
Shri Anto Antony raised the matter of rubber prices. I have allowed it two, three
times. Still, I know the problem. Jyotiradityaji raised the issue of heavy rains and
that also we discussed it yesterday. We are going to discuss agrarian crisis again.

So, I disallow these notices of Adjournment Motion. I will allow you afterwards.
#it SfcRTfecr wrereRTa Rt () ¢ orewe weEyT, ... (r9eT)

A Eme : bl T I 9 I T IR g a9 W R 193 @ siqa ==t B B
G-I St @ 919 | Si1% Faga SR DI 8, i S9 vy & 915 9 IorT 1 Fahell
gl

et e @3, srmaw 3R vEdl TRId SuvmE w@aAl qun WWe @i wat (3t wH. deam
AE) : O 313U Fel, Py e H ol IR 8, 39 R e 193 & 3faia =<l oM &
TR A AHR Al @78 < 2l BAR W 989 9 el 1 39 fAvy &1 IS 2 ifh fafd= e
# Rrguem R gl saferw o9 o9 193 & ofaeia =@t anft, A swa W St Sis A
qF1 #AT 9ST| BW Sfad ¥Ry R e wika 89 & 918 w4l & fay AR Bl

AR & : 39 RS Il 980 AR A Gl 7 59 9N H Bl 3] ¥ 9 H JHA
T 21 3R &9 U& A1 fhaAMl &t Taf &Y 1 Samar 37281 =

it SoforTfecr wraaRTa fafern:  srener wEean, 9 A & dfaRe & Sl (aagm)
AR et @ AE qE bl W ORI A 2 /e A [ g1 H Qs W fea el

2 SAferifecr waRa Rifdn @ wE@igy, 9 @ gl 39 favy w® ¥=i 8 9w ar s
BT ... (STaerT)

AT L& : T8 W ol b DA BT 6

3t Afcado @S (AT ¢ Tois & qdlfded R B[R HUReE 3R RiUfert vae o
fad 21 ovR 37 Qe & vgal =i Yo & OMY A1 99 & iU & Jail| 3 a8 S
Tl T8 § Safd & [0 U9 81 W | & 3 d% 5-6 [ U ok QY Bl 394 Dl
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feama T gl e a' favg Aeayt 3 safoy fid o W@ Ay ok 39 W =49 g%
HRAl ST Aq1fh Ae AR 31 of Wb |

AT 3eaet : § a9 H oIl | 3R WE WEAd & Al G DI MURT &l B

At A, ddon AR ¢ I TR 8 & 918 39 IR | F4i Bl

AT SEA& ¢ QI [l Ble-BIC Bl

2 TH. dHaM S : BIC-BIC [ € R 9 W qUIC HA aqTel

AEA A& ¢ B9 9l HRal ¥, A e 7q Syl # S g o5 vy ) owe
SEVECEIRGIEC R

i Yaia Rig (Aftrmn) : #=9, 99 S w1 2. (craeT)

A Sehet @ H Myt ard f qa1s § b SN SR H dler b1 =i i, o ey |
s Sergul
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11.05 hrs

ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Q.No. 301, Shri Om Prakash Yadav
S A YHIY Area: Heel HEISd, WD IRATSHY 56 a1 & foy qem € f6 9 9 @
g @7g @ & Ul € SR T & amdfed wf # I qx A o uiar 21 it
TRATSHATS ST QR Bl 8, 99T SR o9 A1 @9 81 91l 81 89N WRBR < 761 adl B
&I H @J gU 9 dR Usdl ¥ I & URATSHISH B THI W R® B & foy 9o e 2
S WA & ifd qgd At gRATSg Ul W § S 989 SA1ET WHIA o B RO
3Ot AT @l < B H A H#A SN W S gredl € 6 WReR 7 Ot aRarset @
TAT S B I T SEgg BRI 87 AT B, A 3HD aR H FGH B A BRIG?
SR (Varfga) e oar R @ 9 oreme wEiedn, AT Wl 3 S Hard el §
SAD SaE ¥ T 7 7 fh 738 TY uRAeHd g gqet MifveRT & vt ditediR
ARNTHTH IR far 1 7 RNEe sk aft &1 AifeRT @ St 1 39 315 gRASE
Y & AR I @ ©, 224 ANE D 9 W T @ ©, 76 QI GHI IR AN @ R
A Il W& 2l 37 A Bl Sb B P oY Bs HeH IOU MU © Fdd & H37ad 1 54
URATSTIBT Pl Tl X & Sl aardl T & I9H bl Usb afdd &l forard & Sl
UG Y WY W HATAT B UH Aoide HoHe 0 a9 & oy Hal 1 2l BT 31
AmedSl 37 WG ISl BT SRS ol 8, Th Aed dR TR AR A-A1 - dhfdwic AheRue
& 3R SHUHSH U Wiotae Hsiie U 9910 1 € S g9 99 ISl & SIS adr gl et
Tb 37 IRAISHIRN BT FATd 8, SUTRAR URATSHIRT H 391 <) Bl & Hifh sqD el
3SR HIRUT B B 3R I HRON P Sa1d H T & 3SR I Dt IR & B
2 3N GBI Aqd: FBIGAT, Ueh YT &b HdATldeh SATER G faeRal daefl aRArsId
39 UBR B o F y9Tiad Bl 2 st Wear o/R e R R y=sdr ®1 # " w99 ot
H ST ATedl § b 98 WBR 7 VA R 95 A1 g o I8 gieaa e o 9@
fep TR IRATSY FHY TR AT &R & iR Q& Bl O Feb?
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SRe (Jartaa) oo AR [ #@8ied), WeR 7 & HAET H UP AIeae d-oHe gu
T & oy et 8 e Sew R 98! & & 6 are | & H3rery ael gRATSTHsi &1
feror o) | IR STH! Gars W A M Tl [ | 8 TG AHI SIS oid 8, W HATd
D! qd & b Del B & SNAUATH AFCdIR & IR WagH & I Aol & R H &R Ao
gdTs ST Ibdl & SAd T IH 9o S Ahd 8, IABI dIc WSl ST Ahdl 8, SThT eI
P B 98 S HATR B HET A 7H foar-fawel oxa € arfe 39 S &Y e gerr o
RiEd

3t 3 fave: A sreme HEley, # MU AW | HAl HEled ¥ ST dredl g b dqul
AorIsit # 1,23,000 FIS T AT ARG &t gfg g8 &l RIS a9 F9T & 39T
e AATDA, AT BT oAb, AN DI Hodib 81 SY AR TAH ATSHIS DI ISR DI
T W U Yobel RESH! DI T W §eo 4 o] fhar 9y, s aRarssit & forw fora=
N it € = Y SIEwE &1 AW 81, 9% 99 AHIRYY B AW 8, 9 I A
B S AR A DI Ul Rasdl Ao & ded aRATSHIR & Wipfa 8 Smedl ar arrd
3R qHY gfg & DR S <A B JHAM 8 %61 & IqW qal O qobell & a1 A= HA
AT 39 YBR DI BRI-ISHT g9 BT TR Rad 87

TR (Qataa) O par Rig: ener 7eied], A 96 1 984 970 g & 8 3R
S gAEAI W Bl & DM [HAT S BT 2l W U H U dgod HACT A% Aol & A
N & ew QA T E, d1fh 98 oY W B A Uioided Bl AN o S 9 |

SHRI V. ELUMALALI: Thank you, Madam.

In his answer the Minister himself has accepted the fund constraint as one
of the reasons for delay in implementation of projects. I would like to know
whether the Government will come forward to allocate sufficient funds for
completion of projects in time, at least to meet the cost overrun because in the
answer he has given he has stated that 17 projects are pending in Tamil Nadu.
GEN. (RETD.) VIJAY KUMAR SINGH: One of the reasons for cost overrun or
time overrun is improper funding at the initial stage. We have taken note of this.

All the Ministries concerned have been apprised of this issue. They have been told
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to do a realistic assessment whenever a project is made. Efforts are on to complete
projects on time.

DR. ANUPAM HAZRA: Thank you. As we all know the universities across the
nation are engaged in research work and in research statistics is one of the
important elements. I would like to know through from the hon. Minister whether
there is any future plan to conduct statistical workshops and conferences across the
universities.

GEN. (RETD.) VIJAY KUMAR SINGH: Although the question does not pertain
to this issue, nevertheless this is an on-going process. I am sure, we will take this

into account.

AN Sref®T et sremer wEledT, I HA oif 7 WieR fhar 8 {6 dvm ARBR B 780
RATSHY, S 150 FRIS ¥0 ¥ R g, 9 ot 1 3= 7' ft 7 § f% 315 Wioiaew &
RN A BT I 9T o1, IqY g S1El 8 W1 224 Yolged Bl BRE H BIol i 8
Tt 3R 76 Hioaed U4 &, R M1 9ol 81 W] HAT S o STR W aR-a9R & W © (B
T & 6 I AR Y| I8 FaRAT U8 A AN © 6 PIg 1 dr bl W1 HRars | &l
3drs BT ®, a1 o o wivige go giar 8, THe Bl &, Sl 9ad eI bl <Igd
fhads BT 21 39@ drace W A Hiviaed a9 Sl 81 ® € s &R 1 a9 86 &R
PRS B BT JHAM 8 bl ¢l AU I8 41 P8 ® ¢ & W Ve d 9% A 31 He &
AT 1 IS A% AH<, S ¥ THUIIS BT Bl JEURTAT BRAT 8, SUD! 96% bhe-bs Ale
el Bt

# T @ § [ MS-IREQR Freis U algd &, Sl ay 1997 # wWipd gg o
3R 3t @y 2015 Bl IT 800 TS TUY &1 HUiolae o, TEfdh 1100 HRIS $UAT o HI T,
I 295 BRIS BUAT AfdH B AT FT SAB! BIs Sdldesl dF N7 IR IRBR BT Th
SRR AR 1T, S BRE gall, S SIBIRAT &1 ATIRATE & BRUT 3FR 200-300 HRIS
ST U Horae # 9g @ 2 .. (eraeT)

AT A& ¢ 3MUD! a1 I3 8 WY 8, SAGY FAT St Dl Sa1d < S|

... (cgaym™)
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#t TRfET aTd: FEIEd], 31d O FIeIS 7 B ¥ JoRMYR, el 3R IREYR H AR
H BfeAE 8 @ gl w1 AEEg 4 S 5w fou Sarees FuiRa S @ @8 afeha
SUARIA?

SRe (Jartga) o AR g sreme weled), #9 AISt R Usdl JUN SR H de o fb
B HATC DI 39 Aol & aR § ey f&d 7 € b g9 Saedl & forg fedt &1 Frgfaa ot
S| 31 T Saecs! o FRyfey 8 off, siifery 39 ANl & IR # | Srider W@l g ol
A Seadt @ Sib ©| gdre|
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Q. 302)

S ME A@AITA: e WEIS], Sd A8 U I AT o, T4 Tb ANl WRDR F AT
goIc TRd el fHar 1] 39 doic # SRR iR f&hd Saaudic & forg emdi amwart
ATSTIRAT, A, gaT 3R < STl IUTeATy UTHIUT HIerel ATSHT Bl N0 g 21§80 A=A
g ff 9won g8 2 5 3 @ @1 Aued F @ fot ERPR 70 IR aRIS 0 @9
Hf| # A A St § ®E aear g f6 S 70,000 FRIS wUAT AfE w@E RN A
ffead w0 ¥ AR Rea Hoeads 8, $oifaR &, aoi & a1 6 8, STRFIR & IR
B H & g W AN IIRY B, AAfhT ST+ Hell 3R Fsotde d1 ST &1 | R 8H 39
TR & fues & fog IR €7 a1 #3rer 7 59 ddy 3§ R &) 87

S Il Gq9 wSt: A A SN, WA G 7 S datd 8l §, 4 R Sqa!
TS FATET ATEAT| 99 2014 H WRBR BT ST all, AFHIY YETHA! 3¢ A S=ai+ ad b
5 @9 &3l ¥ O PR 9 PRIA [THN &1 SRIHA Bl AT &, I Thiad H Bl
JMITIHAT Tl S BH ARBR H MU I s HH § a9 2014 ¥ fSUTSHe 911 1T 1R 9 FTdaR
DI AT HT TS GRATI 31T Th ARHR BT &1 qfFhal J 120 & T gU I AT we 7
PEl T SIPRTFR &3 § ST 70,000 BRIS & A9 &Y FUaHT 21 § AT B SFhR oA T
FTEdT § 3R g SIgUd § &4 HMDN el %8 & [ AN < Bl Il H Wqehel ©Re], IeTe 1S
H 9 yied 9 81 S| @4 Jigal Bl AEer Bl aiey 6 e Rea SaeHe
BRI 7 1 AU Y 8, gIpRedFR H fAfesT H~Ica™ I oTdx S T T g i |
ST & BRIS ol B MMATARAT 8, S URIfe fHam S| st yaR sremifea 3iR
AT JFex H T FaT dIF BS AR 2 Jdexk H JdT BRIS, aacigd H oo

T[S BRI AN B JMIIHAT gl 3 TR A Soidei~b daex § ft asidhar 21 s9 g 33

R Rara wefied Bl

HEIGA], I§ Al AT AT H ga-l ! 2l 89 ‘Wb g9 sfedr ‘R AT &1 9
HEd © A ST 99 &A1 H I8 I Ayl gl A 9ew 7 o fIvw & IR § @w1 © 98
dJa¥ g9t a1 g1 1 8§ f6 I e &1 oW el 9 Y9 8 @ 2| 39 9F H Hied
fqh™ &1 BT T8l W1 81 8T o1, Afh 3MTST T 24 HATCRIT § I8 B ITSI-3TeT a1
H R o @ 2l IRA WRAR A Ig oy form € 6 Wt @i A Advea Rped
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[N

FAIfAPHIT HHID & JAd S HHD b dad o= T IR & & § 8, SIhl 593
Hag AT B I8 (U 3T H [ weaqui oy 2l

HEIGH], S8l d® e [&hd d@ifafhade & 99 8, Ren od g §iy, way &1 fel
< © AfhT Pt T8l & b BRI JFAAT T8l 99 URil 2 SAFIY A8 TF Tl & 3R Fd Dl
THER B A1y 6 Jed e qafawaed waad ddd-a4 a1 1 7, 27 s
2014 B Bfd-e 7 Afewrg far & gad e el F ) U & TIRAA dD B oy
W e, =R el ufeo @ W R Sege § @ W g SW Td Rea
FATHDBIT HHaDh W el DRl BN I€ AT § 100 ¥ &R B &l 39 ave 4 &l
SFRIT & $9 100 SR H AR 8RN ST 3117 U < H HT| ARbR g1 I8 1 T fham @
5 I aut & AR R At ¢ WY YATSTHE TIUERUG & d8d el Ha Al SAdl
frell geR @1 gic T8 el <w | Ui 9 9 EeR a1 # ff 399w F @ forg
I BT BT MAID BN 59T W) Arucs IR fhar 21 I8 favg =1 g 390 v RN
A THIAT TR I & SATY IHH BfSATs © oAb I8 Wed Bl IHdN & foIv gl

Y I"g F@AUT: 1T 3regel Sft. o) garar T R RRper wiefRie a9 v g1 7 snus

AR Y AEAR HAT S ¥ el dredl g 6 g9H a1 dig erie @l T 87 Ui ay
fSRgae a1 e arsd 37 arll @1 o fhar Srgm? @ G4l yow dl I8 gfaen frerfi?
IR B IR U™ Bl 91d Y a1 I8 SR § a9 g9 79 gl R WHR AR sah &
TR T H S1aT (Rhet BIefHe’t @iel Sid?

St Tl garg WSt A eI Sfl, Il 9% WA & dgd e Rhd Sadwde
HIURTA &l WRBR - el [Rhel STATHT DIUANIA & AW W Teb VAT I T 737 b
g, O W feEe # 2 gu ot wigde dR W afdemn o @) @aen e) dadtl ag
Telfdidel B 8 3 WRON el AT dEed €, Welfdidel XEAT @ed g1 33 ddex bl
BT ® F91¢ ¢ &, Rrd ficrifes, go, fafest, dwgar, TaamHe, Wiey affe ¢
S dRATel Bl AER Tl H UH AERY ISER0 < d1edl T §H doe] Bl a1d Ped © (B
U H do BT T Tl doex H BH AT WU H A TE U €l U doe} Bl ¥ S M
IR AT W SR B: e T 81 U o] 98 © Sl A9-UTSUATSH BT BIH Bl
8, TSB! A ARG MM BIA1 8, U deX d8 &, Sl W@ Sl 8 3R 94g & HikR
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STTepR dfeetm WY Bt g1 gaferw 9 9 Aol &l aRMIia o1 & foTv QiR A9+ e &l
S AT §, SR Yo b {89 YU R @ 21 STR U B ol I Ui &g oy
WRBR BT g1 ATSMT el & g1 AT AR Fiaal B SURAM | AT ger=et S &
T A9 HEH & Max af) el & fhdt T &3 § Bis UGl TS ol 3MTY, difeh 3Taeh!
SURAFT BIere A & 71eas | s &3 H o, 89R1 V41 10T 2

SHRI DUSHYANT SINGH: Madam Speaker, thank you for giving me this

opportunity. The hon. Prime Minister has instructed the Ministry of Skill
Development to set up 2500 Multi-skill Institutes throughout the country. Various
State Governments are ready to have these institutes, even my State of Rajasthan.
This Ministry was set up in the year 2014. This Ministry works as nodal Ministry
for 24 other Ministries under which the hon. Minister has mentioned about
mapping under NSDS and NSDC. Under this he works under the Ministry of
Labour which deals with ITIs and the Ministry of Human Resource Development.
How is the Ministry of Skill Development planning to finalise schemes to design
and roll out, at the earliest, to benefit our youth vis-a-vis Multi-skilled Institutes in
various parts of the country to provide unemployed youth and to skill the
employed youth and give it an impetus? What are the Budgetary provisions?
When we talk about 24 Ministries, every Ministry has their own nodal place from
where they work. What are the mappings and what are the structures the Ministry
has to show what they have done and how they are going to help the new Multi-
skilled Institutes?

SHRI RAJIV PRATAP RUDY: Madam, this is a very important question and I
have been struggling with this issue ever since the hon. Prime Minister gave me
this assignment. There is an issue because under the allocation of Business Rules,
ITIs have to be transferred to my Ministry, but unfortunately due to some
coordination problem it has not happened and these 2500 Skill Centres which are

going to be established, we are not going to call them as ITIs. Under the Prime
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Minister’s Mission which is going to be launched shortly, which we are planning,
the Skill Development Mission, these Skill institutes which we are talking is going
to be 2500. Now, it is not be given completely in the Government sector because
we already have 12000 ITIs in this country, out of which 4000 are in the
Government sector and about 8000 are in private sector. The very fact that the ITIs
have, not to a very great extent, been able to deliver what we actually expected
them to do, and this whole concept of skill development came on a different
forum. With these 2500 new Skill Centres or Skill Institutes which they are
talking, there was an allocation of about Rs. 40 crore, but possibly the Ministry of
Labour has returned it. Now this has been given as my baby and I would try to see
this formulation in a PPP mode. Suppose the Tata Motors or the Hyundai Motors
wants to establish one particular place on automotive or health care, may be MAX,
may be Apollo, if any of these hospitals want to come up with health care, we will
try to put it up. [ am still trying to find out how to put these 2500. Somehow this
year | could not get enough allocation as far as the Ministry is concerned, but I
would like to flag this issue that Rs. 6000 crore under various Ministries are being
spent and possibly there is an outcome which means that the result of employment
through a particular training is one big challenge for us today. I would say that
these 2500 Multi-skill institutes about which the hon. Member has mentioned,
would possibly take in 500 districts, four such institutes in each and every Member
of Parliament’s constituency. All this is because we have to make the people of
this country realise that ‘Make in India’ will only happen if we are able to achieve
this 300 million people who have to be trained. The NSDA in 2009 had talked
about 500 million people but I have not been able to collate that figures how it was
500 million. But even if we are able to train some 200 million people by the end of
our term, I think, it would be the biggest achievement in the history of this
country.

SHRI R. DHRUVANARAYANA : Madam, the Government has been running

various schemes for skill and awareness of farmers but the larger role of
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agripreneurship or entrepreneurship in agriculture is not explored to the maximum.
Agri business has the potential to contribute to soil management m warehousing,
collateral finance, contract farming, cleaning and grading services and also
procurement of produces from farmers.

Would the hon. Minister come out with a scheme to make our farmers as
entrepreneurs in agriculture in rural areas so that they can undertake these
activities?

SHRI RAJIV PRATAP RUDY: This is a very interesting question because we
have created the Agriculture Sector Skill Council.

As the Prime Minister in his discussion had mentioned, every man who is
born goes through a life cycle and what is done at every age, right from his birth
when he is given a malish by the grandmother or the mother is an art. Right from
there to the high school, to the time he learns driving his car to getting a licence to
work in the factory or when he works in the fields and at every place, there is a
skill. The moment you endorse this skill and recognise the skill, you are able to
raise productivity.

When we are talking about GDP, the Sector Skill Council of Agriculture,
we are not talking about actual agriculture which is looked after by another
Ministry. I am talking about the skills. Almost every sector which we are looking
at today requires skill. This is a major challenge and it has been about 110 days
for me in this Ministry. We have to partner the States as far as skill development
of agriculture is concerned. Today, agriculture forms about 14 per cent of the
GDP. It is on the lower end. We have to make it more competitive.

On the suggestion of the hon. Member, we are trying to map, under the
Agriculture Sector Skill Council, the domain which is not under agriculture but
beyond in skill development and rural development. I can tell you that Agriculture
Ministry has about Rs. 400 crore for the job. In fact, the amount of Rs. 1500 crore
which has been announced under the Deen Dayal Upadhyay Gramin Kaushalya

Yojana is not with my Ministry. It has been given to the Ministry of Rural
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Development. We are trying to see how best we can make them align with the
requirement of the hon. Member.

SHRI ADHALRAO PATIL SHIVAJIRAO: The Ministry of Skill Development
and Entrepreneurship was established in November, 2014 under the leadership of
our hon. Prime Minister. This was one of the best decisions which the new
Government has ever taken.

Looking at the number of youths and entrepreneurs in the country, I think
there is a need to boost the aspirations towards starting their own business and
entrepreneurship development. Besides the development of skill and
entrepreneurship, I want to know whether the Ministry has any plan or policy to
support new entrepreneurs in the field of marketing since the youth of the country
is capable of undertaking R&D products or produce the products. This is very
much required because many youths start the business but they get stuck up only
in the field of marketing.

SHRI RAJIV PRATAP RUDY: Madam, on the issue of entrepreneurship,
employment will not be created maximum in large industries but small
entrepreneurs are the base for this country.

On the issue which the hon. Member is mentioning, we have created a fund
of about Rs. 10,000 crores in the previous Budget that has yet to be rolled out. At
this point of time, this particular issue of entrepreneurship is not actually handled
by me. When questions come down to me, I have to rely on other Ministries but
the Ministry of Small Scale and Medium Enterprises is handling aspects like
incubation and other things but we are also trying to get some corpus fund
because world over, riches have not been created by big industries. Riches have
been created by people who have gone as innovators and incubated ideas to create
wealth. I can quote a number of such cases. But NSDC has already provided for a
platform on which we are trying to develop entrepreneurship in coordination with
snapdeal and other platforms. This is one place where India has been actually

lagging behind and we do not have start-ups and start-up enterprises. Even a
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country like Israel would outsmart India in many ways. A country with a
population of seven millions would have around 4000 start-ups and India, in the
last 30 to 40 years, has about 2500 start-ups only. This is a new thing which is
catching on to the people and this generation is all set to become entrepreneurs and
that is the biggest job creator in this whole set up and eco system. That is what we
have to achieve which is just a beginning. We have lost 65 years in doing this.
This is just a beginning. We have to accept that.
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SHRIMATI POONAMBEN MAADAM: I have written my Division No. It is 126.
HON. SPEAKER: Sorry, please go ahead.

SHRIMATI POONAMBEN MAADAM : Madam Speaker, thank you. The hon.
Minister’s detailed reply to the previous supplementary questions, leaves a very
little scope for any further supplementary questions.

First of all, I would like to congratulate the hon. Minister on the roadmap
that he has chalked out for each and every district. When you talk about tool
rooms which are the big training centres as far as giving training or training the
youth or students, we still have States which have no tool rooms at all. States as
large as Madhya Pradesh and Bihar might just have one tool room.

The hon. Minister has just mentioned in his reply that his Ministry is
planning to provide this in each and every Lok Sabha constituency. I congratulate
the hon. Minister for the same. But all I would like to know, through you, from the
Minister is whether any survey is being conducted in each and every Lok Sabha

constituency or each and every district of our country on this issue because there is
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a specialised unit everywhere. I have a brass manufacturing unit where the brass
components are supplied in Morbi, at Saurashtra in Gujarat. We may have a huge
ceramic industry. In Moradabad we might have something else related to brass.
So, the entire country has different things in different districts. In order to employ
the youth of that particular district, we have to train them according to avenues
available to them and according to the industries available to them in their
respective districts.

So, I would like to know from the hon. Minister whether any survey is
being conducted in this regard as to which district or which Lok Sabha
constituency requires what kind of skill development institute. Thank you.

SHRI RAJIV PRATAP RUDY: I think the hon. Member has done a lot of work in
asking this question.

AR Jedet: 98 W9 U 30! AEFIRIR B

SHRI RAJIV PRATAP RUDY: This question would not have had she not studied
it in detail. I appreciate that she has studied this Question in detail.

In fact, the National Skill Development Corporation has done a district-
wise skill mapping and every district of this country, except for the State of Bihar,
where I come from. There that job has not been completed which will get
completed. In every district of the country, a study on the job requirement and the
skill gap has been done. It would be difficult to segregate constituency-wise, but it
has already been done. This is how we are going ahead with deciding what kind of
vocational training or what kind of skill training we have to offer. It is a huge task.
We are talking of a country with 1260 million people and a workforce of about
500 million people. We have just started it.
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(Q. 303)
ADV. JOICE GEORGE : Ours is a multi-lingual country with 22 official

languages in 12 States. In India, only 5 per cent of the people know English. The
rest are deprived of the benefits of information communication technology due to
their lack of knowledge in English. The Technology Development for Indian
Languages Programme is a very important programme. It is having a lot of things
to do for the uplift of the lives of the poor people in the agrarian areas. Here, the
benefits of information technology can reach the common man only when
software tools, human and machine interfaces are available in their own language.
The hon. Minister was kind enough to give me an answer. All our languages are
having these development activities. Technology tools are there. Our hon. Prime
Minister has announced the Jan Dhan Yojana also. We are focusing on banking
for the poor people, we are focusing on tourism, we are focusing on health aspects

where technology has a vital role to play. My specific question is this.

A seaet : R 3R g U gl Wt U Rhdt 2
ADV. JOICE GEORGE: I want to know whether the Government is having any

programme to have some technological tools and other technological advancement
schemes in banking and healthcare sectors.

SHRI RAVI SHANKAR PRASAD: I want to inform this august House that in a
population of India of 1.1 billion-plus, we have 97.5 crore mobiles in India! It is a
big growth sector. The internet service providers have given the statistics that by
the end of last year, we have got 30 crore internet connectivity in India. Therefore,
we have surpassed America and we are second to China. This is a matter of great
growth. In terms of smart phones, India has got the biggest consumption after

America.
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In this connection, our Prime Minister took the initiative of Digital India.
Digital India is more for the poor, underprivileged. Earlier, a question was asked -
What scenario we are unfolding? By the use of these technology, carpenter,
barber, electrician, farmer can find new job. It is happening with what we are
going to coordinate. But this cannot happen if it is only English. Therefore,
technological development of Indian languages became the key programme of our
Government. I wish to inform this hon. House with great degree of happiness that
we have developed tools in 22 languages for font, for immediate translation of
same in English script, for translation, etc. and we consciously distributed those 12
CDs.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mantriji, what
are the languages?

SHRI RAVI SHANKAR PRASAD: All the 22 constitutionally recognized
languages of India. I want to assure this House. The Prime Minister was very
keen, it must go in all the languages. Today, about 1.27 crore of these software,
which is on the website, have been downloaded; all are being used; and it is our
mission that the entire software technology language is available in local
languages. In that direction, we are doing our best.

As far as SMS is concerned, I want to inform that we have a Mobile Sewa
whereby we are sending messages in five Indian languages simultaneously
translated. I have told the Department of Information Technology to further
improve it. All these efforts are going on. I am sure, the same would bring in

results.
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ADV. JOICE GEORGE: Regarding the international standardization of our
language system, I would like to know from the hon. Minister as to what are the
steps taken for standardizing our language tools internationally through
international standardization bodies.

SHRI RAVI SHANKAR PRASAD: Obviously, whenever these languages are
going to be a software language, there is a proper process of standardization, not
only in terms of transliteration. What is 'transliteration’? If something is said in
Malayalam, immediately it would come in English script. It has to be translated. I
told the Department that it should be explained in a manner that if some good idea
is coming from Malayalam, it must be available to the farmers of Bihar and vice
versa. The whole process is going on because we feel that Internet is one of the
finest creations of human mind but Internet to become global must be properly
‘local’ as well, what we call as “glocal’. Therefore, we have also got Unicode
storage standard for proper maintenance of these languages.

DR.K. KAMARAJ: The C-DAC, Chennai has developed an operating system
called "Bharat Operating System Solution’(BOSS), which was released last in
2013. I want to know from the hon. Minister. Is his Ministry continuously
developing the operating system? This is the operating system with many
languages, where regional languages can also be used. Is the Ministry further
developing the operating system? Why is there low adaptation of this operating
system in the Government sector — be it the State or the Central?

SHRI RAVI SHANKAR PRASAD: Today, sitting in this hon. House, and
speaking, wish to compliment our scientists in C-DoT who are doing the good
work. I have also asked them to be more communicative. The people of the
country can know as to what achievement they have done. As far as various
specific schemes are concerned, there is "Live Open Operating Scheme’ in all the
22 languages, and other schemes are also talked about. What is important is that
these development and evolution of system is an ongoing process. You cannot

stop only with one because the technology is going so fast. Every day new
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technology is coming about. In India also, as hon. Rudy was saying during the
previous question, new start-up industries in the field of IT are doing such a great
job in terms of finding of new solutions, new ideas, finding great access to people.
Therefore, all these evolutions will go on; we shall support fully any new

inventions and innovations.
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(Q. 304)
MOHAMMED FAIZAL: Madam, before I ask the question, I would like to extend

my sincere thanks to the hon. Minister on behalf of the entire students of
Lakshadweep, especially Lakshadweep Students Association, for enhancing their
scholarship which was pending for the last six years. 1 am thankful to you also,
Madam. You had given me an opportunity to raise that issue in the ‘Zero Hour’
during the previous Session.

I am very happy to see the Answer of the hon. Minister. My specific
question to the Minister is this. I would like to know whether the Government of
India is planning to start employment and skill-oriented institutions in my
constituency, Lakshadweep. If so, what are the modalities of recruiting the
trainers?

The reason why I asked this question specifically is that Lakshadweep is
going through a very tough situation. During 2008, all the schools, all the
Government schools of Lakshadweep were upgraded to plus two. The hon.
Minister knows that; I have taken that matter to the Minister also. But from 2008,
till date, the teachers are appointed on contract basis, on yearly basis. The
inherent problem of this contractual appointment is that every year the students
have to face new teachers.

Madam, kindly give me some time because I am the only MP from
Lakshadweep. There is no MLA, no Chief Minister. I have to raise the issue and
you have given me ample opportunity for that also.

HON. SPEAKER: I am giving you the opportunity.

MOHAMMED FAIZAL: Thank you very much, Madam. In fact, I met the hon.
Prime Minister also day before yesterday. I was requesting him for his kind
intervention i.e. there is a proposal pending in the Ministry of HRD from 2011
onwards for creating 120 Post-Graduate teachers’ posts which will definitely
improve the condition of education in Lakshadweep. If you take the graph of

education, the quality of education has come down because of unscientific method
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of recruitment of contract teachers. Even though my question was not on this and I
was elucidating the problems of my constituency. My specific question to the
hon. Minister is that whether such skill oriented institutions are being planned to
start in my constituency? And, what are the methods of recruitment?

SHRIMATI SMRITI ZUBIN IRANI: Madam, it seems today is a day of thanks
giving for the Ministry. It is because of the hon. Member’s question, specially,
part ‘c’. 1 was quite intrigued when the Member posed a question asking
specifically about the Indian Centre for Research and Development of Community
Education. The UGC has absolutely no information about this so called Centre. I
took a morning meeting to know as to what this Centre is all about. The hon.
Member of this House has asked a pertinent question with regard to this
organization. We, within the Ministry, hunting on an open course, which is on
internet, and we found that this particular institution claims to be the coordinating
agency of all community colleges in India, which is a false claim.

I would like to thank the hon. Member for asking this part of the question
because it enables us now to investigate as to why such a private institution, which
is not within the realm of the UGC or the AICTE, is making such a claim thereby
raising many questions. So, I thank him for that. I would also acknowledge on
the floor of the House that the Member has appealed to me on many issues with
regard to the state of education in Lakshadweep and I have extended all the
support that I can through the Ministry of HRD so that all solutions can be found.
But rationalization of teachers is an issue which cannot be done Centrally. Ever
since I have received the responsibility under the leadership of the hon. Prime
Minister for HRD in the country, I have personally appealed to every State,
written to them, spoken to them, in dialogues with State Education Ministers and
even requested the administrators within that Union Territories also for
rationalization of teachers because we provide for permanent faculty to be there.

Insofar as skilling is concerned, I think, my senior colleague Mr. Rudy has

spoken about his desire and his initiative to set up a skilling component and
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initiative in every district in every Lok Sabha Constituency. I am sure that his
initiative will take care of a lot of your needs. Apart from that, there is something
which we have launched under the UGC which is called the Deen Dayal
Upadhyay Kaushal Kendra. In the 12" Plan, we planned to set up 100 such
Centres. The guidelines for this were notified in December 2014. It has been
available on the website of UGC so that any institution which is NAAC Grade A
can apply for this along with an NGO and philanthropic foundation and open up a
skilling centre. I invite any application that the hon. Member deems fit through
the UGC so that people in Lakshadweep can be more empowered.

I would also like to say that the UGC is going to give a grant of Rs. 5 crore

for this and allow adjunct faculty, which means, that industry experts can be
allowed into these skilling centres to make our young trained and make
employable.
MOHAMMED FAIZAL: I would like to thank the hon. Minister for her elaborate
answer. My second supplementary is that as far as Lakshadweep is concerned, it
is coming directly under the Ministry of HRD. Whatever the methodology for
recruitment is adopted in Lakshadweep that is with the concurrence of the
concerned Ministry. Again I would like to request you to sanction 120 Post-
Graduate teachers’ posts which are pending with you. That will be the final
solution.

Now, till such time, what will be the methodology for the appointment of
contract teachers in this Island? The prime concern is to select a good teacher
rather than giving employment to ‘X’ or ‘Y’. The methodology, which is adopted
there, is giving advantage to a person who is having more marks in his academic
session rather than finding out whether he has the ability to teach the students in a

better way.
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So, my specific question in this regard is that Madam, I have written a

letter to you requesting you to keep all the qualified teachers in the same platform.
Let them compete each other and show their calibre and take the best teachers
from them, and that is what we want. Is there any move from the Ministry to
streamline the contract appointment of teachers in Lakshadweep?
SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, though the Question
pertains to Skill Oriented Courses, I acknowledge the concern expressed by the
hon. Member. I would also like to say that ‘yes’, skilling up and scaling up our
teaching faculty is also a concern which is shared by everybody in this House and
across the nation.

Madam Speaker, the hon. Prime Minister, on the 25t December, 2014,
launched the Pandit Madan Mohan Malviya National Mission on Teachers and
Teaching. Apart from that, the NCTE guidelines, which were notified last year,
2014 under the instructions of the MHRD insisted that teachers when they are
trained should spend 20 weeks in a classroom teaching so that they can be
analysed for their skills and their skills after analysation can be supplemented with
any other support that is needed and also we can have better skill teachers. But |
would also like to tell the Member that apart from the teachers’ skilling
programme or training programme that we have initiated, we are also taking care
that teachers within the system currently in conjunction with the States are given
in-service training also.
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H & TP qHId B | AT B &, O 89 dls & gom # |l Repifees &=d € arfe
1241 el db f&hel 3R UTa &_AT <18 A1 Ahdher &I, YHU-UF HI 98 Ko A1 H
AR Sifg ATdHe H Iax|

AT 37eaet : 5 WY gl 0o & qev d & [Reb U A ARG, DI ATST &
|

N afive Rg: wee, spfl-ofl arerefly 3 Sff 4 S A fear 8, +1ol 8 a& W
HaTel I IR SRS ATl H g8 S0 =AM o7 b Far WRbR b VAl Ao W AR B
W g S W W 3R BT YOI e & o | § w ot & ware 9 A ©
PRICIC]

AT 3ieaet : AIEFIE Feld Sff, 9 & = # & oTus! ye o7 =iyl
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sft Agme Well|: WEledT, HAl HelGdl 3 Weifal U3 &l o SR a1 8, A% U3 St w)
NETRT &1 T H UR1 URreIsH foe A1 21 ST Said dal [ e #ater <l 8, s
W BHM B 7AfET T o4 §, R 3w dax, a1 98 iRy 78l o 2

12.00 hrs

IR Sffas # 89 e § ¥ urd € 3R dal oier € f “ugn forany @t 8 Jare” - dar
SIaT © 6 us off & a1 fhx Rt WX 19 =T T, Fgad AT g | 3o e &1 S
AT eral 8, I9H YT A B Wpell UIDHeE A B & U Sl I ©, 98 e afeg|
SRI, SHDT RBITRA 8 3R aféha AMAAET TIRIR B & (oY MUl wise Red R
& 3 fSATe g A1fey &b 84 I8 ¥ 37Tdl &, 89 I8 X ofll 3R 37U al IS Sl
a1 3Tefe-37erT faum # Wt 81 <&1 B, 39 drerel B Ay i a1a 7w g 6 smuet S

fRIeT 1 TTPRCIER 2, IUDT TR BRAT - 8IS FHRCIR, AT TIHREIAR Pl SHIATA
PHRAT 3R ST A T <RIl ol Aed §, T T G oty [eafdenad ik gonferai
Hlero DI AT 1 6 T difercfaas &t ave fem <7

SHRIMATI SMRITI ZUBIN IRANI: T would quickly answer this question,
Madam Speaker. & Joi-fl & A1eqq | A Brersil SR AT BT a8 a1 fsrar
&1 20 A A ABR 16 3 B SRM FOIR By AN B A TbATY B & &, O
T w9 ofse mHad & IR H @l IfdT N & U, ofh digw ave Bfse W
RIeH WRA & giaed H Ugell aR ar 81 %81 & O Acel SR disq 89 Igs<d
B! firet I 21 3TaT S 3E o7 6 &F Sl oifh ofark @ 74l a4 © SiRR Alfdfere! yam
PR ©, Y8 I YA BT b (A1 21 BART U 3R YA & 1 ATIT w1 SNl 1 SR Al Gl
g, off # I Feiific o 5 fF AT U IS 1000 Frooid § W 8H SHD! Tl 3MIC H
arel € A1fh SaTeT | ATeT W H BN BE Bl R 9 & AR B A glaer iR A
g |

HON. SPEAKER: Very good.
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12.01 hrs
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now Papers to be laid.
g w=ft o gareht Rt e Wt (st e waR) ¢ osrener wEe, # fafaRad o

JHT U TR G § -

(1)  Frafaied o= & ve-ue wfr (e Jen sRsh W) -
(Th) a9 2015-2016 & foY Fail ARART BRI AT BT AqaMl S fawga Al
[Placed in Library, See No. LT 2038/16/15]
@)  a¥ 2015-2016 & foIg faaer ATy B eI DI fawId A |
[Placed in Library, See No. LT 2039/16/15]
(=) a9 2015-2016 & forg facer d=mera &1 gRumd el

[Placed in Library, See No. LT 2040/16/15]

(2) @) g9 BHS b q¥ 2012-2013 B A¥d or@reil B v ufer (R= o sivrsht
HEHRUN) qAT I R AGqie] gfade |

@) B PAS P aY 2012-2013 b HRIGRUT BT WRBR gRT THET B T Uiy
(Rt oI RIS <vanvu) |

38) SWH (2) ¥ IfcalRad TAT BT AW Ued W I@H H Y fAe & HROT AW ATl
faa=or (fR=t a2 3Rel Hvenv) |
[Placed in Library, See No. LT 2041/16/15]



18.03.2015 38

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam, I beg
to lay on the Table a copy each of the following papers (Hindi and English
versions):-
(1)  Detailed Demands for Grants of the Ministry of Urban Development
for the year 2015-2016.
[Placed in Library, See No. LT 2042/16/15]
(2)  Detailed Demands for Grants of the Ministry of Housing and Urban
Poverty Alleviation for the year 2015-2016.
[Placed in Library, See No. LT 2043/16/15]
HAR SR an wEnfat @0 (s I viww uwe) ¢ e weed, # efaRed o3 |

e WR Y&l § -

(1) (TH) R BR HRI BR golagi - calarsl, IO & a9 2013-2014 & d1¥D
gfaded @ U ufa (R T2 3ol Wepvun) dor oo ok |

@) WHex BR 4RI BR Solagiad caiarol, JoT & ay 2013-2014 &
HTIHIUT B! TRBR GRT FHIET DY U ufay (= qem s dxmv) |

2 Sww (1) ¥ IfcalRad 73 B AT Ued W I@H H U A & BHROT AW aTel
faa=or (R @2 3Rt dRanwo) |
[Placed in Library, See No. LT 2044/16/15]

(3) (T®) el SREST 3T gelagl el UUS e calarsl, g facell & ay
2013-2014 & dAIfe& URIdeT &1 Yo gfa (B am sl |xhon) qen
ETIRard o |

@) eFd $Recye o Sagad QUs SHReH cararel, Ts fdee & ay
2013-2014 & BBV B ARBHR GRT AHIET Bt o ufar (=i qem s
DY) |
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(4) S (3) ¥ IfcalRad 7= T AW Uedd W I@H § U e & HROT AW arel
faaRor (fR=t a2 3RSl Hehv) |
[Placed in Library, See No. LT 2045/16/15]
(5)  fmfaRad o=l 3 v-us wf (o= qom sfoh wivepvon) -
(Th) aY¥ 2015-2016 & o S AT & Srgemi & fawqga A |
[Placed in Library, See No. LT 2046/16/15]
@) d¥ 2015-2016 & foU S/ fA9WT, HER SR FEAT Wefw! 73 e B
o qore|

[Placed in Library, See No. LT 2047/16/15]
() @Y 20152016 & U gola(fad 3R a1 G fQumT o srgar &t

g A1 |

[Placed in Library, See No. LT 2048/16/15]
(AR) @Y 2015-2016 P foIy AR faum, FER R a1 drenfiist d3rerd ot

el B faga AR
[Placed in Library, See No. LT 2049/16/15]
(W) @y 2015-2016 & oY REAR A9, R ok a1 dreiffe d3rea &
aRRurrdr goie|

[Placed in Library, See No. LT 2050/16/15]
(6) WRT STwHER JAFRIH, 1898 T GRT 74 B IUUNT (4) & IfATd VR SIHER

(U8 weNed) @, 2015 ST 5 WRAW, 2015 & HRA & ASMTH ¥ SfERIEAT AT AL
73(31) ¥ UHIT U &, bl ep g (Rl o sl dahvv) |
[Placed in Library, See No. LT 2051/16/15]
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): Madam, I beg to lay on the Table a copy each of the
following papers (Hindi and English versions):-
(1) Detailed Demands for Grants of the Ministry of Human Resource
Development for the year 2015-2016.
[Placed in Library, See No. LT 2052/16/15]
(2) Outcome Budget of the Department of School Education and
Literacy, Ministry of Human Resource Development, for the year
2015-2016.
[Placed in Library, See No. LT 2053/16/15]
(3) Outcome Budget of the Department of Higher Education, Ministry
of Human Resource Development, for the year 2015-2016.
[Placed in Library, See No. LT 2054/16/15]

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): Madam, on behalf of my colleague, Dr.
Harsh Vardhan, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Technology Development Board, New Delhi, for the year 2012-2013,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Technology Development Board, New Delhi, for the
year 2012-2013.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

[Placed in Library, See No. LT 2055/16/15]
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(3) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Bharat Immunologicals
and Biologicals Corporation Limited, Bulandshar, for the year 2013-2014.
(1)) Annual Report of the Bharat Immunologicals and Biologicals Corporation
Limited, Bulandshar, for the year 2013-2014, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
(4)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.
[Placed in Library, See No. LT 2056/16/15]
(5) A copy each of the following papers (Hindi and English versions):-
(1)  Detailed Demands for Grants of the Ministry of Science and
Technology for the year 2015-2016.
[Placed in Library, See No. LT 2057/16/15]
(1))  Outcome Budget of the Department of Scientific & Industrial
Research, Ministry of Science and Technology, for the year 2015-
2016.
[Placed in Library, See No. LT 2058/16/15]
(ii1)  Outcome Budget of the Department of Bio-technology, Ministry of
Science and Technology, for the year 2015-2016.
[Placed in Library, See No. LT 2059/16/15]
THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION, MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF OVERSEAS INDIAN AFFAIRS (GEN. (RETD.) VIJAY
KUMAR SINGH): Madam, I beg to lay on the Table a copy of the Detailed
Demands for Grants (Hindi and English versions) of the Ministry of Statistics and
Programme Implementation for the year 2015-2016.
[Placed in Library, See No. LT 2060/16/15]
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SR qd & R daea & o w3, gue W sEiad # W w3ll, S, |
Rrerra ok e A # oW WA, URAIY] ol [QUNT § Irew WAL e ofaRer fawmt #
Iow w3t (. foraes Rw) @ reme wEen, # fafaRead o3 991 ged wR @ -

(1) @) T8 B b, T3 fGoell & ¥ 2013-2014 & 1N Alrded &I g afd
(RS oI 3ISh AHRuT) Tl IETaRifard o |

@) B AV H, T8 fdeell & Y 2013-2014 F HRIBROT B ABR gRI
FHlem & IR H faaRer (R a1 3RS WhRo) |

[Placed in Library, See No. LT 2062/16/15]
(2 Frafafed o= @ vb-ue wfy (e Jer s W) -
(Th) dY 2014-2015 & foQ afdRe fG9HT @t el & fawga wi |
[Placed in Library, See No. LT 2063/16/15]
@) a9 2014-2015 & ferg sfafer favrr &1 aRumdt gore|
[Placed in Library, See No. LT 2064/16/15]
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, |

beg to lay on the Table a copy of the Detailed Demands for Grants (Hindi and
English versions) of the Ministry of Skill Development and Entrepreneurship for
the year 2015-2016.

[Placed in Library, See No. LT 2061/16/15]
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P AT H I HAL (SN AEANTE HAUONATS Hara): feae weled), d Frafalad vl
B Th-UH dfa (FF=E T S BT FHT e W [adl & -

(1) 99 20152016 & U PN R FEHIRA AWM, SN FFJT B
TR Foie|
[Placed in Library, See No. LT 2065/16/15]
(2) @Y 2015-2016 & fog UgUTed, ST R A o9 fI9mT, Hiy
HATAT BT YRUTHT goic|

[Placed in Library, See No. LT 2066/16/15]

O\

AFE W@ fawm Aaea | o w3t (S S gema) ¢ 3rede Heledn, § freferRad o

JHT U TR G g

(1) (W®)  |d Ren AR fem eiRE sfed™ iR MPIaR argaed, U @Rk
& Y 2013-2014 & AMYEH Ufded &1 U gfa (T o sl Hxnvv)
AT ETRIfE o |

@) |d e AR fem iRE sfeAr iR MPlaR agaied, U @Rk
& IY 2013-2014 P HIAGIUT B AXHR gRI FHIET & IR # faaxor (=<
AT IS HADHR) |

2 S (1) ¥ IfcaRad g=T B GHT USd W I@H H Y Ao & DR AN ATl
faavor (fR=t Torm 3ol dvenvu) |
[Placed in Library, See No. LT 2067/16/15]

(3) (T®) IR Areafies e I ArTels, BIfRAT & a9 2013-2014 & AN
gfaded & U ufa (R dorm 3ol Wepvon) dor o ok |

@) i "ty R R ArTes, BIRET B a9 2013-2014 B BRIBROT
Pl WRBR gR FHlen & IR # faavor ("= qen Rt dvawo) |
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(4) Swaa (3) ¥ IfcaRad T3 & FHT Ued W @ H g fdod & HRU 9
arer faavor (fE=sr Qe oSl Axhvv) |
[Placed in Library, See No. LT 2068/16/15]

(5) (W) T wreafid et i Hearery, Raim & a¥ 2013-2014 & aii¥®
gfaded @1 U ufa (R T2 3ol Wepvun) dor oo ok |

@) T A e rfe Aerer, A & a9 2013-2014 & BTRIGROT &
IRHR GRT THIET & IR # fIavor (=S qen Hsh dxmv) |

(6) Swad (5) ¥ IfcatRad U= & WHI Ued W @ H gY Ao & BRI 90
arer faavor (fE=Et Qe Sfush |xwmv) |
[Placed in Library, See No. LT 2069/16/15]

(7) (Tp) RISIRIT ISR 3T Ahved Uofehe (g Hreafdey fRrer aif¥gr), SagR
& Y 2013-2014 & AEH Ufded &t U gfa (fB=a dem st dxanvo)
qAT AETRIfET o |

@) ORI BN 3ATH AhUSA Yhe (M ety e sifvar), SaqR
& Y 2013-2014 & BB B ARBHR gRT FHIET & R H fJavor (=)
AT ST AH) |

8) SWa (7) ¥ IfcaRad T3 &1 W91 Ued W W H g fdod & BRI 90
arer faavor (fE=Er Qe Sfish |xwmvv) |
[Placed in Library, See No. LT 2070/16/15]

9) @®H) T BN A6 Tl RAD Uvs ¢+, 18 fcel & a9 2013-2014
& A gfades @t g ufa (R qen Rl i) |
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@) a HRERAA &ifE Yohed REd gus o, 3 Aol & av 2013-2014
& I or@mell &l Udh ufa (B=al e sl Axhun) e S UR olRaTaRIeT
gfede |

[@F) TR B 3T Tdhee Rad yue ¢fFi, =18 fcell & a9 2013-2014
& BB 6 ARHR gRT FHIET B U afa (= o st dxanvo) |

(10) S (9) ¥ IfcaRad TAT BT AW Uedd W I@H § Y fAe™a & HROT AW aTel
faa=or (Rt T2 3Rt dRanwo) |
[Placed in Library, See No. LT 2071/16/15]

N HATCE § e JA qAT T AT § wod #wAt (s fawy q@ W) ¢ srener weewn, #
ffafad vl @1 teh-Us afa (= 9 sfisll A¥vn) 991 Ied IR &l &:-

(1) a9 2015-2016 & oY SEA HATAT BT I DI faga a1 |
(Placed in Library, See No. LT 2072/16/15)
(2) a9 20152016 & foIy ST HATAT BT IRV g
(Placed in Library, See No. LT 2073/16/15)
G G e wenem § o w6t (ST, ImEieY welan): vy waear, #§ ffalaa
TS {91 Jed W & § -
(1)  goreEe fwafdene, SoREE & a¥ 2013-2014 & d1f¥d @Rl & ve ufa (fR=d
T JTUSHT HLBRUY) AT I W I TaIeT gferde |

2 SwE (1) ¥ IfcalRad 73T B GHT Ued W I@H H §U Ao & BHROT AW aTel
faa=or (fR=t a2 3Rl Hvehv) |
(Placed in Library, See No. LT 2074/16/15)

(3) (T®) Sy & R ded, IRT & a9 2013-2014 & AP w3 B U Uy
(Rt oI 3IST AHR0T) AT I TR @I ufrde |
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@) Por B e ded, IRT & a¥ 2013-2014 B BHRIGIUT B IRBR gRT
e B Up g (BT T SRSl AwehR) |

(4) S (3) ¥ IfcalRad 7= T AW Uedd W I@H H Y fAeva & SR AW aTel
faaRor (fR=t a2 3RSl Henv) |

(Placed in Library, See No. LT 2075/16/15)
(5) R &g feafqencry, aRURAT & a¥ 2013-2014 & d1f¥dH @3 &1 U afd (=

AT ST AHRUN) qAT I TR AETIRIeT ufaded |

6) S (5) ¥ IfcaRad TAT I GHT Uedd W I@H H Y fAeva & DR AN dTell
faavor (fR= T sRsht dxanvo) |

(Placed in Library, See No. LT 2076/16/15)
(7) Tufeww Reafaenes, wee & a9 2013-2014 & af¥® @RI @t & afa (F=E
T SIS HLBRUY) AT I W I aRIeT gferde |

@) S (7) ¥ IfcaRad TAT B AW Ued W I@H H Y Ao & BHROT AW ATl
faa=or (fR=t a2 3Rsl Hehv) |
(Placed in Library, See No. LT 2077/16/15)
() TWadl F&T SN eardt favafderner, SR TedTd & 99 2013-2014 & AIEH
Rl @ U ufa (R qorm ol dvanson) qer $9 WX oraraNier ufided |

(10) Swa (9) ¥ IfcaRad UAT P AW Uee W I@H H Y fAeva & DR AN dTell
faavor (fR=t Torm 3ol venvu) |

(Placed in Library, See No. LT 2078/16/15)
(11)  oIgR feafderne™, ISR & a9 2013-2014 & A i@l & Uh fd (= qen

JTIST AHROT) AT I R AGTIRIET Tfrdes |

(12) S (11) ¥ IfedtRad T3l B FHT Ued R @1 H gU fderd & SR S drel
faavor (fR=it Ter sRst dxamvo) |
(Placed in Library, See No. LT 2079/16/15)
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(13) SfeaT SREE 3% CaIdiol WSTYR, WSTYR & dy 2013-2014 b dTND oRATA
B UH Ui (BT qU SIS B0 qAT I IR ETRIeT gfrded |

(14) SWE (13) ¥ IfcadRad U= B FHT ded R W@ H gU Ao & SR S drel
faa=or (fR=t a2 sRsl Henvu) |

(Placed in Library, See No. LT 2080/16/15)

(15) wfOTQR faeafdermery, s¥bTd & 99 2013-2014 & aATMYH oAt &1 U Ui (fo=d qor

JTIST AHROT) AT I R @I Tfrdes |

(16) Swa (15) ¥ IfedtRad T3l BT FHT Ued TR @H H gU fderd & HRU i dTell
faavor (fR= T 3ol Hvanvu) |

(Placed in Library, See No. LT 2081/16/15)
(17) SfeaT SREE 3i% CaIdrol dre, Jag & a9 2013-2014 & dMNSD @A DI Th
gfa (F=a qm IS AWHR0T) qAT I IR @TIIe uikrdes |

(18) SWE (17) ¥ IfcatRad U= B FHT Ted R W@ H gU Ao & SR S drel
faa=or (fR=t a2 3RSl Hehv) |
(Placed in Library, See No. LT 2082/16/15)

(19) (W)  sSfeaa $Reeye &I Carldisl Tareldl, Jarere! & ¥ 2013-2014 & A1y
gferdes @1 Uah uf (R qem sREsh | |

@) ST sREce it Camrells Tarerdl, Jarerd! & a9 2013-2014 & dlf¥e®
oEetl Bt e ufa (Bt q2m sl Ao dem S R orEraNier ufaded |

() Sfeam SRecye sif% CarTarsl Jarerdl, Jarerel & 99 2013-2014 &
HTRIBIUT B TRHR R FTHIET DT U Uil (B qm s awmv) |

(200 Sw (19) ¥ IfedtRad U=l BT FHT Ued R @H H gU fAerd & HRU G ATl
faavor (fR=t Torm 3ol venvu) |
(Placed in Library, See No. LT 2083/16/15)
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(21) (T)

S

48

e SRECHE 31T CaRIaiol STRRITS, YISl TeaTd & ay 2013-2014 &
qTf¥es ufades &t b Ui (=S qen ool Avhxon) qen oRaTRifera o |

e SRECE 3iTh CoTarol SIRRITS, UIS! TgdTd & a9 2013-2014 &
HTIHRUT B! TRBR R FHIET DY Y ufay (= qem s dxmv) |

(22) SWH (21) ¥ IfcdRad 7= BT FHT Ted W W@ H gU Ao & SR S ATl
faa=or (Rt a2 3Rsl Henvu) |

(23) (T)

()

(<)

(Placed in Library, See No. LT 2084/16/15)

$fea $Reee Sifh Caalsll BIAYR, HIYR & 99 2013-2014 & aAD
gferded @1 U uf (RS qem sREsl dvavv) |

$fea §Reee Sifh Calalsll BYR, HIYR & 99 2013-2014 & dAD
@Rl & U afa (R a2 3RSl H¥ehvun) a7 S WR of@raie yfide |

$fea $Reeye Sifh CadiSll BAYR, BIYR & d9 2013-2014 P BHRIBRIT
DI TRHR gRT FHIE B gk i (R T2 s damvo) |

(24) SWa (23) ¥ IfedtRad T3l BT FHT Ued R @H H gU fAerd & HRU S ATl
faavor (fR=t Torm 3ol venvu) |

(25) (U®)

()

(Placed in Library, See No. LT 2085/16/15)

e SRECIE 3iT% CaTarol SR, BoRAael & a9 2013-2014 & YD
afrded &1 g vl (= q2m SRl dwenmo) |

e SRECIE 3iT% CaTarol SR, BoRAael & a9 2013-2014 & AND
@Rl @ U ufa (R aorm sReh s dor S99 WX or@raien yfde |

T SRECE 3iTh Calaroll SR, BoRdael & a9 2013-2014 &
HTIHRUT B TRBR R FHIET DY b Uiy (= qem Hrsh dxamvv) |
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(26) SWE (25) ¥ IfeatRad THT BT FHT Ted W W@H H gU Ao & HRU S dTel
faaRor (fR=t a2 3RSl Hehv) |
(Placed in Library, See No. LT 2086/16/15)

27) (W)  SfeaT $Recye &I Caldisll Yamwar, Ya-igar & ay 2013-2014 & dIf¥dH
gferded @1 Uab uf (RS qem sREsl dvavv) |

@) ST gRecyE 3% Caailoll YamedR, Ya-ear & dy 2013-2014 & dT¥®D
g3l Bt e ufar (Bt q2m sl Ao dom S R ora@raNier ufaded |

(@) Sfeum SReeye i CaTaisl Yavar, YaiwaR & 9¥ 2013-2014 &
HTIHIUT B TRHR R FTHIET DT U gfl (B qm s Axm ) |

(28) SWa (27) ¥ IfedtRad T3l B FHT Ued R @H H gU fderd & HRU S ATl
faavor (fR=t Torm 3ol Hvenv) |
(Placed in Library, See No. LT 2087/16/15)

(29) (Td) fooeh fawafaemera (¥rT-1 3R 1), fcelt & a¥ 2013-2014 & arf¥& ufaded
&t U ufar (R qen Rl v |

@) foceht feafdener (-1 &R 1), fecelt & a¥ 2013-2014 & arf¥es oramaii
Pt UHh gfa (B qm HISh AHRv) qem 9 W oETRieT ufaded |

(fF) feeeh Reafaemaa (vrT-1 iR 1)), fIeel & a¥ 2013-2014 & BB B
IBHR GRT FTHIET DY U ufar (=l qem Hrsh dxwmvv) |

(30) SWE (29) ¥ IfcatRad THT BT FHT Ued R @A H gU fAera & SR S dTel
faa=or (R T2 3RSt HRamwo) |
(Placed in Library, See No. LT 2088/16/15)

(31) (TH)  ATERATd 8w [qeafaerery, =8 el & a9 2013-2014 & d1¥G Ufder
31 Ud gfa (B qen i ) |
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@) TaTeRdrd A% fawafdenead, 8 feell & a¥ 2013-2014 & qfYSG @Rl @
U ufdr (FE=ar o RSt |wmvon) der S W oEraNie giode |

(fF)  STaTeRaTd e fawafaeney, T3 et & a9 2013-2014 & HIIGHROT B
IWBHR GRT FTHIET DY U ufar (= qem Hrsh dxwmv) |

(32) SWE (31) ¥ IfcdRad U= B FHT Ted W W@ H gU fAera & SR S dTel
faavor (fR=it o 3RSt dvamwo) |
(Placed in Library, See No. LT 2089/16/15)

(33) (o)  fagg-weh, wrifafieds & a¥ 2013-2014 & A wfuded & U ufa (=
AT IS HADHR) |

@) fawg-vrch, wifafed & a9 2013-2014 & af¥® o@Rl & & gfa (B
T JTUSHT HLBRUY) qAT I W EaIeT gferde |

() faeg-wRdl, wifdfiaT & a9 2013-2014 & HRIBIT DI ABR GRT FHIET
B Udh gfa (B qen Sfs ) |

(34) Swad (33) ¥ IfedtRad U=l B FHT Ued R @H H gU fAera & HRU S ATl
faavor (fR=i Ter sRst dvanso) |
(Placed in Library, See No. LT 2090/16/15)
(35) areliTe ARe™ favafderned, srelie & av 2013-2014 & d1NE oI@msil & Yo i
(fR=t e SHroh R qe S WX oRATaRlen yfded |

(36) SW (35) ¥ IfedtRad THT B FHT Ued R @A H gU Ao & HRU S dTel
faaRor (fR=t a2 3Rl Hvenv) |
(Placed in Library, See No. LT 2091/16/15)

(37) () doal AR sife affferrg, 9=1s & 99 2013-2014 & aTi¥® Hfddad &l
U fa () o SISl HehRuT) doil oEmaiferd o |
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@) gd IFERIE S AfeTg, 95 & ay 2013-2014 & HRIGIT B ABR
ERT |Hie &1 T wfa (R a2 sfel §amv) |

(38) SW (37) ¥ IfcaRad U= BT FHT Ued R WEH H gU fAefd & HRU S dTel
faaRor (fR=t a2 3Rel Hvenv) |
(Placed in Library, See No. LT 2092/16/15)

(39) () $fea $Reee &I Caldisll WSTYR, WSTYR & ay 2013-2014 & d1f¥dH
gfides @ v afa (B q2n 3RS Axawon) do7 oETiRifad o |

@) sfeu REE e sl WSTYR, WSTYR & ay 2013-2014 &
HTRIBIUT B TRHR gRT FHIET BT U Uil (BT qm s awm) |

(40) Swad (39) W IfedtRad U=l BT FHT Ued TR @H H gU fAerd & HRU G ATl
faavor (fR=t o el venvu) |
(Placed in Library, See No. LT 2093/16/15)

(41) () ST SReee 3iTh SIS Sehl, HSHI & a9 2013-2014 & ATYD
gfaded & U ufa (R Torm 3ol Japvon) dor i o |

@) 3feu RET Siih TSl wedl, WSdH! &b ay 2013-2014 B HRIBROT
B WRBR GRT FHIET BT b Ui (B q2T Ui Axhvv) |

(42) SwE (41) ¥ IfcdARad U= BT FHT Ted WR W@ H gU f[Aere & SR S dTel
faa=or (fR=it o 3Rt dvanwo) |
(Placed in Library, See No. LT 2094/16/15)

(43) (W)  SfeaT $Reeye &I CaldiSll Uedl, el & ay 2013-2014 & dlf¥d
gfeded @1 Uab uf (RS qem sREsl v |

@) sfea Rece offw Tardrst Uedl, e & a9 2013-2014 & dTN®H
@Rl @ U afa (R a2 3RSl H¥ehvun) do7 S W) of@raie yfide |
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()  SfSaa SRecye oife CoIarSl Tel, UedT & a¥ 2013-2014 & HRIBROT B
IBHR GRT FHIET DY U ufar (=l qem Hrsh ) |

(44) SwE (43) ¥ IfeaRad U= B FHT Ted R W@ H gU fAefd & SR S dTel
faaRor (fR=t a2 3RSl Henv) |
(Placed in Library, See No. LT 2095/16/15)

(45) (Up) e 3T & 3ifer SfSar wefid ®R fadmd b, 73 faeell & av
2013-2014 & dAIf& UfRIdeT &1 Yo gfa (B qm sl dxhon) qen
dETRfaT o |

@) TEHe 3T S aifet $feaT Befie BR Sl ToheM, 718 facel & 99
2013-2014 & BB B IRBHR gRT AHIET Bt o ufar (F=ar e s
HEhHIO) |

(46) Swa (45) ¥ IfedtRad U= BT FHT Ued R @H H gU fAerd & HRU S ATl
faavor (fR=t Torm 3ol venvu) |
(Placed in Library, See No. LT 2096/16/15)

(47) () feredaa e RESHT i Cararsll, IR & a9 2013-2014 & dTNSH
gfaded & U ufa (R Torm 3ol WRapvon) dor i o |

@) fredvean eAd RESHT i Cararsll, IR & a9 2013-2014 &
HTIHROT B TRBR GRT AHIET B U afa (Rt qem sHrsh wvamon) |

(48) SWE (47) ¥ IfcRad U= B FHT ded W W@ H gU fAerd & HRU S dTel
faa=or (fR=t a2 3Rl Hehv) |
(Placed in Library, See No. LT 2097/16/15)

49) (@) sfea $Reee Sifh Caldisll AgM, d=Ts & dy 2013-2014 & d1f¥d
gferdes @1 U uf (RS qem sRsh dvavvn) |
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@) 3fea RecT i CaIdlell Aal¥, O1s & dy 2013-2014 & BRIBIT DI
WHR gRI FHIE & U iy (F=8 e 3t dxapeo) |

(50) SWE (49) ¥ IfcatRad THT BT FHT Ued R @A H gU fAerd & HRU S dTel
faaRor (fR=t a2 3RSl Henv) |
(Placed in Library, See No. LT 2098/16/15)

(51) () £ oITel GBIGR U] G ARpd fdamdie, 75 fdeell & a9 2013-2014 &
s frdes @t o Ui (B qen S A o) qn oaRifad od |

@) N Tl gergR ATl I W¥ehd faemdis, 9% faeell & Ay 2013-2014 &
HTRIBIUT B TRHR gRT FHIET BT U Uil (BT qm s awm) |

(52) Swa (51) ¥ IfedtRad U=l BT FHT Ued R @ H gU fAerd & SR S dTell
faavor (fR=t o el venvu) |
(Placed in Library, See No. LT 2099/16/15)

(53) (ww)  Ifeu Rccye oifw AEH U o Red, Aigrell & a¥ 2013-2014 &
e ufdes @ ga ufa (R qen ofsh dvawo) |

@) T Recye it wEd e yve Red, Aiglell & ¥ 2013-2014 &
e orEmall &t Yo Ui (B=al dem ol Axhxvn) e S R oraTaRie
e |

(@) feuT sRecye off w39 oo gus 44, AIEmell & a9 2013-2014 &
HTIHRUT B! TRBR R FHIET DY b ufay (= qem Hsh ) |

(54) SW (53) ¥ IfcatRad U= B FHT Ted R W@ H gU Ao & SR S drel
faa=or (fR=t a2 3Rl Hvenv) |
(Placed in Library, See No. LT 2100/16/15)

(55) (W)  Sfeaa $Recyc oI WEH Uhe UUe REd, Pidhldl & 99 2013-2014
& I ufrde @ gd ufa (B qen S dxamvo) |
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@) T IRecye it W= T Uve Red, iadl & ay 2013-2014
& IIfes or@mell &l Udh ufa (=l e sl Axm un) e S UR oRaTaRIeT
gfede |

() Sfeaa SRecye 3% AEw U™ UUs R4, DIcddl & a9 2013-2014
& BB B ARDHR R FHIET B U gfa (= o st dxanv) |

(56) SWa (55) ¥ IfeatRad THT BT FHT Ued R WEH H gU fAefd & SR S dTel
faavor (fR=t a2 3Rel Hvenv) |
(Placed in Library, See No. LT 2101/16/15)

(57) (W) favafdered orger oM, 75 faeell & ay¥ 2013-2014 & d1¥& UfadeT &
U afa (= qem sl Hwmvv) |

@) fawafdere saM N, 73 feell & a9 2013-2014 & dAMVD AWRI B
U i () o SISl Hh_uT) doil S9 R oI@raNie ufde |

() fereafaermera srgar mam, 5 faeell & ay 2013-2014 & HRSRU B IWRBR
R el & U ufd (= a2 s dweho) |

(58) SWa (57) ¥ IfedtRad U=l BT FHT Ued TR @H H gU fAerd & HRU S dTell
faavor (fR=t Torm 3ol dvanvu) |
(Placed in Library, See No. LT 2102/16/15)

(59) (Vo) o uRiE faeafderney, amyR & a9 2013-2014 & A fqdeT &
S ufa (= qem sish d<anu) |

@) o ariler favafdeney, [Ie™yR & 99 2013-2014 & aAIf¥E @1 & Th
gfar (fB=a e SISl AxmRon) e S9 R oETuieT ufiides |

(@) T aieN fwafderead, [AamqR & ay 2013-2014 & HRIGIOT Bl TWHR
ERT |HieT &1 wa wfa (R dor sfish §avv) |
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(60) SW (59) ¥ IfcatRad THT BT FHT Ued R WEH H gU fAerd & HRU S dTel
faaRor (fR=t a2 3RSl Hehv) |
(Placed in Library, See No. LT 2103/16/15)

(61) (Uh) el SRESE 3iTh Caiairol RifddH, JETell & 99 2012-2013 @& aTid
gfided & v afa (B q2n 3RS Axawon) do7 JETiRifad o |

@) e §ReeyT Sifh carlarsl ifddd, RaTe & a9 2012-2013 & BRIGRIT
P THR R FHIE B g i (R q2 s dvamvo) |

(62) Swa (61) ¥ IfedtRad U=l B FHT Ued R @H H gU fderd & SR S dTell
faavor (fR=i Ter 3ot dxanvo) |
(Placed in Library, See No. LT 2104/16/15)

(63) (V) Ted gReee 3ifth CamTalsll dicd, JIAdld & ay 2013-2014 & d1N®
wfaded & U ufa (R dorm 3ol JRapvon) dor oo od |

@) ud SRESYE iT% CaTalSll Picdh, JRADbld b ay 2013-2014 &
HTIHRUT B TRBR R FHIET DY b Uiy (= qem Hrsh dxamvv) |

(64) SWH (63) ¥ IfcatRad THT BT FHT Ued R WEH H gU fAefd & HRU S dTel
faa=or (fR=t a2 3RSl Henv) |
(Placed in Library, See No. LT 2105/16/15)

(65) (Uh) el SREST 3Tt CaIdiroll TeuTde Uael, JfUAT & 99 2013-2014 &
s firdes @t o ufa (B qen S A o) qn oRaRifad od |

@) T $RESHT S Calalsll Touad Uael, JfUAT & ay 2013-2014 &
HTRIHIUT B TRHR R FHIET DT U Uil (BT qm i Awmv) |

(66) Swa (65) ¥ SfedtRad TH BT FHT Ued TR E@H H gU fAerd & HRU S dTell
faavor (fR=t Torm 3Reh Hvenvu) |
(Placed in Library, See No. LT 2106/16/15)
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(67) (W) e SRECHE 3iT% CamIarol Tl MaT & 99 2013-2014 & aT¥e ufrded
Pt UH gfa (B qem S AxHRon) qe TR o |

@) eFd gReeye i CaIarSl T, a6 ay 2013-2014 & BRIGIOT Bl
WHR gRI FHIET & U iy (F=8 e it dxameo) |

(68) SW (67) ¥ SfeatRad THT BT FHT Ued R W@ H gU fAerd & SR S dTel
faa=or (Rt a2 3Rsl Henvu) |
(Placed in Library, See No. LT 2107/16/15)

(69) (Uh) el $RESE 3T CaIailSll, IIBAT &b ay 2013-2014 & a1 Hfcrdad
B UH Ui (BT a1 ST AWH0T) qAT @RI o |

@) ud $ReeyE S Caalsll, IRBAl & ay 2013-2014 & BB D
WHR GRT THIET BT U Uil (BT qem i Awm o) |

(70) SWa (69) ¥ IfedtRad U=l BT FHT Ued TR @H H gU fderd & HRU S dTell
faavor (fR=i Ter sRsft dxamvo) |
(Placed in Library, See No. LT 2108/16/15)

(71) (TP) el $REST 3iTh CaTairsll SR, 3ol & ay 2012-2013 & dlf¥d
gfider & U afa (B J2n 3RS Axamwon) do7 JETiRifad okd |

@) eFd $Recye i caiarsl fASiRE, sold & ay 2012-2013 &
HTRIBIUT B TRHR R FHIET DT U gfal (BT qm s awmo) |

(72) S (71) ¥ IfedtRad T3l B FHT Ued R @H H gU fAerd & HRU S ATl
faavor (fR=t o 3ol Hvenvu) |
(Placed in Library, See No. LT 2109/16/15)

(73) (V) e SRECIE 3iT% CaTarol (fd®d, Tl & a9 2011-2012 & aATfvh
gfaded & U ufa (R T2 3ol WRapvon) dor i o |
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@) erd gReeye oifw cararsl fafdds, e & a¥ 2011-2012 & HRIGR
D WBHR gRI FHIET & U ufar (= o i dxnv) |

(74) S (73) ¥ IfcadRad U= B FHT ded W W@ H gU Ao & SR S dTel
faa=or (Rt T2 3RSt dvanwo) |
(Placed in Library, See No. LT 2110/16/15)

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): Madam, I beg to lay on the Table a copy
of the Outcome Budget (Hindi and English versions) of the Department of Science
and Technology, Ministry of Science and Technology, for the year 2015-2016.
[Placed in Library, See No. LT 2111/16/15]
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, on
behalf of my colleague Shri Babulal Supriyo, I beg to lay on the Table:-
(1) (1) A copy of the Annual Accounts (Hindi and English versions) of the Delhi
Development Authority, New Delhi, for the year 2013-2014, together with
Audit Report thereon.
(1)) A copy of the Review (Hindi and English versions) by the Government on
the Audited Accounts of the Delhi Development Authority, New Delhi, for
the year 2013-2014.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library, See No. LT 2112/16/15]
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3) A copy of the Annual Statement (Hindi and English versions) of the
discretionary allotments made under 5% discretionary quota during the calendar

year 2014.
[Placed in Library, See No. LT 2113/16/15]

W TEBIOT ST #ATer | Wow Ha (Wt fRom SaifQ): eremer wEen, # emuast
A A FrefaRad w3l ot Teh-Ush Uit (fE a2 st AwehRoT) |HT Ueel 0R Rl §-
(1) a9 2015-16 & Iy W TRIEHRUT FEURT AAAT Bl &I DI [aga AR |
[Placed in Library, See No. LT 2114/16/15]
(2 99 2015-16 & foTy Wl YHARHRUT SN HATAT BT IR qoie|

[Placed in Library, See No. LT 2115/16/15]
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12.02 hrs

59

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Madam Speaker, I have to report the following two

messages received from the Secretary-General of Rajya Sabha:-

(1)

(ii)

“In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, |
am directed to return herewith the Appropriation (Railways) Vote on
Account Bill, 2015, which was passed by the Lok Sabha at its sitting
held on the 12" March, 2015 and transmitted to the Rajya Sabha for
its recommendations and to state that this House has no
recommendation to make to the Lok Sabha in regard to the said
Bill.”

“In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, I
am directed to return herewith the Appropriation (Railways) Bill,
2015, which was passed by the Lok Sabha at its sitting held on 12"
March, 2015 and transmitted to the Rajya Sabha for its
recommendations and to state that this House has no
recommendations to make to the Lok Sabha in regard to the said

Bill.”
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12.03 hrs

COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
8™ Report

DR. M. THAMBIDURAI (KARUR): I beg to present the Eighth Report (Hindi
and English versions) of the Committee on Private Members’ Bills and

Resolutions.

12.04 hrs

COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES
Statement

N HE R o (Fsan) @ 1eel Heledn, § SUB! AN A TR URATRE Sl AT
g fafiics (Tudiensye), uRafda M IR Sfear o oryfad ool qan rggfad
Sl & forg Reror SR It RS’ fawy W AR fameE @arery @ defed 219
frdeT (1547 b |HT) R WRBR gRI BI-Te-DRATs & aR H ferd Sfei a2 sr-gfard
SOl & weamor Adeft Afifa & 333 ufaded (1581 @t 9w1) & srearg | # siafdse
RrmrRe/feufiEl ™ WReER gR1 $HI-Te-3iftd drars farur (=) dom el v a1

e WX X9l gl
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12.05 hrs
COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES
1** Report

SHRI RAJEN GOHAIN (NOWGONG): I beg to present the First Report (Hindi
and English versions) of the Committee on Welfare of Other Backward Classes
(2014-15) on  Action Taken by the Government on  the
recommendations/observations contained in the Fourth Report (Fifteenth Lok
Sabha) of the Committee on “Reservation in employment and welfare measures
for OBCs in Reserve Bank of India” pertaining to the Ministry of Finance

(Department of Financial Services).

12.06 hrs

COMMITTEE ON SUBORDINATE LEGISLATION
3" and 4™ Reports
AN foelivgar wmg@Ede miedt (sAeTR) @ oeuel Weledl, # SMud! IgAfd W i
faam et wfEfa & R B-TE-eriargr ufades sk e ufadew (R=) e s

RIHROT) TR DR G

12.06 V5 hrs
STANDING COMMITTEE ON LABOUR

4™ Report
ST, AR AR (THATg) : Iede Heldl, H D! Al W WA HR, A AT
FHER AR TG b5, TR & ARG HHBRI/HATDRI b1 AR & a) F 51/
et rlt |iAfT Br e gfdded (fRwa qem ST WwhRul) URd Bl gl
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12.07 hrs
STATEMENT BY MINISTER

Hon’ble Prime Minister’s visit to Seychelles, Mauritius and Sri Lanka

fader @i e yarit wRd & Wt (ST GEAT W@RIS) ¢ A STeel Sfl, g9 3id
el 2 fb # yarEl St gRI BT W Aeed, WRIT™ Q1 fedl B AT B IR H oIl
& gl 9 IERI BT Aed ¥l 91 W Udl o Wbl § [ Bl WRA geTHE 1 34 9T
qIE W, 10 AT 918 AN 3R 28 AT I8 Scidl B A= Bl |

areder off, fUoel 34 ATl A B IRA FETTHAT IR el Y, 28 aNT A TSR <21
ST el MY 3R &9 Al 3 AN T8 Q) gEEEA s s A T8l JaTEEl g
ST 34 AT 91 WA 1Y, 10 FieT d18 AR Y 3R 28 A d1a HicidT B a1 Bl |

ARIGTT, ¥ Al <¥ AR AaY dhead TeRil Wi <¥f § W 21 39 o™ & Wi TN
o iR B e d8d drll @ dHg oaeil ddy, oY wednT SfR Wi YRE o W
® T 39 3aAR W 39 AWl e BT U % SHATg qb of oIl T R

3eTe Sfl, WA DI ATA 10 F 11 A€, 2015 TP s | G St Bl Haied TH
v fhar Tl Isufy oY ATsdhd H AfRITd W W UTHHEAT S BT @R fhar 3R S
faers &1 I= o1 fgueli do@ @), SuP qod i, rawRETIHS IR WS FEINT o
el W FgEl I T FEEEE S 7 ARG B Gedn | R R w9l R SR
JuTell &1 i IgEre fhall IR WDHR & IR Adq1el § Joldbld bl AR WA FG&T
DI W AT ATl 5 ATAT B Hew@qUl URUIMT D WA H FEEHA Sl 4 GERT SIAR
TIRhTHE e # foan, diF Ate @ smafy © fou wfew dien fou S @t ewon @1 SR
S0 W ARG DI AHA [HAT| UoFueE g0 W g glaensit &1 e, Tdiesona Sl
AEANT, BEUTH! H AN 3R b= arel & (P! & U IR &R ) serR fhe Ty
SFI U A e SHAMT W HSAN Al Uh AYAd HRIGHE M(Sd e b1 I Aol |

ey S, WY WU ¥ WETHE! S @I 39 A | Gfer A 8 ge off IRa ek
WA B HIEl W B YA STell &l S99 AR Sl Aifach AU 2ael § Yeb Aol

RIM G &, T4 U AHRIAS H1d Jiord gl zl
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319 § AR @ 919 SR g1 AR @ AT 11-12 A7, 2015 BT B TS| 9RA 3R
ARSI @ 49 AISEl IR Wiele Bl S H @ §Y HETTHAT Sft T ARITRT & qHt e
ERT |di=d UIeibld & A1 glfde WRA fHar 11| /e & JeHa] 9 i Reg S
BATS 3SS W FEHA Sff 1 W@rrd fhan 3k 9= f4ars | qarE= ot o Ieeufd e aa’
RITT qAT FETTHF] ST & F1 96 1| g =i, =ar g, e, drenfie vd
FARFEAR HA! R R U] & e dedd 7 qgrEAl St | JeArnrd o

eI, ANTN B Y faw R yaEE of e Sifufy 9 SN ARkes @)
TIEA el @ fAUY WA Bl wEIGT fhATl SR yAEHA TS b WA A
U FRMT S8 aRIpel 1 Farfe b, S % 4Ra gR1 Rt fbar man ugel
BHICH gRI IA1 AT STETSl & YEral St o el Se & Wi Ao fava B
Ffyarer wad & i @) Mi¥eTRE IYRd B & fIg Uah ufeedt &1 smmaR |
TETTHET S S Ueh ST bl T AR fham| S8+ Iyaril ©1e I <xdl Q2T T dTelrd UR
TST-3/1 AT Bl

T Sff 7 AR WRDR gR1 FaiRa alRars & fay 500 fMferam st Sier
B ISR HUN SRISA DI AN HI AR i fgueliy sxamdei R gwer byl 9 SRS 1 &,
ST &Y W gl 1 8d18 ulkdaes & fdbrg & oy, qqa sigferawen § 9 & oy,
fafrc @ Wwra gonferli ofiR iffaeft § wgam & fau a¥ 2015-18 & ARBIS
3MMET-YaTT HIEHA & oIy 3R WG & 311 &1 AN AT d & oy I8 gwler fhy

|

PA-HATH JETTHAT S B g9 I AR @ Qi fguelly 9gan & S wR
Th o S JAT AR B AT ARA @ 3fgaid qAT G2y Fdei BT Aogd PR H Uh IA8H

qfirer W Bl
31q § ficiet 1 AT B q BT G

The Parliamentary Affairs Minister wants that I should speak in English on
Sri Lanka.
HON. SPEAKER: All right.
SHRIMATI SUSHMA SWARAIJ:Hon. Speaker, the visit to Sri Lanka took place
on 13-14 March 2015. It was the fourth high level engagement with that country
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since the election of President Sirisena on 9™ January 2015. The House will recall
that President Sirisena paid his first visit abroad to India later in February. The Sri
Lankan Foreign Minister and I did reciprocal visits before and after that of the
President.

Prime Minister was received by Prime Minister Ranil Wickremesinghe. He
held talks with President Sirisena and senior members of the Government. Prime
Minister also met the leadership across the political spectrum including former
Presidents Kumaratunga and Mahinda Rajapaksa. He addressed the Sri Lankan
Parliament and the Ceylon Chamber of Commerce.

The visit expressed India’s strong support for democracy and reform in Sri
Lanka. Prime Minister noted in his address to the Parliament that recent elections
reflected the collective voice of the nation—the hope for change, reconciliation
and unity. He expressed confidence in the future of Sri Lanka, defined by unity
and integrity, peace and harmony, and opportunity and dignity for everyone. He
underlined, that for India, the unity and integrity of Sri Lanka are paramount.

Prime Minister’s talks with the Sri Lankan leadership covered a very wide
range of issues. He conveyed India’s sincere support and good wishes for Sri
Lanka’s new journey of peace, reconciliation and progress. India stands with Sri
Lanka in its efforts to build a future that accommodates the aspirations of all
sections of society, including the Sri Lankan Tamil community, for a life of
equality, justice, peace and dignity in a united Sri Lanka. Prime Minister also
declared that we believe that the early and full implementation of the 13™
Amendment and going beyond it would contribute to this process.

Prime Minister Narendra Modi became the first Indian Prime Minister to
visit Jaffna. Prime Minister unveiled the foundation stone of the Jaffna Cultural
Centre to be built under a grant offered by India. He handed over certificates to the
beneficiaries of the Indian Housing Project for internally displaced persons. At
Talaimannar, he flagged off the inaugural train on the track to Madhu Road. Prime

Minister also visited the ancient temple of Naguleswaram at Jaffna.
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The problems of fishermen were also discussed during the talks. Prime
Minister pointed out that this was a complex issue involving livelihood and
humanitarian concerns on both sides, and India and Sri Lanka need to find a long
term solution. Fishermen’s associations of both countries must meet at the earliest
to work out a mutually acceptable arrangement.

During his stay, Prime Minister underscored our common Buddhist
heritage. He visited the Mahabodhi Society in Colombo, offered dana to monks
and planted a sapling. Prime Minister also offered prayers along with President
Sirisena at the venerated Sri Mahabodhi Tree at Anuradhapura.

On the economic side, Prime Minister addressed the Ceylon Chamber of
Commerce where he spoke of new purpose and clarity in our policies. He pointed
out the benefits of regional economic cooperation and urged Sri Lankan business
to take advantage of the opportunities that India is creating for its neighbours.

Among the main outcomes of the Prime Minister’s talks in Sri Lanka were:
a) inclusion of Sri Lanka in the Electronic Travel Authorisation (ETA) Scheme
from 14™ April, coinciding with the occasion of the Sinhala and Tamil New Year;
b) setting up of a Joint Task Force to develop the Trincomalee Upper Oil Tank
Farm; c) announcement of a fresh line of credit for US $ 318 million for Sri
Lanka’s railway sector; d) extension of currency swap facility of US $ 1.5 billion
by Reserve Bank of India to Sri Lanka’s Central Bank; e) creating a Joint Task
Force for cooperation in the Ocean Economy; f) direct flights between Delhi and
Colombo by Air India to begin this summer; g) holding of a Festival of India in Sri
Lanka; and h) cooperation in development of a Ramayana Trail in Sri Lanka and
the Buddhist Circuit in India.

Four agreements/MoUs were signed during the wvisit: on customs
cooperation; visa exemption for diplomatic and official passport holders; youth
development; and construction of an auditorium in Ruhuna University in Matara,

Sri Lanka.
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The Sri Lanka visit by Prime Minister provided an opportunity to
strengthen ties with a very close neighbour and a fellow SAARC member. Recent
developments in that country have created new openings and opportunities on
many long-standing issues. From our side, the intent was to assure all sections of
Sri Lanka that India wishes them well in their quest for peace and prosperity and
this was fulfilled in Prime Minister’s visit.

Hon. Speaker, I am confident that this House welcomes Prime Minister’s
visit to these three important countries in the Indian Ocean which has promoted
greater understanding and cooperation in this region.

[Placed in Library, See No. LT 2116/16/15]

... (Interruptions)

DR. M. THAMBIDURAI (KARUR): Madam, I wish to say something about what
the hon. Minister of External Affairs said about the fishermen’s issue. After the
visit of our Prime Minister, the Sri Lankan Prime Minister asked for action against
Indian fishermen, Tamil Nadu fishermen. ... (Interruptions) He has given shooting
orders if our fishermen go there. ... (Interruptions) This is the relationship we are
having with Sri Lanka. ... (Interruptions) I would request the hon. Minister to see
that it has to be taken seriously. Immediately the Sri Lankan Prime Minister
allowed the shooting of our Indian fishermen. ... (Interruptions) This is a serious
issue. Therefore, Madam, I would request you to allow us to discuss this matter
under Rule 193 or some other rule. ... (Interruptions)

SHRIMATI SUSHMA SWARAJ: Madam, if the hon. Members want a
discussion on this statement under Rule 193, I am ready for that.

HON. SPEAKER: Okay, if you give notice.
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12.20 hrs
STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION
No.2522 DATED 11™ MARCH, 2015 REGARDING MONITORING OF
INFRASTRUCTURE PROJECTS®

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION, MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF OVERSEAS INDIAN AFFAIRS (GEN. (RETD.) VIJAY
KUMAR SINGH): I beg to lay on the table a Statement correcting the reply (Hindi
and English versions) to Unstarred Question No0.2522 given on 11th March, 2015
by Shrimati Poonam Mahajan and Shri Sanjay Kaka Patil, MPs regarding
'Monitoring of Infrastructure Projects'. This statement pertains to a particular
mistake that had crept in the Question. The statement is lengthy. I do not want to
take the precious time of the House. I seek your permission to lay the statement on
the Table of the House.

HON. SPEAKER: You can lay it on the Table.

* Laid on the Table and also placed in Library, See No. LT 2117/16/15.
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CORRECTION  STATEMENT  MADE BY  MINISTER  OF
STATE(INDEPENDENT CHARGE) FOR STATISTICS AND PROGRAMME
IMPLEMENTATION ENCLOSING THE ANNEXURE -1 A (ENGLISH AND
HINDI) OF THE REPLY TO PART (a) TO (¢) OF THE LOK SABHA
UNSTARRED QUESTION NO. 2522 RAISED BY SHRIMATI POONAM
MAHAJAN AND SHRI SANJAY KAKA PATIL, HON'BLE MEMBERS OF
PARLIAMENT (LOK SABHA), ANSWERED ON 11.03.2015, REGARDING
"MONITORING OF INFRASTRUCTURE PROJECTS".

I beg to make a statement to enclose the corrected Annexure - 1 A (English
and Hindi) of the reply to Part (a) to (¢) in respect of "Details of State-wise Central
Sector Projects showing Time Overruns in Road Transport and Highways, Power
and Railways Sector (as on 31.03.2014)" for the Lok Sabha Unstarred Question
No. 2522 answered by Ministry of Statistics and Programme Implementation on
11.03.2015.

2. It has come to Ministry's notice that an inadvertent error occurred in
Annexure -I A (English and Hindi Versions) in the reply given to the Lok Sabha
Unstrarred Question No. 2522 answered on 11.03.2015. One line in the first page
of the Annexure -I A after S. No. 1 containing the text "ARUNACHAL
PRADESH" inadvertently got deleted (during computer work). Consequently, the
Projects at S. No. 2, 3 and 4 pertaining to the State of Arunachal Pradesh were
inadverntly reflected under the State of Andhra Pradesh.

3. The Corrcting Statement may be brought to the notice of the House.

4. The inconvenience caused is regretted.
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12.21 hrs

ELECTION TO COMMITTEE
Sree Chitra Tirunal Institute for Medical Sciences and Technology

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): On behalf of Dr. Harsh Vardhan, I beg to
move:

“That in pursuance of sub-section (j) of section 5 read with sub-
sections (1) and (2) of section 6 of the Sree Chitra Tirunal Institute
for Medical Sciences and Technology, Trivandrum, Act, 1980, the
members of this House do proceed to elect, in such manner as the
Speaker may direct, two members from amongst themselves to serve
as members of the Sree Chitra Tirunal Institute for Medical Sciences
and Technology, subject to the other provisions of the said Act and
the Rules and Regulations made thereunder. ”

HON. SPEAKER: The question is:

“That in pursuance of sub-section (j) of section 5 read with sub-
sections (1) and (2) of section 6 of the Sree Chitra Tirunal Institute
for Medical Sciences and Technology, Trivandrum, Act, 1980, the
members of this House do proceed to elect, in such manner as the
Speaker may direct, two members from amongst themselves to serve
as members of the Sree Chitra Tirunal Institute for Medical Sciences
and Technology, subject to the other provisions of the said Act and
the Rules and Regulations made thereunder. ”

The motion was adopted.
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HON. SPEAKER: Now, the zero hour.

SHRI ANTO ANTONY (PATHANAMTHITTA): Madam Speaker, several
Members of Parliament including me raised the issue of falling prices of natural
rubber in domestic market on various occasions in Lok Sabha and outside. In
response to that, the Government repeats the same answer that the price of natural
rubber in the country is determined by the price trends in the international markets,
that a proposal for enhancing the import duty is under consideration of the
Government, and that the Government is implementing various schemes for
scaling up the production of natural rubber.

I would like to invite the attention of the Government to the fact that falling
prices of natural rubber is largely related to the massive influx of foreign rubber
into domestic market under various import routes and channels. This created an
artificial surplus of rubber in domestic market as a result of which there is no
demand from the manufacturers. It is learnt that the manufacturers have stocks of
rubber to meet their requirement for the next six months. This stockpile has
already exceeded the mark of 3.5 lakh metric tonnes of natural rubber. Due to the
reluctance of manufacturers to buy domestically produced rubber, there has been
no rubber trade taking place in domestic market for the last several days. Only
middlemen procure rubber at the rate of below Rs.100 per kilogram

Procurement price of one kilogram rubber is Rs.150. In 2011 it was Rs.250.
This shows that the rubber growers in the country are in an acute financial crisis.
Large scale import of natural rubber is the major reason behind the fall in prices
rather than the influence of price trends in international markets. It is obvious from
the fact that a fall in prices does not lead to a corresponding decline in prices of
finished products of rubber. Therefore, the Government should take urgent
measures to regulate the influx of foreign-grown rubber, either by imposing a ban

on it or by enhancing the import duty.
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Hon. Commerce Minister assured in Rajya Sabha that she was going to
enhance the import duty up to 25 per cent. In Lok Sabha, the Parliamentary Affairs
Minister assured us that he would instruct the Minister to call a meeting of Kerala
MPs and discuss the matter immediately. But nothing happened in the last so
many weeks. It is a serious issue. There is one more issue. The import duty on
the tyre imported in the country is only 12 per cent. To enhance the import duty
on imported tyres upto 25 per cent is a necessity. The used tyres are imported into
the country. We have seen the trend in the last so many years that almost 60 per
cent of the manufacturing units are closed now and 40 lakh rubber farmers are in
severe crisis. ... (Interruptions)

HON. SPEAKER: S/Shri M.B. Rajesh, Joice George, Jose K. Mani and P.K. Biju
are allowed to associate with the matter raised by Shri Anto Antony.
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, when a promise is
made in this House to convene a meeting, it is the duty of the concerned Minister
to call the meeting immediately, otherwise what is the use raising this issue and
keeping quiet? This also goes against him; we will have to move a Privilege
Motion. ... (Interruptions)
HON. SPEAKER: I will ask the Parliamentary Affairs Minister about it....
(Interruptions)
SHRI MALLIKARJUN KHARGE : We asked for the Motion from the
Government for the farmers. When its importance is not known to the
Government, then what is the use? ... (Interruptions)
A 3rehel : T8l AT 781§, § Uiferamicy) bR fAf e & ara def |

.. (oTae)
#it AfcA®TIo @SN B9 ANl A dRE AWE 4 39 vy 1 X B o) S| W gan &
fog et o1l ... (FauT) oY dreld WY, 89 g9 .. (FaY) IS STl T8 ol ... (FaeT)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, in the other House, the

Minister of Commerce made a statement.... (Interruptions)
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A eaet @ T8 Ul el erdl, I8 A Pl A T8l 8l o

... (Em)
fager # qen garft WRal &R W@ (sl gEe @) o siee Sfl, R-aR fduar 9
Folfded RIS B a1 B &, § didic MfRer & dR R J81 93t § 9 S o e
U H W forgAl SR relt w31 &1 SravTa RIS, ORIy 9 3R Sa1d < |eb, MY =4 P&
PR Ahd © |
AT SemeT © AR SN SifeR # U9 &) 9K 8l g § 5 R @1 35 a@em & forg
&g, I8 UG T8 B

... (cgaym™)

N sfoifee werema Rt () @ feW, 9% oMUS SR &1 Sooidd @ @1 8, W

BT U T el @I Sf j&T &l ... (Faer)
AT A& : IR 7 $B el Dl AT, TfelIHe JhaR AR 7 AlA-HI $8 Hel o,
# I 9 Bl

.. ()
AT SEAE : IAD] Bl PO Tod 37 7 Hebrel| 31 AeH 2l

.. ()
AR FEAT TR ¢ SR SR § S g #4131 =@y, onmg ==l g% Sl
A 3eA& @ YUAT Sfl, 91 fdepel 3T &, I8 ROR B A9 g, Ugdd W I§ a-dH AR
I3 AT 31 I FHY UITRImicd bR fAfReR 7 el of i # wifiéper MR @ axd &
RIS BT PR =l DY I8 3 Tb T8l g5 o, H Ulferamey R ffRer 4 ara wwl|
D! 3 T T © 6 TAR A BIs ey fear o1l S @ wel o1l H el 39 ax A
qfud e, s9@T e I8 TE ¥ 5 grwra § aat 98 A, w1 ffer Rerg w8 @l
#t Tata R (FRrm) @ AEea, wEie & famel R @ & ay Jol gad IR AT
arell T LT ATl [T BT &R AT A=Y BRI[~1e! DI B DI ARA b [T AR
I BT §l AfhT IS H 3fehlell S, TA.SNL L. & Aiems 9 ovaR Rl & ufd @
TR B BT B B @ §| AT TeAT gAR foly 95 & WeoHd 9rd gl
A Seet @ U9 e, eSS diell |
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$t vaita Rig @ RRWMT TEert m6us HE & RE THHIE FHerex o gl gl foraH
TAN I W1 A sfexr et St & difaell @ veie &1 ool o ) S 98l &l
ool T & S wdie 9T ¥l 39N g9 iR W @) 91w B, Fifh A 98 o € S
e} St & AR D 41 W & Y H A1 o1 DI a1d B ol 379 SR SN & Hifciell Dl A4
3R R &1 B 91d B ol Uome H Lo SR Thlell & B IRPR 2] GA.SN.ALAL @Y
W o fiepa 781 © 6 98 WRPR & 491 I8 Boen 49 4 a6 Hx| Uog & Frordr,
T B9 A 8 I WS eRis # 8 U @Re § Ao ek W) U wEed € W@ §,
PAIAT < IF 8, I8 U ORB UH.OL AL SR U GRBR ST AN DI el a1 I g,
e e 4d wa w3 Sft @1 de fRam| S AorarT 91eR WS wEed § W® §, Se
T TR 3R I8 IRAR TR =T 9 I8 BEN?

Y 9 IE 2 5 U9 & W IRIR W BIS T BIs HRW TLIRSAE. 71 39 Ry
W DTSl JARBT § R XA 3Sh 8 @ &l § Yol =Medl g [P R 50 a8 HHrs|,
iR d @l W B Wil 3h BT &, BIs g9l Bidl & o S9al RNeer’l fra w®
gIi?

feH, H Pl AEdl § (% A€ Bl @1 B BT B ARBR Bl gl R DIg ToAd
Afqg, @ifeR™ &1 ST 3R DT AU g DI BIR B, A1 IH Ab+ Bl Y
[PeD!] I 87 WRPR T Hoiek Bl Seal A Sfeal IR DI SIHHT [SFeldR By, il
TH. LG, BT SAdR HRATT e Brg ARBR B TR g1 g § fL.9. 9. B IRPR ©
3R USTq H 3fpTell & AR 1.0 B TR 8, SAGY 9 Polex Pl Teq A Teq geatTe]
Sipic fSaeR wxe 9w fordan SRl S9a qrq & Ryl 3R gonfedi &1 AH-99 1 q8Td
frar S |ahdt 21 ...(r@e) 39 99 9 Ral iR donfadil & fecdll W 9gd st de &t 7l
S 39 Poex bl o R S, aft R iR Wl 39 ¥ %8 9dbA, Rl Ugd ol
S UOTE # 70 TRRAC Aioad g # o & €1 .. (aaagm)

T &Y ;3T IR-9R Rifes™ aq S|

... (cgaym)



18.03.2015 74

$ft Yot RiE: oR I8 919 Ao iR dafeal # =ell Wit &6 S @Rl &1 ARd ©, S0
BH R R &, A1 R US| 1 qar=1 qf¥ehel BRI Ugel &1 d8f 3 ol g ol 3R I8
T ERT o1 T, A1 98 IR STdTel! & iR oL W WRBR @ BN . (TaeT)
st afcaTol @ei:  sredel HEledl, AR U & Radve © 6 WpR &8 4 o4 W 39 W
Reate & ... (eraam)

A & @ TS Sfl, Y BIel DI & A1 Pl A 78l (QdT ST, AL AT IS A8 A
S &

.. (2T
N Afcorde @SN AEd AT TR S Asl S 2 9 89 W RAis #R AdA
..(cagM) R WHR 3W Y W Rgis & ol a1 R fha 33y ® Regis wfl|
... (cgagr)

AT Aexel : VAT 18! Biall 8% 9T UR SiqT9 Sgl foaT ST

.. (o)
A ey ¢ o &, sfifare E|
... (@rEr)
[T 31eAeT ;3T A 96 sy |
.. (eraE)
AT eaet : TGATORT Sff, MY 96 Wgd| & 91 & Said 8l el
.. (o)
AEAN A& : Dacl &, SN d St B & qrd Reprs 4 S|
.. (o)

AT ST ¢ TATORT Sfl, Y §6 gy | 3T &, sNifrard /9 St gl |
.. (eraEr)

AT NeAT . § U7 el o] 3T ST SffaR 7 el |
.. (o)

A 37ede ¢ V4T 8l Bldl| P $Id H & 9T 39 aid d T8l aidll 3T |9 93 gy |
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.. (o)
HON. SPEAKER: Nothing will go on record.
... (Interruptions)... ~
HON. SPEAKER: Nothing will go on record. Only Shri K. Srinivas is permitted.
... (Interruptions)... *
HON. SPEAKER: Nothing will go on record. Only what Shri K. Srinivas says will
go on record.
... (Interruptions)... *

AT 37emet ¢ 3MY 99 98 9z | Rare # 5 & o @ 2

... (cgaym)

AEA A& ¢ =g JIORI S, AT 98 S8 |
.. (2T
AT SEAE ¢ TGATORI Sfl, d 37U U0 WS & 3R I© dobellh 8l &l ol 37 96 sy |
.. (o)
SHRI KESINENI SRINIVAS (VIJAYAWADA): Hon. Speaker, on 2™ March,
2015, in response to Question No. 1105 that I raised, hon. Minister of Railways
replied that the Rajdhani Express 22101/22702 between Vijayawada and New
Delhi, an A/c express train, has been introduced in the Railway Budget 2014-15
and will be implemented when rolling stock is available during the current
financial year. It is pertinent to note that the said train was announced in the
Railway Budget 2014-15 and was to be implemented during the course of the
current financial year which ends on the 31* March, 2015. In this connection the
Government is requested to take immediate necessary action to provide rolling

stock so that the train can be started immediately.

2 fag a7 wEaAl (SHRIYR): AT sreer Sft, H oMU HIewH ¥ Wed B AeM H Al
el € fp W AET & § YR § fred €18 g, g @3 fred 818 @,
qAE A5 8IS W, GRal A e Wpdl, YRal Ag= B8 Wpol, Al AN BS

* Not recorded.



18.03.2015 76

WP, B AT Wl IR fafics gR1 e 8 1 Ridar, 2002 H sram® @4l
el & Rete vd HHaTRAl & YA R Ab O @ Ty AR S ©: [qererdi b1 dearerd
de PR a1 M1 S el B el Bl e R AT gHra ST SR AI-fUar o gedl B
e < A 4 w8 Y| o fdEnery 48 € W 1995 W T 105 fRigidi vd 31 e B
Ja 3R WKl W AP o & s D BROT S6 e fRAfa gt wRe @ TS 6 14
forerept @ Hia 8 TS|

H 3fTues AW I A HAT S A FdeT BRAT dredr g (% stfdeid fegwar B
fafiics gr1 darfoa el @1 o fHar SMul J8 YRa IR gR1 wd e i’ &
Tea e &1 JeaR-gaR fhar SMe| 8RUE WhiH & d8d oI 10,000 ASGRI b1 URAR
TAE TP § AR ST ® FUR W U8 &9 Al d b A1 A 781 fiel 51 3
3D AT A AFH H3 ot A Fded § 39 W faey e fear sl
SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Thank you, Madam.

Turmeric is a very unique spice which is widely used in food, medicine,
pharmaceuticals, dyes and cosmetics, not only in India but also in the South Asian
countries, Europe, Africa, etc. Turmeric is the only spice in India which has
witnessed intellectual property infringement by the USA. In the light of the
increasing tensions and deadlock at the WTO meetings, I would sincerely request
the Commerce Minister, through you, Madam, to set up a Turmeric Board which
will be extremely helpful to speed up the process of attaining the Geographical
Indication, the GI tag, which is pending for the Erode turmeric, which is under the
consideration at the WTO along with other regional specific turmeric varieties.
Madam, also for turmeric the Minimum Support Price is never declared.
So, the farmers are facing a huge crisis because the prices fluctuate from Rs.4,000
to Rs.15,000. So, it is a serious problem in many areas and I would sincerely
request the Minister to, in building the brand value of our country, turmeric will
also be a crucial factor, kindly form a Turmeric Board on the lines of Coffee and

Rubber Boards.
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HON. SPEAKER: Shri M.B. Rajesh is permitted to associate with the issue raised
by Shrimati Kavitha Kalvakuntla.

2 sRfde AEa (s gfaron): AT srems Sfl, § ST IR AU § b AT 3TSl g
e H e d&T Gebe R Dl Al <l Blel & § H i T of| I8l 3l wrEial @ A
B & oft| 9 wdiel @t aoe 9 B WA firel, SR S # SAeT oS off St W fre
a1fey, a8 T8 el @1 21 Sfd g9 SfSHM Y A1 gar gl fb R wdsan Gl 4 o
P ST TSI AR I SITET 9T Bled Ul B I § 3feq= § I 599 U A1 W
R faTIe MR AiqvR A1 H S9 g8l ugdr, Y4 WRBR B HIA AEAG 9 AGD Sfl, S
) IR 8, I T8 AIARBR St B AHA § Bidareil &1 fad @i & A IR s ot
ag dfrai off -

‘Bl °del T gd g I e
o< weprel o |
ERECICEC Iy SIRCRICRIC)
ATt o gl B 7 | P

Id TP =i Dal -
ST ! STl s wE=iTel Riars gve
AT WA @i T8 gl dqll’
STg S Hid § NI T AT o1, d9 Seiv dal o -

T Aol T URd AT
HATRT 9107 JAHAAT I

P! DR F YA =l A BT @ich 8l A Bl ATl g ARBR A Hel o fb A
T TG, b 31TST JfSHM B ol H WIA=IAR AR Sl & Hel Wl I8 Ha- Tal oIl
T 2, S o @ H WA Rar gAY U &R wrei § 5 98 arse Us 9IS & U@
T 9 1989 W Y fhar AT o1l 98 W Repar FRmemeHe g1 7 gur 6 ag v i g
S BH Sl fTerl A1fee| R ga1 Wi 1 ual =@ 5 d9 A ¥, S fha e
gared 1| SIg PIC | I8 A9 HRIE DI Tl gg Al 2 AR SN F HIc 7 Yol {6
50-50 AT ! & IR A9 HRIEAN S F g8 ©, 4l A ® qall a1 T g, FT 3
SRl SBIM e~ 9T S gl deh JATTH! ARDR I8l Y&, T Fdr wi? W T o
AR T A & foy Sl a9 hd &, S ax # # 3Mud A1eqd 3 W1 vl g o TRBR
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Seg W STeg 981 Wl oMY 3R Sl dRE I UISS Us dse & UM Bl Th Foller 3R
ERUICIRIBCIPIGICRIDIRS I

N e weRE I (FERR-Rieg) @ A s e, g2 st eRfas wrdd S
ER1 IS0 T fAwy & W BT g DY Bl JFAR UM b1 S|

A e 8N Jorw omare, s W ywie fis don s e R ded @
Y aRfI |rad St §RT IO T AT I FHg DA DI AN USH DI Sl gl

SHRI ADHALRAO PATIL SHIVAJIRAO (SHIRUR): Madam Speaker, thank

you for giving me this opportunity. I wish to draw your kind attention towards an
important issue pertaining to the molestation and rape of a woman, who was the
wife of a CRPF jawan staying in the CRPF, quarters by a CRPF personnel and the
culprit threatened her of dire consequences if she dared to file a complaint against
him. One of the jawans who hails from my constituency is working in CRPF and
presently posted at Gadchiroli of Maharashtra and has retained his quarters at Pune
and kept his wife and family with his in-laws in his quarters, Gadchiroli. It is in
the remotest area of Maharashtra and is badly affected by naxalite activities.

In May, 2014 one of the Havaldars of CRPF, I do not want to name him,
forcibly entered into the quarters of the victim and after locking the premises from
inside raped her. She immediately filed a complaint with the DIG of CRPF and
though she received repeated assurances that strict action would be taken against
the culprit, no action has so far been taken against him. She, later on, came to
know that the culprit had worked in the DIG’s quarters and had good relations
with the DIG. After she received no response from the DIG, she approached the
local police station. Here also the DIG tried to influence the local police personnel
and instead of registering a case of rape, police had registered a simple case of
molestation and had granted sufficient time to the culprit to get bail from the court.
AT Jeme ;3T AT 5 g R & Wyl
SHRI ADHALRAO PATIL SHIVAJIRAO: She was approached by the DIG of
the CRPF, who was the in-charge of the Telegaon campus, saying that the culprit



18.03.2015 79

and the organisation would pay a sum of Rs. 5 lakh to her and that she should take
her case back and not pursue the matter further. When she refused to take back the
case, she was threatened of dire consequences. She was asked to vacate the
quarters. Her husband was working in Gadchiroli. She was staying in Telegaon

campus with her children.

AT AL 2 MY AT dlel [ FIRNTE & AfTBN Sh! FHRT BT AT | of |

St snereRTE Uil RamsimE : few, WRRATE & SIfUSGIRAT 7 ITdhI e Wlell B ®
foy ®er 21 I8 9gd & TR AWe 21 9ed # g Wiken g & foy e a9 gl U
AR, Sl WRAR & &R § B AT 8, SF TR YT BT ¥ 3R ARRATE & RGN
JfABR ITH! Heg T8 B ol d AT T8 #A SN F AR LSl F e oan, # U
q1egd ¥ WNhR I e oo b widdic & shie 9 dRdas &1 9U|

SHRI B. SENGUTTUVAN (VELLORE): Madam Speaker, River Palar flows

across my constituency, Vellore to a distance of about 100 kilometres and the
water of this river is used for drinking and irrigational purposes. There is a thick
concentration of over 1000 tanneries in Vaniyambadi, Pernambut, Ambur and
Ranipet which are situated on the banks of the River. They are engaged in the
leather tanning process and in that process, they use about 170 chemicals. After
the treatment of leather using these chemicals, they discharge untreated effluents.
In those days, when there was not much environmental awareness, they were
discharged into the river which contaminated underground water. The Supreme
Court, on the principle of polluted pay, directed payment of compensation to the
farmers and other affected parties. Despite nearly two decades of the passing of
the order, the offending tanneries have not paid up the money either due to the
closure or due to their economic conditions. As a result, the affected parties and
the farmers have not received due compensation.

I urge upon the Ministry of Environment as a one-time measure to pay off
the compensation and later on, they may recover it from the offending tanners. I

also urge upon the Ministry of Water Resources to sanction adequate funds in
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order to rejuvenate River Palar which will be in the interest of lakhs of farmers
and other citizens in my constituency.
AR anfemer (MREYR): HElGAT, § AUD HAEHH H ¥ © IR IR US¥ D Tdh S
el & B RB FGH B LM ATHNA BT TSl 1 IR Y« Bl DI AT TR &
IR TF-feT Jod w/d Bl 39 FHT DI IR QY BT & T e IR Q9 BT T B
qqre g1 A+ et 9 B <@ &1 98l usd W AMCH o AR fHAMI BT A BHRAT S @ B
fop uar T wiasy § A frer Toih W T e, s B NG T B W W B SR
A el R = fhaEl @ 9gd gt AR g1 21 Y8 bdd IR Y¥ b & A8 afeh g¥
M B T A & fofg aga 9 IR A1 a0 € § Wi & S @R & foag a6 99
fRIfer tar s

# 3TUd AW W ARG ARBR A R AT A8 [h PR STATHE B H d8d I8!
IR ST B S H IR A [N B YAOGR b IR H AR B THRAT ¥ AR B
a1y, f fFAMl & g1 T & BT YAE 41 8 qob AR AI-T1 37 o B IR
I SEN B1 3N g & oy JUT 30 g9 | I~ B dlell B[ AT 1S 8 < Bl
fawa g1 a1 5l ff g &1 o @ 9 B SO SO o 9, 39 9N H THRar ¥ ugd
ERINCIEY
A e oA LA wtes), s g fsn SR Sl ol sraTdl STU STuel AN
3T R1 SOlU T 4 A Hag DY ol
SHRI J.J.T. NATTERJEE (THOOTHUKUDI): Hon. Speaker, Tuticorin is the

hub of roadways connecting Tirunelveli, Tiruchendur and Madurai. The four-lane
Highway, NH-45B, which connects VOC Port, Tuticorin and Madurai and by-
passes Tuticorin, goes around the city. So, the four-lane Highway cuts at three
places, namely, from Tuticorin to Madurai, Tirunelveli and Tiruchendur.

To approach Tirunelveli, the four-lane National Highway, 7A with road
over-bridge is prevailing but there is only a circular road present at Tiruchendur
crossing road at Uppodai which is an accident prone area due to non-availability
of an over-bridge. Since 2011, 44 accidents have taken place there causing death

of 15 people and 33 people have been grievously injured.
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At Kurukuchallai Junction, the old traditional Tirunelveli to Rameswaram
route crosses Tuticorin-Madurai Highway, NH-45B. Here also, many accidents
happen due to the non-availability of an over-bridge. As these roads are used by
many pilgrims and tourists from all over India who visit Kanyakumari,
Rameswaram and Tiruchendur, people are suffering a lot due to the non-
availability of an over-bridge with service road connectivity at Uppodai and
Kurukuchallai Junctions.

I urge upon the Union Minister for Road Transport and Highways to
provide a road over-bridge at both Uppodai and Kurukuchallai Junctions at NH-
45B.

SHRI P.K. BIJU (ALATHUR): Madam Speaker, thank you. I would like to raise
an important matter before the House.

The number of toll booths is increasing year by year. Now we have 360 toll
booths across the country as per the website of the NHAIL Our hon. Minister stated
that the Government is going to scrap 125 toll booths in our country. Across the
country, incidents of protests against toll booths are rising. These BOT toll people
are trying to curtail fundamental rights of the people to travel and also the freedom
of expression. Some of the toll booths are being run with the help of goons and
anti-social elements. They are harassing even the Padma Bhushan and Padma Shri
awardees, and also the Members of Parliament and Members of Legislative
Assemblies. Some of the BOT companies have not given the actual expenditure
statement for some of the works that they have done. They have given wrong
expenditure statement and according to that they decide their toll charges for the
vehicles.

In Maharashtra, as we all know, one of the tallest leaders of the Communist
Party was brutally murdered. He was fighting against these toll booths and was
fighting to protect the right of freedom of expression of our citizens.

I would urge upon the Government, to bring a strong legislation to stop

such heinous crimes and atrocities in the toll booths. A direction must go from the
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Ministry to the BOT companies that their rates should be as per the Government
directions. With these words, I thank you.

HON. SPEAKER: Dr. A. Sampath, Shri M.B. Rajesh, Shri C.N. Jayadevan, Adv.
Joice George and Shrimati P.K. Sreemathi Teacher are allowed to associate with
the matter raised by Shri P.K. Biju.

£ wrEa gar (dfeR): ARV seme Heledl, | SAUDl ged W gwde odl gl 39 1641 dld
T & IR TG 314 AR GG Ugell IR aifHd Bdx oy g1 #H W ST d U g
MU 1 T BIed § U "eayul fawa I &1 #ier fan, 9 fog # eyt v g
W1 9T 2 6 o Wi & ofeR S Al @1 9gd @ "edqUl B g A © SR
argwa W fbar g widsy § ) 89 g9 ¥ Bl 3IHT B | odfbT 10 A A BRI
2,50,000 HHAN BSATA TR Bl 37 Hedqul HHATRAT B FaTl BT HRIS T IT HITS
ST HHT & FHE da AR A STb HHATRAT Bl aR8 J(I8TU WRBR DI o1 d1iey| § g9
fy IR & 3mIE el g1 ol Urivr Wi & SR S ¥amd <Ied ov B TS &l safay
STeal W STedl 9 daq SR I JAwsl & qR H WRGR Bl [TaR B 3H GERIT B

AT HRAT AT
A oeaet @[S WLAR. gL, IR0l §Ie U qaoll UH. Ued Bl Al wirdd g
ERT I3MY Y 97 & A1 Hag B D AR YSH B At

s 919 ATt ey - SRR 8|

s dle T
st die T (JAAR): AFEIY A A, TSI P I ASEr & Sfdid el
AEHINGT & ded MaMi & AT, QAT 3R S9! 771 & fog Ureide &1 arTd &1 100
fderd A 91 BT @ @E AfeyS © AR W Ao A1l dfed R dlLans. & faen few
2014 & IR 3F Wolde AN BT 25 UReR & GebNl Qi & Medl @ i,
gAf 3R AT onfe & forg faw S &1 -y fan R 21 AEen |fifadl @ ek
i R 1 <@ gU A1 Sy /31 St § a¥ 2014 ¥ AT 9 A Fgaprvar fawnT
7 39 I g 91 Ui AfrEl Sude dRa &1 e far o, dfee 59 aw | onft d@
DI HRATE T8 §s T AN 3MUD ATH ¥ R ¢ 6 39 S & forg Wiy Sy w5 <
! e fey Sd, fom™t fb ¢ el b1 B IRe 81 A |
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AR & ¢ 57 g DHedi, 3N ALARAEN, S IR0 qeN], A1 <@ol T, Ued, A g
ThTeT e Bl Al =@iE T gRI SoIY Y A9y & A1l Hag B DI AT Y& Bl SR 2
SHRIMATI KOTHAPALLI GEETHA (ARAKU): Madam, I thank you for
giving me this opportunity to raise a most sensitive and alarming issue about the
atrocities committed on the Scheduled Tribes.

I hail from Araku constituency of Andhra Pradesh which is the only tribal
constituency in my State. I appreciate the efforts of the Government in enacting
the Scheduled Caste/Scheduled Tribe (Prevention of Atrocities) Act, 2014. This
Act has been enacted but the implementation is very poor in my area. Not only in
my area but also in the entire country, the implementation of this Act has not been
in proper shape. It is alarming to know that 1.78 crore cases have been pending
from the district courts up to the Supreme Court of India pertaining to atrocities.

I wish to bring to the notice of the hon. Minister that this Act provides for
actions to be treated as offence but no such cases have been registered by the
Government officials. Also, forceful ousting, encroachment of lands belonging to
Scheduled Tribes, sexual assaults and any social assault have also been brought
under the purview of this Act. This Act also specifies that a non-SC, non-ST
Government employee working in the areas of tribal areas and not performing his
duties is also subjected to imprisonment up to 6 years. But nothing of this sort has
been implemented. Many cases have been pending in the courts.

I would like to draw the attention of the hon. Minister towards this issue
and request him to speed up these cases.

SHRI ANANDRAO ADSUL (AMRAVATI): Madam, through you, I want to
draw the attention of the hon. Minister of Urban Development regarding
development of Amravati as a Smart City.

Hon. Speaker, Amravati is a holy city, the birth place of Lord Krishna’s
wife Rukmini, having more than 10 lakh cosmopolitan population. People from all
over India visit this holy place frequently. Amravati is a Municipal Corporation

Area and big business hub which is well-connected with the Indian Railways.
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NTC Finlay Mill is situated in Amravati. There is a wholesale cloth market in
Amravati which supply cloth to the adjoining States. A Missile factory is going to
start there. The India Bull Coal Power Project is also situated in Amravati. Several
industries under the Maharashtra Industrial Development Corporation are situated
in Amravati. There is a big Railway Junction at Badnera adjoining Amravati in the
same Corporation Area. Amravati itself has a big modern Railway Station from
where seven trains to the various corners of the country are running.

Hanuman Vyayam Prasarak Mandal is situated in Amravati. Thousands of pupil
from all over India and abroad come to study there. Several Medical, Engineering
and Polytechnic institutes/Colleges and Marathi, Urdu and English Medium
Schools are situated in Amravati. Amravati is a divisional place of adjoining five
districts such as Amravati, Akola, Yavatmal, Buldhana and Wasim.

Chikaldhara Hill Station is also adjoining the National Tiger Project to
attract the tourists. Amravati is also situated on the Chhattisgarh-Gujarat National
Highway.

I would request the hon. Minister of Urban Development to kindly consider
the above facts and to instruct the officials concerned to develop Amravati as a
Smart City.

13.00 hrs
St ofta o (i) ¢ AR 208t S, § SIHarS] des &I Tl s A1eqq I DAl

ATEN §| TTDb! W1 AABIY Bl &, T AMGY Bl IqTH BT D R H DR bl Arel
=iy, # I8 Wrge oM At oY fh gt H qre w1 g IHg & e onl # ofver |
TRAIT HRAT ATl b G A(GhIY Bl &, Sep! AT 14508 I 40 qedi D UKD ATER
& forg frerd € arfeh 4 pUIvor & 99 I§| Seh! ATA 3000 YA HEMT A fHerdn & o
q8d SPI el I H-UINT | g9 §Y A R4 3l ARE & <1 Bl © diedh G e W
e TGl AfZATST DI HEH H U R <A1 BT 81 Wb q1G ID! 22 AORER AACST B
B B -9 BT W ToiaRer 9 & FRal Sl Sd! S Wit vd g 7 o ol ®
Afeh ST IS Al AT WA Po 8l fedl Sl 8| Al Ueb AfAhT Bl q-ieare |1 3000
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S0 wEAT Bt iR ST 14508 TUY # IAM! N o AT d=di B R dar ® &R
IEH b Tel.gd. W X foam wan € St #EM # A AR e smew feror ff e &, A
e SN, ¥E A ofud W fdl g8 781 © b vHars! B H b YRR gl 7 A
FEdl © 6 8 T.ud. B A1 o B, SR ugAr ® iR I =@ el b A 8 P-
TNV F AT gY Bodl R ST ¥ AP I WRYT W 1 Ig 91d wrE A 7 R 9 afder
AT 3000 ¥U HEN W YT IMUD! R qedi Bl T W@ PR UG? AU IR ARBR A
ffaeT 8 fb T @1 S AMeT Bl dadH fhar ST 3R &9 | DA ITeh! TS DI 9000
ST SS FRIE BT o@d gy fmar Sl

A 3teme : 5t W] e g, o geo weeie, ot S gy, st vad geeTy s,
S IR e Mg, e e S SRR iR Tedime Sigw Sifsl &l S oiid o g™
IO Y A9 & A1 Hag B DI AN T&H D St 2

3. Sfea v (STR-ufee™ faeell) : A9 oreda Sft, § oS 9gd o Hedqul g Bl IR
A A73 Sft &1 & HNd HA1 g 6 idl # S WPt 8 iR W AR ¥ Sl JgA
Wl ©, STH Ugly M HIF @I I8 TS gl w@ifere! 3% <Al [Iepd WRIE 7 3R SHD!
g ¥ ufeteh ¥pod @ dedl § UQgls Bl WR 984 &l IWHT U BRI I8 Al € b wehierlm
ITHT Sl R 1§ A1 918 H fHeldl 81 SHY AN WRBR  RIY © 6 WpIeRR™ g 4
S Bl TSHE of fordm el &, 6 HelM Bl Ugel ¢ & Sy SR SA1se Yobrae fiRiue @ A
Qe e SMY ek & 728N AT &% 9 AEN 91§ S9d! § & MY d1fd 9 37T+ Ugrg X A |
... (cgagT)

A JEAE : JAID! a1 &1 T T SR Sifar § g1 ohar A§er T8 < B 2

<. Sfea o qEY 99 A' T P Q@ O 9 W R Wew 5 gww g STa gl @
THIERRIT S T8l el I8 © 3R S SR B 6 ar@ @1 & A U & 6 g DI §HH
fafiie g7at Nt s SUl T\ ™ Uoaee & fay T e oran € dfes a8 0 @ T8
fepam rerT | YONRA 1 e IeTeRvT # AT A, .. (@AaHT)

AN LG ¢ AR AT T8 ol | 3BT a1 & g 2

o1, Ifea o ol gR1 fise ad 3 ufoera € are @ g oft wifdh Fofiit 7 usel U
T e fhan o1l g=are|
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A e ¢ 20 AR g A Bl el Sfad o St g SO MY v @ WY Hag bR
DI AT Y& Bl SR 2

# HETE T T (FREIE) @ AT JeeT SN, H A1 $¢ A gl QR Heifaefde! df a1
dret e g1 Afem g F't W A ¥ @1 99 Il 2 AfGT g9 Al @1 diem &1 Hir
el fireran gl

A J1eh& ¢ VT 81 2] a_iaR Al e S g

N HERA qAE A Aed, S FafEd & SiRele § U8l W ER $Hldefdd WRE gl
ATETE B9 AT Qa8 8l Ugd U | 11 91 I B9 ANl Bl Pls Folge T8l ol g8 W o™y 3
TET € SR WiRere H <1 IHafGd g1 TR gfear 7 g faag @ fen, &\ @ |3 9gd
RaRe &1 AfdeT iR i 9fdes WeR T8 & 8 iR v W 957 <@ g1 safag #
3fues #red W fded BRA1 =TT g b g9 A1 Bl 8 AT < |

ST, AR S T (WETR) 2 A e S, H Sl gwaig <1 @edl g M
o1 T fafed &5 WiaT TR @ FEnsit B I@ &1 Al 3| o R 99 o € S
H 75 Ui THS BT IUET bl ORI 9T H BT & AR IR ORI 9T DI 50 Ffererd

I WX afed & AaR | Bl §] WaTR 96 B Sl 991 IUGH B B qraos Wl
JEl B TG HUAT Gl © M H B B G &l THG B IMAIGAT ¥ b qAD
ARE B 2l SAfTT TP & AUR BT g B AaahdT 2l Ife 87 96 ot sufal
DI ITH! MAWH FAuTd SUAR & BIRA Al THD BT AR &9 Are | ORI B
AR # RIG S § M-S &1 A1t srgfaerse gl 7oigd Bl 81 a g, I
Tl Bl e B Glaen 3R I IRTY B AL Iuee B bl a5 Svd o

S 3Tl ORI H [IH UGN THS IAET BT 8, [ Al Alee HITNS ORI

H TE dod §, dfcth gAY Il A dod Bl H AU JiemH W WRBR b1 G TN BRAl

Tl g b Aiee HITRE ORI H AT HIATR H 96 AR THdh IUGH] DI FARIRIT TR T
PR STBT AR DI g fopar Sy | g=garg|

A Sremet ot IS HHR I, MY IE R Rl SOl I B, IE W BT AKX T, ST MM
Uied P 9 RN PR W 8, I8 H T e, 7 A H qagd|



18.03.2015 87

2N AAHAR AN (P& ) ¢ HeH, I8 I ¥ BT AR &, MU G391 SR 3R H b1 b
B DT AT far, s oy # Myl g=yare <l g1 3mS 9N <% H ugfia Sfdt i @
Sl qHRIT €, 98 9gd [9hId W GRU PR Gl 2] T HAT S gRI W@ WRA WA
T ST R8T 8| W < B Al & dqella] § TS ¥ I Ul bl FIhRi B Ueb T8l AT
g, Sl SH®! A H TH IeT §91 3Nl ©l Ugel drelal &1 u+l AR & 4 iR Ry=rs =g
SRS 81 ST T, W 319 Irerdl H Qrarerdi bl &l Ul S & BRI 98 o Al 7Rl &
Fifdet & © iR 7 98 e Rag & ifde @1, afed g8 SRl &1 ool & =T ¢ <=1 2|

HEISAT, # AUD HAEGH H DR A AT BT & b 50 FHRAT BT FHEH R <A B
M W R AY) o A% Bad WY & vy T8 @ A% W Q¥ &1 vy &1 T4 2l
Hifs -1 g ATl BT SRATA HAT Yo 61 g, STH & A1 a1 gt o & %,
I TE-IRE & Hiuded o I8 ¢l 3afoy 39 99w 4 foeT & fog ©w oo § & aw1
< Tt et @b | e=are|
2 gpn Rig () ¢ sreme Agien, § 9gd € Ascaqul fAwy W SUehT &I SATehide Al
TTEAT | TT T dad W Al a9 &5 I Affa g1 98t 135 fhardier orar i faar
Teh TRW% BRATUT &, Yeh TRB SR YW & AR 135 {HeAReR AX il AT &3 Bl &A1 Fa1
gl g8 dH A € - uua-EdmT A6, HRATA-ARS AN SR SIRTA-HeRAgR AN | g9 AT
AR TR A S AT gan 7| s v=N |l 9 ¥ 9t &9 g9 § SR got ft v el
¥ 9 gY El S BT B s Bl 97 aqge & gat| 98 s 9% gaer off Sueer T
PRI M| o a1 AT R fHf UPR BT S S I BT Bis ANfA T8 g R gg W
4vg 2 b AR & gRT a8 <l <ol - oIl AT 8, dfeth pIg At & a8 R I 99
R @l

ST # g ARBR BT LA ATHNT HRAT d18dl & [P a8 R dl oo Dl A
fopar 0| 3 & U-Ary AT faare ft Soidhe T 96 TRIT B f WY & W SR US 3R
BRATOM &1 A1 § Bt QT SraTS 91 oA, T HH WRA ARBR @ T8 HAT B A, D!
e W 98 orars faar wan on ok W FeiRa wx & g o # =war g fr o e
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Jars g, s orguR A FHeaiRa & 18 8 9 ueer &t SHiF o8l W g, S9 Y &
framl @1 T8 W Wit HA BT @awR el iR S e el | g=rarg|

2N AT e (BawqR WBL) ¢ AT FEQA], AT I ORI ATAR H qreA b1 AT
o, Su® fofg 4 oMue! Iga-9gd g=9ame odl g WX A8l TR Sus # ol oo 7 vgd
S HABR AT 3R ATl gl &, O fFAml & FFR g3 TR 9 ¢ gbl 6, bs Al R
b & AR Sl HUTAI aTell Hex &, 98 dgd YR 199 81 3771 1 EOR 39 Uil 5o &
fere 1 i 1 gamast e & S&iE &1 7R Al §OR BUY 8dcdR & [B91d A a EOR
S0 gf drer gt 21 &1 F9R ¥ qf e R A1 o R @1 garg A T8 @ U 2
ANl AR ST 9ISl & ATl 990 95 3§ fFAEl &1 AN b1 $¢ AT Bl aral
AT AT| 3] BT BAA 90 TS WH B bl 8l 3MM¢] B! BAA b [TY TS HH A HH 40
BOR WU Ui deT & 39 9 AN gsdl 2l R [epd wR gaT §l 3R i R ©
6 7 |9 =l B A% fHa1 Y R fhaEl &1 S R®AT FRE 2, I¥HT a8 1Y q2ql
fFT BT B T AT B AR W &R BHAA Bl AN S/ 3ATe] DI AN 40 BAR TG
2, g Bl AN DG 20 BUR WY & JAT WA D1 A B 15 AR Ul dren & f2arg +
A4 & AR W 7 AT Sy Jor Jarmaot f&emrdn Syl aged & #R1 W §9 & A7 AT

15-16,000 ®UY Ufd & 2@ & fAadr g SEfe o 49 @ M 99k & e 3§ a9
70,000 AU AT =1fEy | o 39 YR s 1 qecrl Sl 2

SHRI NEIPHIU RIO (NAGALAND): Madam Speaker, thank you very much for
giving me time.

Madam, with the advancement of knowledge and technology, the world has
shrunk into a global village and we are witnessing to the fast pace of progress and
development in the country. However, the North-Eastern Region and particularly,
the Nagaland is facing poor connectivity problem.

You are aware that Dimapur Airport is operated since 1972. However, it
has now been reduced to only five flights in a week connecting to Kolkata and that
is also sharing with Dibrugarh in Assam. In November, 2014, one flight was

introduced only on Monday but it has again been withdrawn on 12" February,
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2015. There are high fares due to the fact that there is a ‘no fly zone’. The flights
have to take a longer route of Manipur.

Therefore, I urge the Air Headquarters under the Defence Ministry to issue
clearance of ‘no fly zone’. During the visit of the hon. Prime Minister at Dimapur
in 2014, the night landing facility was operated but later on it was closed. It
should be operated for all the flights.

You are aware that Nagaland is not having even a single private airline in
operation. We are left with no option but with Air India. Therefore, I request the
Ministry of Civil Aviation to ask the corporate bodies to perform their social
responsibility in these difficulty areas. I also request the Civil Aviation Ministry
to provide us a flight which connects us to Delhi via Guwahati or Kolkata on a
daily basis. The Dimapur Airport needs to be improved and upgraded. The intra-
connectivity flights within the North-East also need to be restarted immediately.
wredt Wit 9F Bol (FENEE) ¢ oredE weledl, H A WRey HAl Sl @1 e U
AT &F IS8T D W MBI HIAT ATed! 3| FABIed], TR AT &F qe¥Igd T
B A A FeT gall, IR AfRAl F ORI, STl gwiiad dRT & 81 SHUS 98WIsd o W9 9
fes o, rqgfad oifa, Ygfud SOy aged &5 21 39 &5 # W@y & ufd 318 gfaan
Iueey TE gl U AR § TFue 9evsd § 99 2013 H AREHA Bioiol BT URATT I 7| 39
AfSHe DloSt & folg R U= §RT 20 Uhs SHIF IUA@ BRI AT SHI Suee
B B HR AfSHA diol WIRG B G T 7| 7RIS, WRER B Ag A 9 2013
H arrg o, fhg TR U ARBR DI HN ATH 7 B D DR A S DI a9, e Dl 4
E TS Bl B ABR DI 39 Aol URATSHT & oY 5T ARBR DI HT AH Bl Al STHI
H1 AT A AT g=d1] .. () TR, AT FHRT I A AN DI B, 3T AHAAS DI
I U SIG H IR YS DI ARBR Pl AT AT ¢ 6 a8i W AfSHd dbiersl @lel S
& e gema A S SuSE BRI R A SH DS bl [T B S|
HON. SPEAKER: Shri Daddan Mishra is permitted to associate with the issue
raised by Sadhvi Savitri Bai Phule.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, this is a local issue but
it has a national ramification because it deals with my constituency. When
waterways were in operation in Cuttack, Odisha, during the British period after
1866 and when Odisha faced a very severe famine, more than 10 million people
had perished during that period. The traders had build up a Malgodown.
Subsequently, when the Indian Railways or the Bengal-Nagpur Railway came into
operation in 1901, then this area was given by the Bengal Presidency to the
Railways. A levy was charged, a license fee was being collected from the traders,
wholesale traders, sub-wholesale traders and shopkeepers and railway became the
mode of transport. Licence fee is being collected. Peculiarly in February 2015, a
notice has been served. When I went back last weekend, a large number of traders
from Malgodam — they are thousands in number as Malgodam, Cuttack caters to
the whole of the State providing food stock and other materials — came to me and
said that this was what the NDA Government had done. Railway gave a notice to
them to vacate this place by 31* of March. Thousands of traders are going to be
shifted from that place. What for? The whole mechanism of providing succour to
different districts is going to be hampered. My request is this. They are paying
licence fee. They are in occupation of this place for the last 130 or 140 years.
This is the concern, which I thought that I should bring it to the notice of this
Government, through you, Madam.

I am raising it in ‘Zero Hour’. [ know that the Government will not
respond to me but, I think, there will be some response from the Government ...
(Interruptions)

HON. SPEAKER: You are knocking the door.

SHRI BHARTRUHARI MAHTAB : I would request the Government to take
immediate steps to withdraw this eviction notice so that they can continue to do
their work in Malgodam, and the Malgodam traders should not be evicted.

3 o AETSIG (BICETYR): HIGAT, 3T WX &3 @ Ueb Agdyul [d8g & ax d q dier
BT AR o1, s/ oy § MUl g=rare <1 gl X &5 DIeelR § Iie dlegddl &, Sl
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ufeeHl |1 &1 U 3R §l IRl 74 39 3! ddfed 9 SR des XS ®1 g9l e g
B & # F8l UILYE. TS TP DD baw Y g §, Sl PIAAR (SR @i gl I8
FAcd d B &8 [Py R ] A &l gaHe TS B &I AId] I SHd]
SRR B, FIP TE Y US H AW 8 W BN 1 30 IS f@mmex e ¥ il o 2l
g Sl SHHed T4 T, ST Sl UegeH Bl &, SO dax oIl difal & wadt 8 v
qdar gl Bl ST TANLTE, BUA B R SH®d INTA-9i H MY WA dl e fharHeR @t
Moo # i o Afeat ik 22 9ty Rod ad € S gERe, MAr 3R BAed Bl g
AT B &l A T $qBT 9o W g0 B Al ] 3HD UIeY Bl ol | I DY By,
STl Bl JARITAT SR IMH §=ATH BT WaxT UaT &1 71T gl 72 I YRl 3 s9d RIcT® Uh
goiel MaTadr favie gare fagn o, fhR 9§ a8 ha) g% 8 5| 28 BRa¥ Bl & BIR A
SR AN A U Aral MdbTadr I8 g3 hag] ool & 8, Hhag & W Bfihd & R chr
ff Ster oy € miSAt Sten & € A IS SR o) Iga a1 Ryguem wel W [T g€ gl s
Hag B AARTA Jooll, FHed I MY, S B F't F 300 fharier ¥ gl gHHT S
e Urege 8, 98 STe W U, S 9re A Al fharfler ) 81 39T dve A1 H
ST, S 200 fhaier R €1 a8 o S guIced 8, 98 gdridfed YRar # Smeam|

# WHR A A AT g [ T WG DI, AR DI WG BT MR S §U 54

Her BT R B B U d R ATy | 7l e H At wey ¥ SA1ET UHYeAS |
BT Ui fHar 21 ot Y o1 &R WR BAR &3 § 3 2| ATy HUT DR I8 Bl gl D
forg 9 R QR g=rare]

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam Speaker, I
would like to draw the attention of the Ministry of Water Resources, through you,
that Farakka barrage project is the largest barrage across the river Ganges in our
country. The length of that barrage is two miles and it consists of 109 lock-gates.
It used to cater the requisite water on the one hand to Bangladesh and on the other
hand it facilitates the flow of water to the Kolkata port. Three days earlier, 45
lock-gates got collapsed and totally washed away. Naturally, huge quantum of
water is being flown to Bangladesh. It is a national loss. So, the Government

should take serious note of it, and maintenance should be given the highest
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priority. Farakka barrage project is a national project. It is a strategic project. It
needs to be given due consideration.

HON. SPEAKER : Shri Md. Badaruddoza Khan is permitted to associate with the
issue raised by Shri Adhir Ranjan Chowdhury.

it WA A (Y 2 J1eT& HBIGTT, 19 G H 3 &Y HH! off A1 uole & e o1 <9
DI TS B ATl H IAMUR TR, oifeh qafhedl Bl ard 8 b <2 Bl ATHMUR q1h
Ye I8 AMAMWR T8 a9 T - W Faxd B AR, HH fFW HrE @ AR = a8 qf
sftmey fadt &1, @) W@iffmeE & R &1 ar] 7 & &1 99l 8, 9’ ToE . @
GH DR BT A Bl ift I IR M ) T+ a1l & 98 I8 & P thm.dtens. 3 Vo
TR o 2 fh 89 50 wiie o9 g fUse IR 9 Wil R JHRe R_REd @1 IR 31d 38
fPam @1 &R Wi AEd AR gl # o HIEemH | ARBR DI AT AT HIAI Aled § (6 S
BN AT ST BT I8 e < % 98 dome & fFaml & ¥ & 11 I8 Tl 399 B
F HN AP U9 & fHA D TG S 9@ | U8 8 98 Gagel IR @ 8, Huls ol iy
# U AW W WRAR © &I H A ATedl § [P Uh.HLATE. Bl MR &A1 A 6 a8
R g @S| 984 984 gIaig] .. (Saer)

it OIS AT (RS : I HBIQTT, AYS H Udh HIT wic gl ... (agr) 39H 30 Tda% Bl
90 < Hic YdhsT AT SN 91 § N har| 39 Hie Bl 99+ @ soreid Tel off W) Arferet
9 39 99 faurl swet dg fhar ) g gbR B et 2012 H Al g8 ol 99 70 < #Wie
yheT T ATl 98 W) M e o1l SHdT W 3 YR W 99 fear W onl WY &5 &y
FHfSTE I8 ¢ & 39 IR I Hie Wic & 9M W Ay FHiel 981 W ol W 21 R ufead IR
Jo= H S YA W UYRHT BT B B @ 8, MG BT HeH o el 2l U3 B ANl 8 @l
g, UY3M BT BIF fordm o R@M & 3R WR & AR 1 Ferip AfeR g gford A g,
IO fIURT & BRI €, I@! el et §l wR1 AT I8 § P s aR o s
TSBIS B HIRM & W 21 S W o9 F S AR AT B Ig M g 99 W ward
TS PR QAR A A Bl AT Bl R&! 8] S YR 8, SHH AABINAT BT Wferaran 2l
T D AEH F WBR A AR 2 [ Aol geeor B S w1, uiees IR Je9 4 9
& T 3199 HRIGR bl §¢ B 3R MG BT &7 d< 81, I8 A7 A0 FHrae 2
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it Trdia WX (TEE) @ oteuy oY, S a¥ & qoic § A o @ ARGy 9 e
SISHE 3T BHTfedhd Uoded e REd @1 Il & &I 9N on &t 21 &9 a4 sa@T
WA B &l 9 a9 A9 e RIS b BHY[Cha b s REd @ 9 &l
3ues AEgH I w1 HAT S § e 2 [ 59 SRIcye Bl WAl A FHG & HHSIR,
JIRAMETE § B SMY| AHSIIR YRR &1 §a9 doil | el e S aren o gl &1
arel faml # fecel-grag S dRISR ¥& 81 & a1 fabr &l i 3R 98 &1 I#T Bl
T I 919 ¢ fF 39 IR H TS RIee & foly T gEpRGHaR U B T wHie
B AT HH TS Tl TAN T8 U, AT 3R ISl BT Sl g PHRICHA HUAl 2l
AR AP ARISATST TSl Us UHldheay 7 W) -1 |31 & a9l o&F 21 § o areny 3§
et ot o6 a8 SRAS[C BAR Bl HUTSIR H rell Sy |
A reaet ¢ N o <

IS T IhY TR T T ©, SRl S a1 Sl ©, 98 el Sy |
S Nom gt (YAR) 2 reer SN, AN IR WY &5 D d1¢ g w9l & TR gRkeg gRan
H IRT AHR & I TR ITLAA FFATAT gRT I8t & Wil vd [yt aafdaai & fog g
AT GRATSHT dlts T ATl 981 39e oy Sl I8 & T8 off, 98 faeiferal & &1 e
el R TS oMb S W I AP BIg PIATS T8l g ol Al [AbaT &, S A PIg ASRI
T8 et 81 21 T I8 e fAdg 87 dohlal BiNdls R §U AT URATSHT URY R
SATHTRIAT 1 SePT 8 Fa fHar S|

HON. SPEAKER: The House stands adjourned to meet again at 2.30 p.m.

13.25 hrs

The Lok Sabha then adjourned for Lunch till Thirty Minutes
past Fourteen of the Clock.
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14.34 hrs
The Lok Sabha re-assembled at Thirty Four Minutes
past Fourteen of the Clock.

(Hon. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377"

HON. DEPUTY SPEAKER: Hon. members, the matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise
matters under Rule 377 today and are desirous of laying them, may personally
hand over slips at the Table of the House within 20 minutes. Only those matters
shall be treated as laid for which slips have been received at the Table within the

stipulated time and the rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to take effective measures to check pollution
caused by tar balls in the coastal region of Gujarat

A TIsfiad Ted (W) ¢ WA Wsl M § SREl U @ BRU ORI D
dlordt, WRIell, SAIE TAT UThfad Aiad AR GAfaRy & g ST S aTell AR <l
T AR AU B AT 2 | A I HX D PRU GHs H S gs Bl Wl UG B
& & s HRU1 a8t & A H FEST BT A 98 W@ ¥ | WS H AAA oA B BROT IGH
& aTel Sa-Sigall S - Sfafthd, &geTl, Sielifthe, RIS Sial sanfe & &1y 189 & ©
JAT TS Sa-Sig UGNl & BRU G DT U &9 I8 © | 39 hold UG & HRY Wal Sid
Gfee & HI-A1Y A & WRF TR Al ¥R TS 8T & | g9 HRU YISUS dre’ I ugivd &
T qAT T& B HRE e S N AU GG BT BIg oldiey W 8l € | TA.3MS.3M. 7 qaraRor
AT DI dd T & oIy W FHaT § AfhT dRe TS o & RER o & fog amr T8
M BT & |

31d: WY B WRBR A I ¢ (o $9 UGVl & oI dcb S a1 I/ ol are &
foy Fe HeA IOy WY SR [oRmd 7 ‘are’ R fifcT daned’ & wmu=n &1 Sy |
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(ii) Need to construct a new railway line from Bilaspur in Chhattisgarh to
Jabalpur in Madhya Pradesh via Mungeli, Kawardha and Mandla

M F@ o 9 (RamqR):  oeiie I & [AaqR Yed e | 9 G, baej,
Hedl, STAYR dh e BTl ARBR gRI N Algd |dierd © e foy oY gd a9 fawm
HI Y Srfefed &1 18 2 | 39 XA drgd & i wagl § @S Ao @ 9AW HSR B
el S8 8 UIQ U4 IRAT G URdaed B A T Ud <¥ B faer # Heeaqel g
Brfl] ey & daul § YT WA ey HREMT qAT 7 WRBR gRI TTaa deRkar #
T B aTel IFHR FREMT BT IAQ I B TS W H T F gRETfad 89 9§ s
& fHAMl B T BT Yo W W A U< B A {6 i w5y | e g e
ASMR @ ol 8 ¥ ®IHR Al &1 IR femm | 9y sienfie a3 4 e g |
GR & H AT B AW | SENfa g8l W S e d 4 Red € | addr Bl
JATILIHAT DI & H [T Y ARBR gRT ST Wighd B XA AT Dl FHIT BRI S
DI MaTIHAT 7 | g9 7 % ¥t Rrell &1 ww fAem 8 ifig w8 AR B I9
3 Sfaa qm=r § wier Rl R BT /9T 6l Udh s fQen fFerd |
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(iii) Need to provide funds for expenditure incurred by
co-operative credit societies in disbursement of wages
under Mahatma Gandhi National Rural Employment

Guarantee Scheme particularly in Rajasthan

3t Tors RiE AEEa (FUQR) @ TcIehlell AehN A WRATY 15T H HEAT el IS
IrIoT ASATR TRUS ASHT SHST & wem § qIaE B § Agayul yfrer i & ¢
S AT GRT 39 ARG AT S HBT P YA BT B 3@ qP AN ol 8T § Ug 7
Fenet @ 39 w1 fwed 7 @ ardl it R @ wemafe vd o wdEl & fog a8
R U TS B O B | I 39 RRil Bl gkl ufawd Ao ey | woremE |
FABTAT HBHRN TR BT Acad HIH! AoGd © aAT 7 gRI THI0T & H |4l drid
FHYDT H AT 80 U BT H¥el HUT ITA@T BT IS A & | 3Td: Ig AaWD B
5 37 Rl @1 39 PR e | 8 @ wEl B Y] @ R Yol B Hifd $o
yfaera FeiRa fear SU | 39 G99 § oI WRGR 3 bg 9ReR 9 it fdeT fear 2 |
I W T g fAer vd dErge) e @3 9 o © f AgrEr e Iy
I ASAR TTRVS AT AT I A 8 1 JA1 oG8N Sl &1 afd
ST FRTay /=y |1} B Hifd AR ITA HRAM Bl PHUT DI Y AR Y 77 Y @
IR & 2 gl & wqHet IR FEDN HRATSAT DI YNNG FAN DI Y 2 Ul DTS

MY |
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(iv) Need to ban the production of tobacco products
in the country

$ft W BTt Ut (Wil @ fIvg W@y e & TR YR H TNl & Udh a1 HROT
dargp Haw W1 g | darg Wad F B drell dEINAT R BN dTel W9 9 URAR TN B AT B
T ST R T | ddIp WA B NS g9 WATEE © | WRT W B ATl AT BT b q9
fewar R darg Sifa d9Ral ) @ 81 jET € | U JgH B TR WReT W B dTel
R HT HAT 4.7 IR g A J FRGT W @ @ T | d9F F B arelt I8 B
anfdep &fd Wk # SN.SLY. &1 9 2 gl 2 | darp Sfva fEiRal woad 2011 #
16,800 BRIS WY W Y | AA1P A ATAMI Yeb AT RIS WA DI &I Bl & |

WRHR A Jap G A a1 SqrEd (WeNgH) fA9ud b1 ovs gw H ot faAqr € |
Rve, 91 7 daig & 9 Qe S Tedl, W S @ oiRd dWr ¥ difsa afdaal @t
TR IO A 96 & T | 3@ FHY 3N AT T O ARBR Bl $H AHAT 8N 9 39D [oIU HIR
HeH o Bl | Gell RRe & Il W Ad o1 T da1p SdEl & Icded W) Adb ol &
MY | g 319 AISIai B §9 &9 ¥ g9 8RN | RRe Sared fFafa & fag 8wy <
H 39 BT BN | H IRBR A 30Tl Bl g b 39 faen § qRa g9l Hed 3¢ Mg |
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(v) Need to undertake census of OBCs, Notified Tribes
and Vimukta Jati and Nomadic Tribes

sft AT weil (WeRITifRAT) ¢ B WRER 7 BA & H 15 A P UgA Wt SMemRd
SO 98 R BT AT <l MW &A1 & | WRPR § THVAT & YKAG & URed bl ol H
IR B UM ARG, TRUMTAR], FEFR Uil &l AIdT & fog 9om © | 39 wRa| §
TA. T, Td 3T SRl Bl Sa¥ VN 9 W Soolad fohaT ® | $9d BIRUT SR,
T 3R fASgdt Sifd &Y @eis SOET 7 OB W g Sl & HS IR 31T g3l
99 1931 H fafesr w1 I rft 9 MR, TS QiR faoread) Sifa &t SHIoET 9 89 ¥ 89
AT BT 66 dY A B & drg W G, anfde, Aefdrs faerd 7 81§ s W
fiser gonm 2 | WRdg dfus &1 aRT 340 & AR RN, T 3R faorge st @t
anfdep, AMISD, QNerfred fabrg Hr Afard & | dfbs 59 wors &1 fa e w@ds
ST 9 B9 9 g onfaal & (e T o € 39 sk W & U SUde
e

3T A D75 WRBR I IMUT ¢ 6 Uy wikd R AERA, TSl SR faogaet s
B WA A SUET BRI @ v H Lo § HrafadT &R b awaehdr @ |
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(vi) Need to declare Ahmednagar district in Maharashtra as a tourist
destination of national importance and also provide
necessary tourist facilities in the district

3 feeliugpar Fmg@Eena M (SEHETR) @ A GG &3 3EHGTIR HBRIS, 5 6T Uk

AEQUl U4 faIR 3 o1 el 2 | HeRIE, a1 <% ¥ JgaaR el U URisiie gt
Ued, HIY IUSA T IR, RS gHIS, W A & I HRATAT 9 AT HIRAET0T qoI
W &, ¥ B GeH I YR IS, Uhfad Al B eRieR afa fafr= e #
JEAETR RTer R & 3= el & fir= uga™ [aar © | 9Rd IR T 90 IRER GRT
T Bl gl A 39 el Bl geg AAfEg W o H DIdre! a=al Sl & 8 qA1 RIFY AT
T W 39 vy &1 el &1 IoRa e B AR H ISRAA B B FHI-HHI TR AW AT
g | 3EAETR el 3 IR ST w¥ied wd faq © -

1. TR &1 Ve fhenl e SISl 4 4fSd 8w Ud dliggsy WReaR ucd
ATST Pl e T T,

2, aifife gfee | SraaR HewaraT;

3. RISt & wrgamr;

4. SIfRETOR;

5. Iﬁ%ﬁT é?ﬂ; QET

6. B SN A STaTd WHIE 3= &Y S &1 e |

Tl WA Blel H EHGIS S < T8 TER T 3R IADb! I8 Aol el | Tsi
s UdY gRI B AN T4 TRAT! Mo WY IER Bl 9 § |

3T WY B WRBR A AW © 6 eaaTR Tl # IR wied Fwraall ol <o
TU 39 AT U9 IR A H Rfd &xd gy W Wied Wi ’ifvd fRar Sy qen
S AN fAb™T 8 B AT AR D g9 WIe RS H e dxep aoic § 59D
forg srmavae geRIf Srdfed @1 Sy |
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(vii) Need to improve medical facilities in hospitals in
Sant Kabir Nagar district, Uttar Pradesh

#ft IR BUdl (W FaOR TR): § WHR & &F el srudrel & g8 gad Bl Wb
3BT HRAT ATET § | 3TTH ST bl ey GfAeTy Iuele BRI H Sl IRAdTel 38d fAehl
T &1, 3T a8 Tl B 8 € | JMfehier orudrell § g & forg amefes #eiat @1 faia
31T 2 e BRI AN T ASER BIhR UTSAT ATl Bl IRV H ST IS @l 2 S8l S
M0 BT RMAR B1 T8 @ 2 | el I PR TR (S.7) S B A9 & 8, 98 W
A&, W, STASNIE, DY ofg ORA By Al FSATATS Bl Gfaen Sucer T80 2 |

3I: AT s WRPR A AT ¢ b R sRuaral H ASATArS DI 3ngfies AT Bl
Fge gHfTaa @1 v ad fes 3R e Sodi # W ST & §9 W AR F2
ERISRECRC
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(viii) Need to establish more medical colleges in the country

SHRI P.C. MOHAN (BANGALORE CENTRAL): India which is having a
population of 125 crore is one of the most dynamic democracies in the world,
having a doctor-population ratio of 1:1700 against the projected target of 1:1000
made by High Level Expert Group for Universal Health Coverage constituted by
the Planning Comniission. To achieve the goal set by the High Level Expert
Group (HLEG), India has to establish 200 new medical colleges within 10 years to
meet the projected shortage of 6,00,000, doctors.

Further, India is facing gross shortage of medical teachers. More attention
is required to render medical services, education and research. Most of all, rural
health services are in dire need of trained specialists and super specialists.

60% of specialist posts are still vacant at community health centres. This
shortage is expected to rise to about 50% in the next four years. With recent
rationalization in infrastructure and faculty requirement for medical colleges, the
number of MBBS and post graduate seats is likely to double soon.

Despite the low doctor-population ratio, other indicators like literacy,
hygiene and health awareness also play a major role to achieve the World Health
Organisation benchmark of 4 doctors for every 1000 people. For achieving the
WHO benchmark of doctor-population ratio, long term planning to establish more
medical colleges across India covering all the States & Union Territories is
required.

I request the Honble Union Minister for Health & Family Welfare to look
into the matter for establishment of 200 targeted medical colleges as early as

possible.
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(ix) Need to provide funds for Special Tiger Protection
Force for Sariska Tiger Reserve

it dfe A (3TaR): WX FAGY &F IR (VIORAT) & A 3 dTel ‘WRRI®T R Rerd”
H aral F gEn & fog fed B arell I 9T WReA0 9 (WIS TR WIS BiY) &
e & foIT 3Magyess goie Bl 7 ST WRER gRT Bt s oft | YRd IRBR gRT 2012 H WIH
ISR AR B & TTed &l Widpid e gal 8 iR =T a¥ 2013-14 &1 91 B
ATSHT H sragges fa<ity wraem affferd fey oM & e wer fy 1y, S W 112.00
ARG W0 & offh 2013-14 & doic | 9 W3 BT Bls W U@+ &l fbar 1 | 396 918
2014-15 & goic ¥ ) IRBR gRT HIs W1 i3 srdfed &8 & 5 |

AT: AT B INPR I T 2 b 39 Ao & v syazass =i &1 uragm fopan

MY |
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(x) Need to bring a health insurance policy for
the benefit of common man in the country

M B RiE (FaR) : TR I F AN B 918 F & (W I gEAd Sl b forg
TRAT @ 2 | auf & 91 M HOE B AT H WRBR B Uy SEig B fheor o 7 1 #
TRBR BT L < DI W Jfensii B AR A1 amedr g | <2 § g & foy ve-as
BRI AR (ol il dioe 2 | WReR garal 4 [ivad & 72w 7 = o @i &
T TSl @ folv ST § | SRRy Sfaral $9 ¥ &l 81 & R0 WRBNR 3RUdral § e
B WHIEA® 8 | IS SRAATAT H Sl al Bl 7 fohg WHd SRR Sk fafhcadi
HI HH ® DR ANID] DI GG SUAR TG 8 UGN & AAT SATS H <& Al Bl 7 | D
HRU AO R H gl Tl ol g R e 379 4 oo 7w O oS e B € | i
TR ol SRYATAT Bl TRV | <ol S & | WADIY Jarell § A i il & oy
O H S € | WRPR A v FE 8 6 BH A B i W A HAGIR wSl Dl A
WA & Q1Y g1 STAR A1 el | 91 & &3 | i Sedhal 318 & 3iR A1fere @ 4
e ST A SR UifeRll of ¢ & | AfpT 39 W a8 AN o1 ’ § S diferdl @1 Wi
MFH < & eRYd @d € | 39 SR A 49 AR 9 S 91 & ST U @ b ufd
SFRehdl BN @ dacE Uifelll T8 o U g b P ANe dHdiRdl & fog
Ao Ta.gq. ORfl ey Aol Il J8 & O 9 3feq [ Bl YA DR WRBRI 3al
ol SRUdTal # IUAR B GlAgr a9 S UK © | fhg sl & dHanNAl SR Sl B
fU <21 # U BIg AISHT WBR Bl 3R A T8 a1 & | G191 & &= § Wt 3R d9ra §
IR AT A WRBR I IUE ¢ f5 v Wit w@rey 97 Qo a5 oY et ay
WA H S BT & ANRG ST G | 399 I § RAT Iapy 3RTarelt § i W &7
B, RN @& g Sl sRudrell Bl fadeq W BN SR ARG Bl YUEKigY Iuar W A
FH |
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(xi) Need to make provision for setting up of godowns for storage of
foodgrains on platforms of railway stations across the country

SHRI RAVNEET SINGH (LUDHIANA): Owing to an increase in the central
pool, stock generated increased under the UPA Government from 196.38 lakh
metric tonnes (April 2008) to 823.17 lakh metric tonnes (June 2012). There is an

urgent need to increase storage facilities across the country.

I would like to draw the kind attention of the Government towards the loss
of foodgrains due to inadequate storage facilities and inefficient movement of
foodgrains from surplus regions to deficit regions which is a matter of grave

concern.

I propose a Public-Public Partnership model between the Ministry of
Consumer Affairs, Food & Public Distribution and the Ministry of Railways.

There are more than 7000 Railway stations in the country. One of the
platforms of some railway stations which are not on the main line and which have
fewer train stoppages can be used as storage spaces. The foodgrains will be safe
on the already raised plinth of the railway stations. Wherever required, sheds can

be constructed on them.

The proposal will cater to the issues of proper storage of grains across
every part of India and their timely efficient movement due to the proximity to

railway network.

Besides securing our foodgrains, this proposal will bring down the extra
cost incurred by the Government on logistics and higher rent given for hiring

private godowns.
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(xii) Need to review the decision to close down medical colleges run by
Employees’ State Insurance Corporation in Tamil Nadu

DR. P. VENUGOPAL (TIRUVALLUR): The proposed move of Employees’ State
Insurance Corporation (ESIC) to withdraw from the medical college projects
undertaken by it covers two such projects at Chennai and Coimbatore in Tamil
Nadu. Of the ESIC’s two Medical College projects in Tamil Nadu, the project in
Chennai at K.K. Nagar is a functioning Medical College since 2013-14, with an
undergraduate intake of 100 each year and also has 38 postgraduate students on
rolls during the current academic year (2014-15). The other project is a proposed
Medical College at Coimbatore under construction which is yet to get MCI
approval. The sudden and drastic decision of ESIC not to further admit students
and to exit from medical education has come as a rude shock to the students
studying in the college. This has fuelled anxiety and agitation amongst the
students studying in them. With a view to resolving the uncertainty and ensuring
that they are not abandoned midway and to allay the fear amongst the students, I

request the Ministers concerned to intervene in the matter.
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(xiii) Need to sponsor a resolution in United Nations condemning
the genocide of Tamils committed in Sri Lanka

DR. J. JAYAVARDHAN (CHENNAI SOUTH): In the final stages of the civil
war in Sri Lanka, there was ethnic pogrom and genocide was perpetrated on Tamil

minority in Sir Lanka.

Former Chief Minister of Tamil Nadu Puratchi thalavi amma had requested
that the Government of India should sponsor a resolution in the United Nations
condemning the genocide that took place in Sri Lanka and take stringent action
against all those responsible for the genocide in order to render justice to the
Tamils in Sri Lanka. The resolution should also provide for holding a referendum
amongst Tamils in Sri Lanka and the displaced Sri Lankan Tamils across the
world for formation of a separate Tamil Eelam. Further, voluntary repatriation of
Sri Lankan Tamil refugees is premature and should be deferred for the present as
conditions in the Northern and Eastern provinces of Sri Lanka are still not
conducive for the Tamil refugees to return to their native land. The process of
voluntary repatriation could be considered only after concrete and credible
measures are taken by the Sri Lankan government and the Sri Lankan refugees in
Tamil Nadu are given adequate verifiable assurances and have gained the requisite

confidence to return to their native land.
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(xiv) Need to take stern action against persons involved
in trafficking of children

DR. RATNA DE (NAG) (HOOGHLY): In spite of all around development, we
still come across incidents of trafficking of children. Many cases of child
trafficking do not get reported. We have laws like Immoral Traffic Prevention Act,
1956 which deals with trafficking of children and Government is making efforts
through Anti trafficking modal cell under the Ministry of Home Affairs but the
situation has not improved and such cases continue to happen. Recently suspected
trafficking of 578 children came to the notice from West Bengal, Jharkhand, Bihar
on 25™ May 2014. 123 children of West Bengal were found in a Railway Station
in Kerala without any valid document. Children easily fall pey to the wrong
persons working in orphanages or Juvenile Homes. Strict vigilance should be kept
at bus stands, railway stations, national highways, orphanages, Juvenile Homes,
Charitable institutes. Children rescued should be sent to proper and safe places and
rehabilitated. Those indulging in child trafficking should be severely punished. I

strongly urge the Government to strive to check child trafficking in the country.
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(xv) Need to introduce a new Rajdhani Express train between Bhagalpur
(Bihar) and New Delhi or provide the stoppage of Howrah-New Delhi
Rajdhani Express at Bhagalpur railway station

£ Ae PAR (WITAYR): W AT & AR B8R Iy Bl ISl U1 & dla gas
qq HEAYY AR © | T8l W ¥ b Py ol 4 Neh AR & Y RN BT S-S0
S REAT & | ATTATqR e 9 & 1 9 AT 7weR € | wied & fow ot I8l @ o © |
A fIBR &1 a9 981 GO TR WRTAYR H ST UaRi &I A3 giaer T8 8 | Ry
g A-ST dTel AT D1 B1B! IRYALT Bl € | AR I faeell S & forg roremit
TG ST &Y T WA ST gRT BIH! 3R F fhar o <@ & | X7 aoic 2015-16 § )
HRTAYR ¥ BIPR Pl o U &l =Non 980 81 9! © | o R amiei #
HTH! AY @I T |

31 HRA VPR A A AW & [P [TBR &1 qav1 a1 gad oreR e TR A4TTeqR |

TS IO TR BT IR URY HRIAT ST AT gldsl-s Qoell IS UaRIURT I

WIATETYY # TevId & Y NIl WITeTqR ¥ el Sg df HITeTqR ¥ JISTel TR 1 et
e SN & geEn AITAQR B AT I H AeeR Arfed s
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(xvi) Need to permit construction of roads under Pradhan Mantri Gram
Sadak Yojana and other State roads stalled due to provisions of Forest
Conservation, Act 1980 in Idukki Parliamentary Constituency, Kerala

ADV. JOICE GEORGE (IDUKKI): The forest department has been obstructing
the road work under the Pradhan Mantri Gram Sadak Yojana (PMGSY) citing the
provisions of the Forest Conservation Act 1980 which came into force on 25-10-
1980. The department is stalling maintenance work of roads which were in
existence prior to this act coming into being even for National Highways, road
Maintained by Public Work Department, Gramin roads leading to Tribal
settlements etc. Since the forest conservation act does not have retrospective effect
as regards the maintenance and improvement of infrastructure including roads, the
act of the forest department is arbitrary, unlawful and deny the right of the People
guaranteed under the Part 3 of the Constitution. In this regard, the Ministry of
Environment & Forests had issued guidelines No. F. No. 5-3/2007-FC on 07-01-
2011 making it clear that even the forest roads constructed before 25-08-1980 can
be converted into pucca roads without attracting the provisions of the act. Even
then the construction of seven PMGSY roads, 32 roads maintained by state PWD
and maintenance of the National Highways are being obstructed by the Kerala
Forest department in my Idukki Parliamentary constituency. Hence, I urge upon
the Government to intervene in this matter for facilitating the development of

infrastructure in rural and backward areas.
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14.34 hrs

WAREHOUSING CORPORATIONS
(AMENDMENT) BILL, 2015

HON. DEPUTY SPEAKER: The House will take up discussion on the
Warehousing Corporations (Amendment) Bill, 2015.

Shri Ram Vilas Paswan.
IUHGT A, Wrel iR Adei=e favor @ (st v e uraam) @ Sutener weigy, |
URATd DRl §-

“fop WveNTRYT A SrfSfed, 1962 T FeeT ded dial fAgus ) faaR
B sme

IS HelGd, I8 [A99d Caide ol A.Se . 8, 98 a¥ 1957 # 1 of 3R a9
1999 # A ff I A1 &1 It A A1 o7 S W B B ORI 5 B, $HH WA
TRE o &1 Jrag™ gl S .y, B IS 81 Il 8, S9H WA RS WH 8 A §
IR D! ORI AHR W@ et ST 8, WRPR Bl RS BT AABR WA 8 Sl 2| Alep
Sem QUM 5 ®El & sud dengd &I srawgdar 8, N g6l iy iR e S|
SUD! BRI Yaadl WRPR Al, Iq FHT JUIY B WRBR H I§ IRKG Dia-ic § of Sl Tl
3R BfdTe 4 2 S, 2011 DI TP AT B AT AT| $9D 1€ 28.12.2011 DI AT b
[T § 9 U R T o1l A 99T 7 39 @R afifa § 99 e onl i wfifa 9 9
U HNET B GHT B §U 30 MK, 2012 B AT RUIE UKJT B @1l 1541 olleb G
W& 9 & R I8 Qeus uw T8 @ |1l 1541 o v S e e o, S
U T8l 81 Wbl o, S DI WD} BH AV B 3R AT Ig el a8 o ©§ Al o qoc
TERIAT 3R TR & & oy ot &g WeR & SR &1 R /a g 9 qifchiifeds @« &
SITQT| g a1 faxid SffepR, 500 RS WY T b1 Yol &, A1 WRebR &l srgAfa
B BT 3Id! AfTPR B STU R Sarge 99k w1 Wt 1fddr frer smom|

ay 1967-68 W € Ug YA H Fdl T 8, A 3l qh 8 MR-l o Bl iad el
Mg Bl gAfT A9 5(1) H AT BT 9 G T R 99 5(1) H AT & AT § A 30D
Tl S gRT 27(4) &, 30(2) © 31(8) T 3(R 39 g DI DIy IMATIHAl el & Sl gl
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gAY SEH W AET HA HI WA | I8 99 a1 & gl SHH Dlg Rl $V I8 &, 99
<fee AW 21 gaadl ARBR O A8 oY, SHBT 89 ol I § 3R SHIE © fb wed fae

Al & B 30 U B ST

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill further to amend the Warehousing Corporations Act,
1962, be taken into consideration.”

Prof. K.V. Thomas to speak
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SHRI MALLIKARJUN KHARGE (GULBARGA): Of course, the Minister has
moved this Bill, and Prof. K.V. Thomas has to speak. %1 U @I s34 &l I8 b ©
o5 freelt T 30 oS off &R 3y ff SHHT M FaT 3T T I8 UH R 9d g, AfeT g
9 91T BT 6T ¥ B PR TaT MR e T A1 IR Beed & fo wdt & f&m, Arh
3T HRUNIE H ST 3MRAT G & AT A<al dIR B8R BRURIE § S THihoa e 39T
AT @A 8 3R AN St A1 AR Beed ©, WP olesd §, SAD] (999 39 W) J I3 Q|
IR T-He TR<! 8 T8l & a1 89 IS9H T W4 3R fx snfewr-snfaw ag wgdergore T &
SITQIT| Ofd JMTRRT-3NRRal WTgdersoe= & ST af $9 dad Al @, Al Uifthe difelg an
offeT Hifthe a¥ 1958 & d1& Sl PR W ©, MR I8 WA Gall Al ISP a8 3MH SAdT B
G (B DI Thell® BN | IHD [T MU AreT 8RN, I8 UH 914 o

O @WiEc I8 T & snfaar-onfe S W RS e Sl I wa drent 5
qLdLdl. wrs # grm, Sage deR H BN AT YIgde ! SWd! HUER bR offl, d9 39H |
Rofder A W 8 S| TgRell St el S SI1al Wied 8, d Ul AR BlfesT a8i X9
T g A1 SHB! disN doial 2l S 39 foun # W @ @nfeul
qd iR Tl A1 G I8 © [P gHH 3R qER MY §U IR Blesd DI WOIIRS 99 T 3R
S AT A8 © b e Bl Sl YT 8, 3R TS MU I GORl DI il Al el [parl Bl
Th® Bt S0 &9 | WG HY, AT $HD [0 T BN Thd ¢, 9P IR § FIRIQ?
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PROF. K.V. THOMAS (ERNAKULAM): Sir, I rise to support the Warehousing
Corporations (Amendment) Bill, 2015 further to amend the Warehousing
Corporations Act, 1962, which has not been taken for discussion in this House.

This Bill is the child of the UPA-II Government and to be precise, this Bill
was authored when I was the Food Minister in the UPA-II Government. Some
apprehensions, which Shri Kharge raised here, had been discussed in detail. After
finding out ways and means to address those apprehensions, this Bill was brought.
Then, it also went to the Standing Committee.

We never believe in opposing a Bill for the sake of opposition unless the
very solemn substance of our Bill is clandestinely removed. Now, the purpose of
the Bill is to allow withdrawal of the Government guarantee extended to the
Central Warehousing Corporation. In the process, the Government will be
absolved of its responsibility of being the guarantor. The dispensation of the
guarantee is overdue.

I know the good performance of the Central Warehousing Corporation from
very close quarters. The performance of the Corporation has been quite
spectacular. The owned and constructed capacity of the warehousing has increased
from 67.60 lakh tonnes in 2008-09, the beginning of the UPA-II Government, to
75.81 lakh tonnes in 2013-14, the end of the UPA-II Government. There has been
substantial enhancement in the storage capacity during this period. The turnover of
the organisation rose from Rs. 849.25 crore in 2008-09 to Rs. 1,528.19 crore in
2013-14. It means that there has been a nearly 100 per cent increase. Profit before
tax has shown an increase from Rs. 110.44 crore in 2008-09 to Rs. 256.47 crore in
2013-14. Profit after tax has increased from Rs. 110.46 crore in 2008-09 to Rs.
161.05 crore in 2013-14. The dividend given by the Corporation rose from 30 per
cent in 2008-09 to 48 per cent in 2013-14. I congratulate the Chief Executives and

officers of the CWC for this commendable achievement.
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Nevertheless, I would like to emphasise a few points which deserve to be
followed by the new Government. It is necessary to upgrade the existing bulk
handling infrastructure through enabling Government policies, focusing on
mechanical harvesting, construction of a series of silos at procurement and
distribution centres and transportation of grains from silos to rail heads and to
destinations through specially designed tracks and railway wagons.

My request to my hon. colleague is that we have started a large number of
modernization processes, like computerization and in camera operations. As a
result, damage in FCI alone, which was to the tune of 2.5 per cent in 2008-09, has
come down to 0.01 per cent. So this modernisation process has to continue.

Sir, we have got a big challenge. The magnitude of the problem can be
gauged from the following indicators. Food grains production this year is to the
tune of 264.7 million tonnes. It was a record production that we had. But the post-
harvest losses in wheat were eight per cent of the production, and 11 per cent of
production in the case of rice. We have to bring down these losses at the time of
harvest as also after harvest.

At present the storage capacity available is 108 million metric tonnes, and
the storage capacity to be created for FCI and PDS requirements is 150 lakh metric
tonnes. The existing gap for meeting private commercial demand is 200 lakh
metric tonnes. So the total warehousing gap is to the tune of 350 lakh tonnes. So
we need more godowns, more warehouses and better technologies. In this
direction private sector can play a major role to build and manage the storage
capacity in the country. This is particularly so in respect of incorporated bulk
handling storage and transportation. There is also a need to fund these operations
through public issues by private enterprises, soft loan guarantees like NABARD
and commercial borrowings.

In this connection I would like to give a signal to the Government that in
this process of expansion and modernisation, it should not go into the private

hands and corporate houses. You can try the cooperative movement in the country
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like in Andhra and in Odisha where a large number of cooperative societies have
come in for constructing these storages.

Our ports need to be strengthened with the involvement of private sector.
There are very little warehousing facilities for storage of food grains at the ports.
Non-traditional ports also should be equipped to handle the increasing need of
food grains traffic. This involvement of private sector in strengthening the storage
infrastructure should be made an integral part of Make in India Initiative of the
Government.

In large parts of rural areas manual harvesting and thrashing is in force.
Grains in small quantities are collected, bagged and taken to the storage point.
Bagging, loading and unloading process pushes up the cost of operations. Where
the mechanical harvesting is done, grain in bulk is collected and this lends itself to
bulk movement to the silos and to the distribution point.

The one successful model of bulk handling of food grains is the model
evolved by the Food Corporation of India and the Adani Agri Logistics Limited
together. This is in Punjab. It is a very successful project which we have initiated
and it has become very successful.

Earlier we were following the American models but we have now
developed our own models. No doubt there were teething troubles initially and the
subsequent issues hampered its progress. However, in 2013 these irritants were
sorted out and now it is operating successfully.

Under this model specially designed rakes or dedicated trains are put in
place which constitute basically a modern wagon loading system which allows the
wagons to be filled at the rate of 700 tonnes per hour, taking only 2.5 minutes to
fill one wagon. This would also provide ultra modern storage and transportation
facilities to the Food Corporation of India. The cost of this project is only Rs.600
crore. The purpose of the project is to prevent wastage of food grains and to

preserve the inherent nutritional content in the process of modernisation.
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Another example which I remember of PPP in bulk handling is the L.T.
Overseas model. They operate in partnership with the Government of Punjab.
They have set up a silo in Amritsar. Grain is brought in bags, unpacked and stored
in the silo, and taken for bulk processing and distribution.

Sir, this House passed the Warehousing Development (Regulatory)
Authority Act. This requires the warehouses to be registered under this Authority
and when farmers store their agricultural products in these registered warehouses,
they get electronic receipt. With this electronic receipt, they can get financial
assistance from the banks, even cooperative banks at a very small interest rate.
This saves the farmers from distress sale of their products. This is one of the areas
where we have to give stress so that farmers do not go in for the distress sale when
production is high. For example, this year the sugar production has been high and
the price has fallen to Rs 25 per kilogram in the market and huge arrears are to be
given to the farmers. This is the time when we can make use of registered
warehouses.

With these words, I request my hon. colleague to move forward into
developmental activities. Irrespective of political conservations we have, we will
support the Government when we have taken a path; a path of progress and

development to modern technology.
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SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Hon. Deputy Speaker,
Sir, I thank you for enabling me to be a participant in this debate on the
Warehousing Corporations (Amendment) Bill.

I thank our beloved leader, Puratchi Thalaivi, Amma, who has compassion
for the poor and cautious care for the protection of public sector undertakings that
help save our economy. Let me marshal my thoughts following the footsteps of
our beloved leader. This Warehousing Corporations (Amendment) Bill, which
seeks to bring about certain amendments to the original Warehousing Corporations
Act of 1962, makes me to think and blink for a while.

I think. Yes, I begin to think. It is because a profit-making corporation,
that is the Central Warehousing Corporation that has been paying dividend to the
Government of India since 1957-58, is being taken out of the protective arms of
the Government.

CWC'’s activities spread all over the country form the backbone of our
public distribution system. CWC is also a mini-ratna public sector enterprise.
Apart from being profit earning company, it does not depend on any financial
support or contingent liability on the part of the Government. Right from 2003,
the net worth of the Corporation has been positive. But, still the Government
prefers now to withdraw and absolve itself of its responsibility of being its
guarantor. So, [ blink.

We can presume that the Government in the near future may shed its shares
of this profit-making Corporation. The Government appears to be distancing itself
from its responsibility of proving its de facto ownership over this Corporation as a
guarantor.

I do not know why this Government is moving away from the Central
Warehousing Corporation which is deemed to have been included among the
securities enumerated in Section 20 of the Indian Trusts Act, 1882 and is also

expected to be approved securities for the purpose of the Insurance Act, 1938 and
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the banking Companies Act, 1949. The founding of this Corporation with the
incorporation of so many Acts enacted in the previous era only shows the great
concern of the founding fathers to have a solid foundation for this Corporation to
benefit the food security policy and the poorer sections of the society especially
during food scarcity situations.

While withdrawing from its role of being a guarantor, I do not know why
this Government is withdrawing the exemptions given to this Corporation under
the Income Tax Act of 1961.

Hereafter the Warehousing Corporation shall be liable to income tax and
super tax accordingly on its income, profits and gains. When the dividends from
this corporation were constantly and annually paid to the Government, why this
Government seeks to tax this company’s income, profits and gains? I fail to
understand that. I do not know whether I am right in bringing into my mind the
age old tale of the golden goose now and I would like to impress upon the
Government to go slow in abdicating its responsibility towards this organisation.

With these words, I conclude.

Thank you.
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DR. TAPAS MANDAL (RANAGHAT): Hon. Deputy-Speaker, Sir, a premier
Warehousing Agency in India established in 1957 providing logistics support to
the agriculture sector is one of the biggest public warehouse operators in the
country offering logistics services to a diverse group of clients.

CWC is operating 464 warehouses across the country with a storage
capacity of 10.8 million tonnes providing warehousing services for a wide range
of products ranging from agricultural produce to sophisticated industrial products.

A few amendments were introduced in the House for passing. The
Corporation is a Schedule A, Mini-Ratna Category — I Public Sector Undertaking
with effect from 23 September, 2009. Based on that, the guarantee would be
withdrawn as the Central Government dissociates itself from the responsibility of
being a guarantor. I am unable to understand why the Government keeps away
from a profit making body? What is the intention behind it? It is a fact that Mini-
Ratna awardee Public Sector enterprises do not get financial support or
Government guarantees as per the provisions. [ think that by passing this
amendment, the beneficiaries may feel insecure. It is an unwise decision when the
Government is running with debts. The corporation has been consistently making
profits and paying dividends to its shareholders. CWC paid dividend at the rate of
41 per cent of the equity for the year 2012-13.

According to the Statement of Objects and Reasons of the Bill, the
Government has also not given any guarantee besides the payment of minimum
guaranteed dividend as required under some provisions of the Act.

The storage capacity utilisation of CWC was 86 per cent in 2013-14 and
that should be improved in future. Sufficient warehousing facilities need to be
extended for agricultural produce. Around 20-30 per cent of the total food grain
harvest is wasted due to inadequate facilities. Only 29 per cent of the space
accounts for agro warehousing. India needs to recalibrate its strategy to mitigate
the challenges of high food grain wastage due to lack of scientifically sound

storage facilities in the country and high inflation due to lack of cold chain
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infrastructure like cold storage, refrigerated transport as it leads to wastage of
fruits and vegetables.

The Central Railside Warehouse Company, under CWC, decided to
construct Railside warehouses worth Rs. 15 crore each in the States of Gujarat,
Maharashtra, Bihar, Assam and Karnataka. There was the same proposal for
Malda in West Bengal during the last financial year, but that has been refused by
the Railways. I would like to request the Government to rethink on the project
because of its vital geographical advantage for the whole country.

Sir, with these words I conclude my speech with the expectation that the
Government will look into it seriously.

Thank you.
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SHRI THOTA NARASIMHAM (KAKINADA): Mr. Deputy-Speaker Sir, I thank
you very much for giving me this opportunity to speak on the Warehousing
Corporation (Amendment) Bill, 2015.

Prior to my political life, I was serving as a Government servant. [ worked
in Andhra Pradesh State Warehousing Corporation for a long period upto 2004.
My colleagues are still in service. I have been maintaining cordial relations till
today with the Corporation. As an ex-employee of the Corporation, I feel that it is
my bounden duty to speak on this Bill. I totally support this Bill in letter and spirit.
I congratulate Shri Ram Vilas Paswan ji, the hon. Minister for Consumer Affairs,
Food and Public Distribution for introducing this important Bill.

The Central Warehousing Corporation has been awarded mini ratna status.
Mini ratnas do not get financial support nor the Government guarantees as per the
provisions. This Corporation is a profit-earning body which has neither taken any
loan from the Government nor was it dependent on the Government Budgetary
support. The Government has also not given any guarantee besides the payment of
minimum guaranteed dividend. This Bill seeks to withdraw the guarantee of the
Government, absolving its responsibility of being the guarantor.

Warehouses’ main aim is to strengthen rural credit and marketing. At the
time of Green Revolution and food scarcity, Warehousing Corporations played a
crucial role to bring the situation under control and also to avoid hoarding of
foodgrains. Even today they play an important role in the implementation of
Government schemes, like the Public Distribution System procurement, mid-day
meals scheme, Integrated Child Development Scheme, and also to arrange storage
facility to the farmers and also to small traders and bulk depositors. It also
facilitates the depositors to obtain hassle free loan on their produce.

I have a few suggestions to make. Traditional warehousing has declined
and recent retailing trends have led to the development of warehousing-style retail

stores. The same building serves as both warehouse and retail store.
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With the entry of MNCs in the Indian market, it is very much essential to
make rapid changes in the Government warehousing system, both at the Central
and at the State level. They should mould themselves with diversified activities
according to the changing needs of the Indian market. Even though private players
are allowed in this field, the Central Warehousing Corporation and the State
Warehousing Corporations have to be preferred in Government programmes. [
would request the Government to give this kind of encouragement to the Central
Warehousing Corporation and the State Warehousing Corporations.

The Central Warehousing Corporation has been maintaining the Central
Warehousing Corporation Employees’ Provident Fund Trust since its inception.
The Trust had earned interest on the investment of Funds and it has accumulated
to the extent of Rs. 45 crore approximately upto 2013-14. There is a CAG
observation that there should not be any variation between the interest earned on
the PF and the interest paid to the workers. Hence, I would request you to
distribute the said surplus proportionately to the employees.

The Department of Public Enterprise issued instructions to all profit making
Central Public Sector Enterprises to create a Contingency Fund to meet the
contingencies, such as medical facilities, etc. exclusively for the retired
employees. I would request the hon. Minister to create a Contingency Fund
immediately.

The Central Warehousing Corporation’s dividend, in the name of
Performance Related Pay, may be proportionately distributed to the workers also.
Apart from officers of Group A and B, Group C and D category employees may
also be considered for this PRP.

Thank you for giving me this opportunity.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Deputy-Speaker,
thank you for this opportunity.

Behind any Bill or amendment, I am sure, there is vision, foresight, depth
and understanding. I think behind this amendment also, the vision, might have
been to provide every village sufficient warehousing facilities. I think we are very
far away from that dream. If there is one thing we have gone backwards since
Independence, it is our capacity to store food grains in our villages. In our younger
days, when we used to play hide and seek in our villages, we could go and hide in
each other’s godowns. But now neither a small farmer has the storage facility nor
a big farmer has the storage facility.

The private-farmer-owned warehousing has come down to zero as of now
because of modern logistics of agriculture marketing. So, while that has come
down to zero, the private sector and the Government Warehousing Corporations
have not taken the place of what we used to have in our olden villages. So, Sir, the
Warehousing Corporation is doing a good job. It is self-sufficient unlike so many
State-owned Warehousing Corporations and, of course, the FCI. So, in fulfilling
its objective, I think, will taking off the guarantee help it or will giving it
additional guarantee help? That is really the question. My personal belief and our
Party’s belief is that withdrawing the guarantee will not help it fulfil its dream. So,
I think, guarantee should be given and, if possible, additional guarantee should be
given.

Sir, in its own objective, the 464 and odd warehouses that it has are mostly
in Punjab, Haryana and North India. The benefit of this is not there in South India.
So, the Government should encourage it and let its good work spread to the rest of

the country so that there is equitable development all across the country.
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Secondly, the Food Corporation of India is not doing well. Why does the
Government not assist the Food Corporation of India to do well? Why does it not
take part and take equity in various State-owned Warehousing Corporations like
the Andhra Pradesh Warehousing Corporation, the Telangana Warehousing
Corporation and the various State-owned Warehousing Corporations which need
the help? If it is doing so well, why does it not help the other Warehousing
Corporations which are doing exactly the same thing?

In our newly-formed State of Telangana, we have recognised this problem.
The problem is not merely to do with just the storage of grain but also remove the
middlemen. But, more importantly, especially rice is grown more in South India.
As you age the rice, the value of the rice increases. Older rice is more expensive
than newly-harvested rice. So, the warehousing facility actually increases the
value the farmer gets out of the tonnage of rice that he produces. So, with all these
benefits, I think, we should ask the Government to provide additional support and
we are against the very concept of removing the guarantee.

With these words, I conclude. Thank you.
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*SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): I am happy to be
given an opportunity to participate in the discussion on this Bill. There are
reasons to feel apprehensive about this Bill. This has been alrady mentioned by
several other respected members. This proposed amendment bill was first
proposed during the previous UPA Government's time when the Hon. Prof. K.V
Thomas was the minister. This Government is now introducing this Bill, without
bringing any change.

Whether it be the Central ware House or the State Ware House or the Food
Corporation of India, it was to ensure the food security of the poor in our country
that the existing law was promulgated. These bodies, whether it be the CWC,
SWC or FCI use to function well, but if we examine the recent functioning of the
FCI we can see that it has not been satisfactory.

As far as Kerala is concerned, we had to carry out protest marches on
several occasions. Though the FCI was intended to protect our farmers, often grain
have not been procured, by ensuring remunerative prices to the farmers. Or else,
we had failed to store the food grains in hygienic conditions. We have also not
been able to ensure that the millions of our people get good quality food grains
through our Public Distribution System.

Often it is foodgrains of very poor quality that we could supply to our poor.
Several of our godowns are in very pitiable and unhygienic conditions. They need
renovation as these buildings are vry old.

You know how foodgrains are stored in our houses. They are stored in clear
places and in air tight conditions. But the FCI and CWC godowns have not been
well maintained.

Many godowns are affected by water seepage. Without addressing these
pressing demands, when you are going to transfer the FCI godowns to the CWC; 1

am compelled to doubt your intention.

* English translation of the speech originally delivered in Malaylam.
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Do you think it is going to benefit our farmers; or the poor? No. Even some
Members from the Treasury Benches also expressed doubts, whether this bill will
benefit the private monopolists.

These doubts have been confirmed by our move to amend Section V of the
existing bill.

What is the rail intent to change the CWC and FCI godowns that were built
with lofty ideas during the time of our first Prime Minister Shri Jawaharlal Nehru?
Why do hide your real intentions?

It also shows that this Government if following the same privatization
policy of the UPA Government. I repeat, you are going to encourage the private
monopoly.

A situation will be created where the poor, the small and the marginal
farmers are not going to get remunerative prices for their produce. The private
companies can construct godowns any where they want and procure grains at any
price they fix. If it happens, the farmers will be ones who will be most affected.

The 1962 Act, was envisaged to protect our farmers, and also strengthen
our Public Distribution System. All those objectives will be done away with if the
amendment is passed.

But I do not intent to fully oppose the proposed bill. The minister will have
to clarify, how this bill is going to benefit the poor in the country. Or else, the
farmers and millions of poor who is benefited by the PDS, will be badly affected
by the privatization. Why is the Government shirking away from their
responsibility? whom is the Government committed to? It is to the poor of the
country that the Government should be committed to.

Instead of that, you are enabling the monopoly of the multinationals and

allowing them to interfere in the procurement and storage of foodgrains.
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The PDS system will collapse, the farmers will have to take up begging
bowls.

So all these apprehensions are shared by many Members in this House and
several others in our society. The people need to know what the real intent of the
bill is. Or else, the bill will be a mere lip service. Once again, I thank the Deputy

Speaker for allowing me to participate in this discussion.



18.03.2015 134

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): I thank the Chair for
giving me this opportunity to speak on an important issue. Indirectly, the
warehousing contributes both, food security and it also checks and controls the
inflationary trends in the country. Per se, we welcome the Bill. There is not much
of content in the sense that as far as I know, for any Government undertaking, the
Government is the last resort. Therefore, by removing certain facilities like the
income tax concessions and the Government absolving itself from giving
guarantee for bonds, shares and debentures and not assuring guarantee on
minimum dividend, it may not have much effect on the organisation. On the other
hand, as the earlier speaker said, it might affect the organisation and it might lose
its Mini Ratna status soon.

The very objective of the Warehousing Act is to meet the needs of
agriculture, trade and industry and to do it in a scientific manner. But,
unfortunately, we are mostly focusing on agriculture and neglecting trade and
industry in the process. Over the years, the average capacity utilization of
warehousing in India is coming down, maybe because of its inefficiency. We
have now an efficient and a senior hon. Minister. We hope that he will definitely
remove the inefficiency in the system.

We all know that warehouses in India have been very unevenly distributed.
They are concentrated in certain areas and totally absent in certain other areas.
Therefore, the Government may take necessary steps to ensure that the warehouses
which are likely to be constructed should be built up in such areas, particularly in
the South, where we have a lot of paddy to be stored. The new warehouses likely

to come may be allotted to Andhra Pradesh.
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Mostly we have warehouses in cities and in towns. In tehsils and at
consumer level, warehousing is totally absent. Unless we do that, common man
will not be benefited. Therefore, I am of the view that construction of warehouses
should also go down to tehsil level, to consumer level, that is the village level.

The hon. Minister himself has said on several occasions that the facilities
available to the labours at the warehousing is very much inadequate. The resting
place is not available in many places. Canteen facilities are not available. Toilet
facilities are not available, and very often toilets are extremely unclean. So the
Government may focus on this. Since it is making huge profit, it may be shared
with the labour that is working day and night.

Secondly, our warehousing is not extremely competitive and it is also not
doing the complete logistics. For example, other than storing, we hardly are doing
anything else. Therefore what I suggest is, our Warehousing Corporation should
also take up the processes like insurance and safety for food material. They
should also ensure that whatever food is stored, people should also get bank loans.
They should also handle the Customs clearance and the Duty payments etc. Then
only, we can compare ourselves with the private logistics.

Our country is basically an agrarian economy. But unfortunately, the
warehousing is in a position to cater only 25 to 30 per cent of the agricultural
products. We should ensure that the more number of warehouses are constructed
to cater to the needs of the agricultural products.

As far as the staff working in warehouses is concerned, they are not highly
motivated. Since it is making profit, the performance linked incentive may be
given to the employees to wipe out their inefficiencies.

Although we have been repeatedly telling that we have to provide the basic
infrastructure to the North-East, as far as the warehousing is concerned, it is
almost negligible in North-East. The Government should look into that aspect.

The State level committees, which have exclusively been formed to find out

the need for more warehousing, have found out that in as many as 20 States the
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warehousing facilities are extremely inadequate. Therefore, the Government
should take steps to fill this shortage by providing more warehouses. One of the
methods in this direction could be by providing the private entrepreneurs
guarantee. That means, whoever private person is constructing the warehouse, the
Government may take it on a long lease, not on a short lease as it is doing
presently. If it could take it for 20 years or 30 years, the private people may come
in a large way. So, the private entrepreneurs guarantee may be provided.

Presently, we are only storing paddy and other things. The processed food
should also be stored. The cold storage facility may also be provided at places like
Andhra Pradesh. It will greatly help in the long run.

In certain areas, the price of perishable items is very high for example fruits
and vegetables. Today, we are wasting about 30 to 40 per cent perishable items.
If this cold storage facility along with the warehousing is provided, that will
mitigate the problems of small farmers.

Sir, the hon. Prime Minster, before the General Elections has promised that
he will revamp the Food Corporation of India by creating three divisions that are
the handling procurement, management and distribution. This will definitely
benefit the FCI which is acting as a major warehousing provider. Therefore, |
request the Government that whatever has been said before the elections could be
done at the earliest.

About 30 per cent of foodgrains in India get wasted. Therefore, more
modernised silos or warehouses could be constructed to reduce this wastage. 1
have read in the newspaper that India is wasting food annually worth Rs. 15,000
crore. If we have good warehousing facilities, that wastage could be reduced.

Therefore, keeping all these points in mind, the Government may consider
constructing scientifically modernised silos in future as required by the various

States.
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"SHRI K. PARASURAMAN (THANJAVUR): Hon. Deputy Speaker Sir,
Vanakkam. I thank our Beloved Leader Makkal Muthalvar Hon. Puratchithalaivi
Amma for making me a Member of Parliament representing Thanjavur
Constituency and allowing me to speak on the Warehousing Corporations
(Amendment) Bill, 2015. Hon Amma has been working tirelessly for the welfare
of the people of Tamil Nadu.

Sir, Central Wareshousing Corporation (CWC) was started in 1954 for the
purpose of warehousing agricultural produce and other commodities and to
arrange for selling them in market for a remunerative price. CWC is operating 464
warehouses across the country with a storage capacity of 10.8 million tonnes
providing warehousing services for wide range of products ranging from
agricultural produce to industrial products. Wareshousing activities of CWC
include foodgrain warehouses, industrial warehousing, custom bonded
warehouses, container freight stations, inland clearance depots, shipping and
railway cargo stations and air cargo complexes. If these cargo services are
identified and clubbed together with the departments concerned, it would be early
to maintain and manage. I urge the Government to take necessary steps in this
regard.

As an achievement, CWC has handled Rs. 1528 worth products. During the
year 2013-14 CWC has earned Rs. 256 crore as profit before tax and Rs. 161 crore
as profit after tax. The shareholders are provided a dividend of 47 per cent. I
welcome this. More number of Central Warehouses should be opened in the
country particularly in Tamil Nadu in order to increase the profit of CWC. CWC
also offers training for the construction of warehousing infrastructure in different
States. This training should be further extended to Tamil Nadu.

Under the able guidance of Makkal Muthalvar Hon. Puratchithalaivi
Amma, the warehouse under State Warehousing Corporation of Tamil Nadu

function successfully with a total warehousing capacity of 6.37 metric tonnes.

* English translation of the speech originally delivered in Tamil.
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There are 60 such warehouses. The Central warehouses have a handling capacity
of 6.04 lakh metric tonne. The State Warehousing corporation of Tamil Nadu was
started in Februrary, 1958."A grain saved is a grain produced" - the motto of State
Warehousing Corporation of Tamil Nadu.

The Government of Tamil Nadu under the able guidance of Hon.
Puratchithalaivi Amma has taken steps to ensure remunerative prices for the
agricultural produce, for their safe storage and for availing loans on produced
grains. It was planned to establish 3317 warehouses with a storing capacity of
4,11,800 metric tonnes. As of now, 2251 warehouses have been set up with a
warehousing capacity of 2,72,500 metric tonnes. Union Government should
increase the grant for extedning this further.

In Tamil Nadu, for crop fertilizer manufacturing units, out of 15
warehouses, 13 warehouses have been constructed with a cost of Rs. 3 crore. In
Kannampalayam at the Grow Out Test (GOT) farm for seed certification, a new
storage capacity has been created with an expenditure of Rs. 26 lakh.

Under the guidance of Hon. Puratchithalaivi Amma several Crores of
Rupees are allocated for creating cold chain storage in Tamil Nadu to provide
storage facilities for flowers, fruits, vegetables, perfume products, food grains and
other commodities. If Union Government allocate adequate funds for such storage
facilities, it will be more effectively implemented.

In the Railway Budget, it was stated that there are no adequate storage
facilities to store food grains. As regards Tamil Nadu, Hon. Puratchithalaivi
Amma has always been supportive for implementing pro-poor programmes. Hon.
Amma will always welcome the programme which will not affect poor. I therefore
assure that Hon. Amma will be helpful in setting up Railway warehouses in Tamil

Nadu.
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Farmers in my Thanjavur constituency and adjoining 10 districts are mainly
dependent on cultivation of paddy, sugarcane, banana and coconut. I urge upon the
Union Government for setting up a warehouse and a cold storage facility in every
Panchayat Union in all the 10 districts adjoining Thanjavur. These warehouses can

be also used for storing food grains under Public Distribution System.
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DR. RATNA DE (NAG) (HOOGHLY):The Warehousing Corporation
(Amendment) Bill, 2015 was introduced in Lok Sabha on 3™ March, 2015.

The Bill has been brought to suitably amend section 5 of the Warehousing
Corporations Act, 1962 which would withdraw the guarantee the Government has
given to the Warehousing Corporations under sub-section (1) of Section 5 of the
Act.

Sir, why should the Government absolve itself when Central Warehousing
Corporations is making profit and has not taken any loan from the Government
nor is it dependent on its Budgetary report? Why should the mini-Ratna Public
Sector Enterprise be absolved from the administration of the Government? It
defies logic and reasoning. The Government needs to explain a lot.

Sir, I would like to highlight the food worth thousands of crores is wasted
every year. In 2013, we had wasted food worth Rs. 13,300 crore. On one hand,
we find poor go to sleep without food, on the other hand, we see foodgrains rot in
Government godowns. It would be astonishing to know that according to 2013
Global Hunger Index, India ranks 63™ out of 78 hungriest countries. India is
worse than Sri Lanka, Nepal, Pakistan and Bangladesh. United Nations Food and
Agricultural Organisation believes that 17 per cent of Indians are still
undernourished people which is more than all sub-Saharan Africa.

According to UNICEF, 47 per cent of the Indian Children are underweight
and 46 per cent of those under 3 years old are too small in accordance with their
age. The shocking thing is that almost half of all childhood deaths can be
attributed to malnutrition.

The Indian Institute of Management in Kolkata estimated sometime back
that cold storage facilities are available for only 10 per cent of perishable food
products, leaving around 370 million tons of perishable products at risk. There is a
need to bring in vast changes to stop perishable food products.

India is a food surplus country but still we are not able to curb the food

grain wastage. Our food production is going up on one side year after year. Courts
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too are telling the Government not to waste foodgrain in godowns instead,
distribute among poor. There is a need for establishing state of the art distribution
chains, vast high quality cold storage network across the country to ensure that
food is not perishable. We may also introduce refrigerated trucks. There is also a
need to ensure electricity supply 24X7. Excessive use of pesticides during storage
in godowns should be stopped.

We have ASSOCHAM study report which claims that over 30 per cent of
food grains are stored unscientifically. Is it true that we have inadequate storage
capacity to the tune of around 20-30 per cent of total food grain harvest which is
declared as waste? What measures are put in place in the last 10 months to
modernize the storage of food grains?

Thank you Sir.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, apparently, on the face of the
Bill, the proposed amendments, especially the major amendment, substitution of
Section 5 and amendment to Section 27(4) seems to be harmless. But if you go in-
depth into the amendment which is being proposed, it can be that the amendments
are having fatal impact on the working and the affairs of the Central Warehousing.
Therefore, I rise to oppose this Bill.

The Central Warehousing Corporation was established in the year 1957. It
was created by virtue of the Agriculture Produce Development Warehousing
Corporation Act of 1956, and subsequently, this Act was repealed in the year 1962
to have a new enactment. It is seen that from 1956-57 onwards, since 1956-57 to
till this date, every year the Government of India is getting dividend from the
Central Warehousing Corporation. It is an undisputed fact that the performance of
the Central Warehousing Corporation is going in a better way.

As Prof. K.V. Thomas, the then Minister, has congratulated the CWC
officials, I also take this opportunity to congratulate the performance made by the
CWC because in the year 1957 they started with a capacity of 7,000 tonnes and
seven warehouses, and when we come to 2014, we are having 108 lakh tonnes of
storage capacity and 464 warehouses. In the year 2013-14 alone, after exempting
tax, the annual profit was Rs.256 crore. So, now it has become a mini ratna
company.

The interesting fact to be noted is this. I am seeking a clarification on this
from the hon. Minister. The Statement of Objects and Reasons enclosed along
with the Bill is going to state that since the Central Warehousing Corporation is
having a huge profit and it is giving dividend to the Government of India, no
budgetary support is required as far as CWC is concerned. No budgetary support is
required for this Public Sector Enterprise as it had been declared as a mini ratna in
the year 1997. Since there is no requirement of budgetary support and no

guarantee is required, what is the logical reasoning of this Bill?
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My specific point is, as per the Statement of Objects and Reasons, there is
no logical reasoning in bringing such an amendment. This is a company or a
corporation which has made a huge profit. It is giving big dividend to the
Government of India and its capacity has been increased like anything. Since it is
such a good performing company, we need not give any budgetary support to this
company and, therefore, the power of the Government of India being the guarantor
is being taken away.

Sir, if this amendment is accepted by this hon. House or carried out, what
would be the impact? We have to discuss that. What is the present status of the
corporation? Suppose the shares are issued to the public by the Central
Warehousing Corporation by means of the existing Act, definitely the shares will
be guaranteed by the Government of India. When the shares are being guaranteed
by the Government of India means, the value of the shares will be going up. It is
having a statutory support. It is having the Government’s support.

My only question to the hon. Minister is this. So many Members, even the
hon. Member from Shiv Sena, and so many other hon. Members have already
made their apprehension known. What is the specific reason for withdrawing
Government of India as the guarantor for the share which is being issued to the
public? What is the reason? The hon. Minister has stated two reasons. First, as |
have said, it does not require any budgetary support and also it is making huge
profit. Then, why do you withdraw from the CWC?

And, second, the hon. Minister’s introductory remarks are going to show
that more financial powers will be given to the CWC. No, it is wrong. How will
the Central Warehousing Corporation be getting financial powers? Suppose the
shares issued by the Central Warehousing Corporation are having guarantee or the
guarantor-ship of the Government of India, is the financial power or the financial
autonomy of the CWC lost? If the CWC has to get some financial autonomy, then
you have to relax the norms and you have to give more powers to the corporation

since it is a mini ratna company. Instead of that, you are withdrawing the
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guarantor-ship of the Government of India. What is the intention? What is the
benefit? All right, we do agree.
16.00 hrs

Sir, my simple question is this. The fate of ITDC hotels and so many other
companies is well known to all of us. Suppose, after five or ten years, like ITDC, it
goes into losses, what would be the fate of this company? This will automatically
be disinvested and privatised. I feel that there is something with a long-term
perspective so as to privatise the CWC. My apprehension is that such an intention
is behind this Bill. Otherwise, let the hon. Minister clarify it.

Last week I was in Udaipur. I forgot about a company, which had been
given to Vedanta Group. It is making huge profits after disinvestment. That is
why, I am saying that there is no harm, looking apparently on the face of the Bill.
Suppose in future, the Corporation goes into losses, definitely, this will happen.

So, Section 5 is being substituted by a new section. That section is there in
the Insurance Act, 1938 and Banking Regulation Act, 1949. It is there in the form
of Section 20 of Indian Trusts Act, 1882. In all these cases, this will come within
the ambit of securities. This is being protected by way of securities under these
three Acts, but here the Government is absolving its entire responsibility. It means
that the Government is slowly withdrawing. Now, they will withdraw the
guarantee of the Government and in future, they will withdraw the control. This is
only my apprehension as to how this will normally be going.

The next major amendment is of Section 27(4). The original Section 27(4)
says:

“The bonds and debentures of a State Warehousing Corporation may
be guaranteed by the appropriate Government ...... ”?

The only portion deleted from the Bill is ‘as to the repayment of principal and the
payment of interest at such rate as may be fixed by the appropriate Government’.

So, as far as the bonds and debentures of the Warehousing Corporation are
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concerned, the repayment is not being guaranteed. Those words are taken away
from the original section. In the amended Section 27(4), these words are missing.

I cannot understand the omission of those words. Here also, this is in
respect of issuance of bonds and debentures. For this, the Government is
guaranteeing, but not for the repayment of the principal and interest. What is the
intention behind it? So, the two core amendments to Section 5 and Section 27(4)
are creating some sort of apprehension. It means that the Government is slowly
withdrawing from the Central Warehousing Corporation. The fate or future of this
Corporation may also be like that of the ITDC. Hence, I am having this reservation
and seeking a clarification from the hon. Minister.

I conclude with these words and thank you very much, Sir.

HON. DEPUTY SPEAKER: Now Shri Kaushalendra Kumar will speak.
I would request the Members to speak very briefly because we have to pass

the Bill before 4.30 p.m.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Mr. Deputy-Speaker, Sir, the
scope of this Bill is very limited. My learned friends have explained that and I do
not want to say much on that.

We are proud of our country in many sectors like technology, education,
growth rate in the financial sector and all kinds of things. But as far as storage of
food grains is concerned, our position is very backward. We all know that. Figures
show that very clearly. Our willingness for introducing new technology in the
storage sector is very poor. As far as industrial relations in Warehousing
Corporation are concerned, I think they are also not up to our expectations.

If we see the storage capacity in the country then and now, we know that
the capacity was 7000 tonnes with seven warehouses, and now it is 108 lakh
tonnes with 464 warehouses. That much of progress we have made and we can be
proud of that. However, there is still a wide gap between the availability of space
and the real requirement. In response to a question in this House it was stated that
we are having a wide gap in storage capacity.

ASSOCHAM have made a scientific study on this. They said in their report
that around 20 to 30 per cent of total food grains harvest is wasted due to
inadequate storage capacity. Each grain bag is handled at least six times before it
is finally opened for processing which leads to higher storage and transport
charges.

Similarly, only 29 per cent of space in warehouses are available for agro
type of storage. Similarly, many study reports say that India wastes food worth Rs
13,000 crore annually. That is the figure in that report.

Similarly, The Hindustan Times reports say that millions go hungry, but

India lost foodgrains worth Rs 45 crore in 5 years.
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Sir, we are failing in many sectors but there is a silver lining in this. In the
last UPA Government, Prof. K.V. Thomas did his maximum for increasing this
storage capacity. Similarly, the new Minister is also doing that.

The last point is about industrial relations. In our system, in Warehouse
Corporation, industrial relation is not very cordial. I urge upon the Government to

make it more cordial.
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I ¥R &, 89 A1 59 91 Pl A1ed &, BAR U TIGM Bl AT 9ol 8 RN 8, oAfhd B
Ts 9l el R Gol| HI-D< ¢ & T8 q Ja9 O fd8R BT & IR0 < qhal gl
St Toffar o I8 R 96 1 fER & gfirn, wEyRr aRe |§ 9o WSy, 98 & fhar el
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£ I ™ TaE ¢ I¥HT Ab D (Y A bel, <Rag! W G H B © (6 98 e
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#f IR.B.Ri (3m) ¢ H WIOR F oM EI TR TS I8 Rawa g 5 R & KT A w®
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it Y Ao ara : fBR # 53 oG 1 3T AT eyl @ U HeM H oI 91g
IR AE T A1y AR TAEH & HURIS U a1’ e 9 16T 8 89 91ed © [ U &R &
R R fFaR 811 9ga-0 Toawstal @ &1 ER & d9y § § @rg @ o, ofe uar T8
3l WEE BT A P b Tl ©, 89 ded ¥ b Th IR W W b TA.US Bl gelldhR

HEfAT AT DI FART B WET H P AR F qad Y| ST B AT Pl 3T Sl a1 BB
W E, I 3N N B! I H8 I &, B bl © b SAfad) § e @t SIS ST g,
oI 79 URAT &1 a1d 4 e %8 ©, 98] I8 BH 8, YA B epdl B
HON. DEPUTY SPEAKER: Let the Minister complete the reply. We have to take
up another Bill also.

... (Interruptions)
HON. DEPUTY SPEAKER: Mr. Minister, please address the Chair.

... (Interruptions)

St ofta o (i) : 31 St I8 S8 T ATA 53 ARG ST TS UHRIRIS gRI
o Sgn Wifeh gasi a8 wer A © 6 sl Arat &1 € TS 3l e™ # usT §, S¥ferg
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2t ¥ e araE ¢ Surege Sfl, Sr g9R 9l 1 UBT 8, 99d dev W H Pl drsdl §
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A fHeft Mem § @1 8, O S99 SiLud. &1 g9 Sl 9T IS BN, I8 BRI aRIeT B
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N gdR (Prarit-weesme) @ eRamon & el & forg fRawa o STl wifes smue s
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£ I e arEm ¢ BRI & Al W Y BiRy 5 9 S1U 99 R @R of | dad
THATSTE & ST 3 el wdedl off dfcs Umiens W SH@ s wiadt off | I
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WHR & AT THRTE ff ITh1 3FTS @iedl | 7 &8 nfhRrael sarn mar g &
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# @S WEd DI gdE o dredl g, ATHA WIed | 30 IR W@, MU S A 984 afedr
gd @1, 9T AR Sfl, qU9 AR Fed Sfl, gaA¥s ASH Sff, RAGwA ofl, A 9.
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g, S DM Bl BH U fSUTSHe U fbfehel BIbr Yud &l 84 I8 BT Ahd © (b BN W&
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Al 2T B B BIS ATGLIDAT T8l 2] § AT Bl g b wdqwfa ¥ 59 9 &1 urq

ST |

HON. DEPUTY SPEAKER: The question is:

“That the Bill further to amend the Warehousing Corporations Act,
1962, be taken into consideration.”

The motion was adopted.
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HON. DEPUTY SPEAKER: The House may now take up clause by clause
consideration of the Bill.
Clauses 2 to 6
HON. DEPUTY SPEAKER: The question is:
“That Clauses 2 to 6 stand part of the Bill.”

The motion was adopted.
Clauses 2 to 6 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
#it I Ao aRrEE ¢ SuTee Sfl, # IKId Rl g

“for 59 fade &1 wiRa fear sl
HON. DEPUTY SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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16.36 hrs

REPEALING AND AMENDING BILL, 2014
HON. DEPUTY SPEAKER: The House shall now take up item No. 28, namely,
the Repealing and Amending Bill, 2014.
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): I beg to move:

“That the Bill to repeal certain enactments and to amend certain
other enactments be taken into consideration.”

Sir, the Repealing and Amending Bill, 2014 which was introduced in Lok
Sabha on 11™ August, 2014 proposes for repeal of 36 Acts out of which four Acts
were suggested by other Ministries/Departments. It also proposes to amend two
Acts to correct formal defects and patent errors detected therein. The said Bill was
referred to the Departmentally-related Parliamentary Standing Committee which
has submitted its Report on 19" December, 2014. The Committee has
recommended that the Bill may be passed after omitting the Employment of
Manual Scavengers and Construction of Dry Latrines (Prohibition) Act, 1993
from the Bill.

The Committee has observed three or four things that need to be taken into
consideration. The recommendations of the Standing Committee, inter alia, are (1)
for a sun-set clause for their automatic repeal clause so that they do not remain on
Statute Book after their purpose is achieved. That is one point which need to be
looked into; (2) to have easy and understandable codification of the law; and (3)
to make the law simple while reviewing the existing enactments on the Statute
Book; and there is one Bill which need to be left out. These are the four
observations made by the Standing Committee.

With these words, I present the Bill before the House.



18.03.2015 160

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill to repeal certain enactments and to amend certain
other enactments be taken into consideration”

SHRI NINONG ERING (ARUNACHAL EAST): Mr. Deputy-Speaker Sir, I
thank you for allow me to participate in the discussion on the Repealing and
Amending Bill, 2014. I am also grateful to our beloved President, Shrimati Sonia
Gandhi for allowing me to participate on behalf of the Party.

At the very outset, I would like to wish the hon. Minister many happy
returns of the day. We are very old friends and colleagues. I know that he is
becoming younger today.

Repealing laws and amendment Acts which have lost their meaning is
important for modernization and reform of laws because it clears Statute Books
and spares citizens from inconvenience of taking notice of unnecessary laws
which have ceased to bear any relevance to the current conditions. In 1998, the
Jain Commission had examined around 2500 central laws in the Statute Book and
recommended that more than 1300 laws be repealed.

The Repealing and Amendment Bill, 2014 has initiated the process of
clearing these laws from the Statute Book by proposing to repeal four principal
laws and 32 amendment Acts. The Bill also further amends two laws, namely, the
Prohibition of Manual Scavengers Act, 2013 and the Whistle Blowers Protection
Act, 2011.

The four principal laws which are being repealed by this Bill are:
The Indian Fisheries Act, 1987.

The Foreign Jurisdiction Act, 1974

The Sugar Undertakings (Takeover of Management) Act, 1978, and

b=

The employment of Manual Scavenging and Construction of Dry Latrines

(Prohibition) Act, 1978.
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The Indian Fisheries Act, 1987 was enacted by the British. It has lost its
relevance after we adopted our Constitution, which placed ‘fishing’ in the State
list. This law thus has never been involved because of its lack of applicability. So,
this law needs to be repealed.

Here, I would like to have a clarification from the hon. Minister regarding
the cases of foreign sea fishing or deep sea fishing where our fishermen are also
involved in certain cases. [ would like the Government to take some corrective
measures because there are some old cases. Will they be affected or not? That the
hon. Minister should clarify.

In the case of Foreign Jurisdiction Act, 19947, I would like to say that this
law applies to Indian territories under the foreign control. It is not relevant
anymore because all our territories with native States have been fully integrated
into the Union of India.

In the Standing Committee a point was raised whether the repeal of the
Foreign Jurisdiction Act, 1947 would have any adverse affect on the Instrument of
Accession signed between the Government of India and the Tribal Kings of the
North-Eastern States, like the States of Nagaland, Meghalaya, Tripura, Assam, and
the tribes of Arunachal Pradesh.

I would like to say that the hon. Prime Minister during his visit to the
North-East and the hon. Finance Minister in his Budget speech, and in the
President’s Address also it is mentioned that the North-Eastern States are given
special preference. But I would like to draw your attention to the fact that the
North-East Industrial and Investment Policy, NEIIP, 2007 has been suspended. It
really affects the people of the North-East when you people in the mainland say
that you are thinking of the interests of the North-East, in fact suspend the
Industrial Policy. It really hurts the people of the North-East. Taking this
opportunity, I would like to appeal to the House that this should be again brought

back and this should be taken into consideration.



18.03.2015 162

The Sugar Undertaking (Takeover of Management) Act, 1978 was invoked
as a short-term measure to empower the Union Government to assume temporary
management of defaulting sugar undertakings. The provision of the law has not
been utilised since the last three decades and is further useless because the State
Governments have enacted their own respective legislation to protect sugar crop
growers. Thus, this law has become obsolete.

Though the management of the mills was handed over to the respective
sugar mill owner, an amount of Rs. 19.58 crore still needs to be recovered. Though
the savings clause in the Bill has been included so as to protect the interests of the
Union Government in recovering the loan, I would like to ask the Government
whether it is possible to recover the amount which has not been recovered for all
these years. The principal amount along with the interest needs to be recovered.
Hence, I would request the Government to respond to this and explain as to how
and when the Government is planning to recover the amount.

The fourth principal law which is being repealed by this Bill is, the
Employment of Manual Scavenging and Construction of Dry Latrines
(Prohibition) Act, 1993, which has also lost its relevance after UPA II
Government’s comprehensive legislation. The UPA Government has done a great
job, by passing the Prohibition of Manual Scavengers Act in 2013. That law has a
wider scope and higher penalties to the offenders. It prohibits manual scavenging
and provides for rehabilitation to manual scavengers by providing them alternative
employment. So, the law of 1993 is no longer necessary and needs to be repealed.

However, the Manual Scavenging Act of 1993 has been enacted by the
Parliament upon the receipt of Resolution of six State legislatures, namely Andhra
Pradesh, Goa, Karnataka, Maharashtra, Tripura and West Bengal. Now, when the
Government is repealing that law, first of all the Government needs to take the
Resolution of those respective State Assemblies into consideration. The Standing
Committee Report has also observed this vilation. This is in para 9.2. It says, “The

Committee is, however, surprised to note that the repeal of such an Act has been
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initiated without receiving Resolutions from the concerned State which appear to
be a violation article 152 of the Constitution.”
Article 252 of the Constitutions says and I quote:

“Any Act so passed by Parliament may be amended or repealed by
an Act of Parliament passed or adopted in like manner but shall not,
as respects any State to which it applies, be amended or repealed by
an Act of the Legislature of that State. ”

The Government should thus follow up for passage of Resolutions in the said
States. Because, bypassing State Legislatures and constitutional provisions and
procedures sets a bad precedence in our country and it is a violation of the
Constitution. Also, the Government must amend Section 5 of the Prohibition of
Manual Scavengers Act, 2013 which 5 reads:

“Notwithstanding anything inconsistent therewith contained in the
Employment of Manual Scavengers and Construction of Dry
Latrines (Prohibition) Act, 1993, no person, local authority or any
agency shall, after the date of comment of this Act, construct an
insanitary latrine,....”

So, Sir, the Government needs to bring a subsequent amendment to Section
5 of the Prohibition of Manual Scavengers Act, 2013 to bring clarity to the statute.
The other 32 amendment Acts which are being repealed by this Bill do not have
any impact on the existing law of the land and their repeal only removes what is
already dead. Because, the contents of these amendments are included in the
respective principal laws.

After the introduction of this Bill, the Law Commission of India had
submitted four interim reports till November, 2014 which further identified laws
that have become obsolete and thus recommend for immediate repeal

The Commission has recognized 252 laws which are obsolete and have
ceased to be relevant in tune with the changing needs of the time. Also, the PMO

Committee has identified 1741 of the 2781 existing Central Acts to be repealed. I
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request the Government to take note of this and further bring forward more
repealing and amending Bills to clear the statute book.

I also recommend to the Government to include a sunset clause - which the
hon. Minister always stated - in every amending Bill and appropriate Bill so that
laws will be repealed automatically after their intended purpose has been fulfilled.

Thank you.
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SHRI P.P. CHAUDHARY (PALI): Hon. Deputy-Speaker, Sir, I thank you very
much for affording me an opportunity to participate in the debate with respect to
the Repealing and Amending Bill, 2014.

I stand here to support the Bill. Basically, if we trace the origin of the
repealing and amending provision, it started in the year 1856 in the United
Kingdom and in our country also from 1866. This is a periodical exercise even
during the pre-Independence era. Up to 1998, we have repealed almost 1291 Acts
by ten Repealing and Amending Acts. But, after 1998, so far, no exercise has been
done. Only one exercise was done during the last Session. In 2014 , 90 amending
Acts were repealed by a Repealing and Amending Bill, 2014. Now, by this
Repealing and Amending Bill, 36 Acts have been taken into consideration. Out of
the 36, four relate to principal Act and the remaining 32 relate to Amending Act.

Basically, the effect of Repealing and Amending Bill is that. Once the
amendment is notified, then the amendment in the principal Act is automatically
carried out.

Now, what is the effect of this Act? Basically the question arises - will it
repeal the amendments made in the principal Act? For this purpose, already
clause 4 of this Bill is there. But Section 6(a) of the General Clauses Act takes
care of the situation. Therefore, the amendment made in the parent Act, by
amending Act, will be incorporated in the parent Act. Repeal of such amendment
Act will not affect the continuance in force of the amendment which has already
become part and parcel of the principal Act.

So far as clause 4 of this Bill is concerned, basically it is analogous with
Section 6 (a) of the General Clauses Act. Clause 4 provides the saving provision to
the effect that anything done under that Act will not affect if the provision of
amendment Act is repealed. I would also like to suggest to the hon. Minister that
instead of doing this exercise every time, we can also carry out a suitable

amendment in Section 6(a) of the General Clauses Act, so that all the exercises
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that are carried out every time, bringing the Repealing and Amending Bill before
this august House may be taken care of.

So far as the functioning of the amending Act is concerned, basically it only
incorporates the amendment in the principal Act, and once the function of
incorporation is accomplished, then it dies a natural death. But that is not
sufficient. For the Act to die a legal death, the Repealing and Amending Bill is
being brought before this august House. It is not the case like a human being.
Once the natural death is there; no legal death is required to be carried out. But in
the Bill like this, once the amendment is carried out, it is nothing more to
understand as to what is the purpose of the amending Act. Basically, the amending
Act 1s a launch vehicle. Once the satellite is launched in the orbit, then, there is no
use of launch vehicle. But formally we have to bring it before this august House,
to give it a legal shape. Once it is passed by this august House, then only we can
remove that deadwood from the legal library. Therefore, in other terms, we can
say that basically the Repealing and Amending Act pertains to those Acts which
cease to be in force and become obsolete and no purpose is served for keeping
these Acts in the law library. Moreover, it also creates confusion.

For this we have to adopt the pragmatic jurisprudence insteading instead
of bringing every time before this august House we can provide a deeming
provision or sunset clause in the Act itself. Once the Bill is notified, it will
perform two functions. One is — amendment is carried out in the principal Act; at
the same time, it will also work as the deeming provision in the Act itself, which
suggest that as soon as the Act is notified, then the amending Act is deemed to
have been repealed. So, by amendment Act itself, we can determine the life of the
Act itself, then, it would cease to be in force automatically.

Through the Repealing and Amending Bill, three principal Acts have also
been brought for repealing. One is the Indian Fisheries Act, 1897; that is of
British era. The object of the Act was to prevent killing of the fish or poisoning of

water etc. and the punishment was also provided. For that purpose, after coming
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into force of the Constitution of India, now fishing is a State Subject and fishing
and fisheries beyond territorial water is under the Union List. Therefore it is
rightly being repealed by this Repealing and Amending Bill.

So far as the Foreign Jurisdiction Act, 1947 is concerned, as per Article
372, only those Acts enacted prior to the commencement of the Constitution,
except those repealed by the Constitution, shall continue. So, it is no longer
required as no territory of India is under the control of any colonial power.
Therefore, this is also a right step for repealing such type of obsolete law.

The third is the Sugar Undertakings (Taking Over of Management) Act.
Since 2013, sugar sector has been decontrolled; levy obligation on sugar mills
have been removed, and regulated release mechanism of open market sale of sugar
has been dispensed with. The Act is not relevant in the present scenario. The Act
was a temporary measure taken way back in 1978.

With this suggestion, I extend my thanks to the hon. Minister and I fully
support the Repealing and Amending Bill, 2014. Thank you very much, Sir.
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SHRI B. SENGUTTUVAN (VELLORE): Thank you, Sir, for allowing me to
participate in the debate on the Repealing and Amending Bill, 2014 which is
enumerated as Bill No. 95 of 2014. Already, Bill No. 155 of 2014 was passed in
the last Session by this august House.

In this Bill, as many as 36 Acts are sought to be repealed which are
enumerated in the First Schedule. In the First Schedule, the first four Acts are
obsolete laws which are no longer required because they have become redundant.
The remaining 32 are Amendment Acts. The provisions of these Amendment
Acts have already been incorporated into the Principal Acts. Therefore, these
Amendment Acts need no longer be on the Statute Book. Therefore, the items
mentioned in the First Schedule are to be repealed. The two items in the Second
Schedule, namely, the Prohibition of Employment as Manual Scavengers and their
Rehabilitation Act, 2013, and the provision in the Whistle Blowers Protection Act
need to be amended because by some inadvertence, some errors have crept into the
Principal Act. Therefore the Government has moved this Bill.

Up to 2001, as many as 1367 Acts were repealed. But the job is not over
yet. The Law Commission has identified as many as 253 laws as obsolete and has
suggested their repeal. The Law Commission in its interim report of September,
2014 has suggested the repeal of as many as 700 Appropriation Acts which have
been in the Statute Book for well over a decade. We are in agreement with the
recommendations of the Law Commission of India. Obsolete laws like deadwood
are a wasteful burden occupying the pages of the law books without any purpose
and they confound us like a will-o'-the-wisp.

17.00 hrs

Therefore, these obsolete as well as amending laws, whose provisions have
become part and parcel of the Principal Acts which are either substantive or
procedural, need no longer be in existence and these amendments should be

indicated by way of foot notes in the Principal Acts. Therefore, the retention of
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this amending Acts as statute is redundant and superfluous. They serve no useful
purpose and they are to be repealed.
I am in agreement with the Law Minister and I welcome the step. I also

urge the Law Ministry to go ahead with the repeal of other redundant and obsolete

laws.
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SHRI PINAKI MISRA (PURI): Thank you Mr. Deputy Speaker, Sir, for allowing
me to speak on this very important Repealing and Amendment Bill. It may appear
innocuous at the threshold but not to put too fine a point on it I must emphasise on
how important this piece of legislation is. My only lament is that the piece of
legislation does not go far enough.

I think, the task at hand, as the Law Minister will readily concede, is a
humongous and gargantuan one. In 1998, the Jain Commission had prepared two
reports on the review of administrative laws. It had recommended that out of
2,500 Central laws in force at that time (in 1998), more than 1,300 laws needed
repealing. It means, more than 60 per cent of the laws were found to be otiose.
Thereafter, the present Prime Minister set up a Committee to examine the issue of
obsolete laws. This Committee identified 1,741 out of 2,781 existing Central Acts
for repeal. So, what are we looking at? We are looking at repealing 36 Acts in
this particular piece of legislation out of which 32 are amending Acts, only four
substantive Acts have been set up for repeal. As I said earlier, this does not go far
enough. The job at hand is a huge job and must be proceeded with great alacrity.

I am reminded of William Shakespeare's immortal lines — ‘We must look
into the glass darkly and come face to face.” The time has come in India for us to
come face to face with the reality which we must confront. I know that the Prime
Minister means well when he says: “Make-in India should become a national
campaign.” I understand that the Finance Minister means well as well when he
says that "ease of doing business" in India is a very important facet of his
Government. But we have also to realize that a major deterrent to investment is
India’s inability to enforce contracts thanks to this myriad maze of laws and also
an ill-equipped judiciary. There is a World Bank Report “Doing Business-2014",
which points out that it can take up to 1,400 days in India to obtain a legal remedy
for non-enforcement, which is not just higher than the OECD countries’ average

of 529 days but also way above the South Asian average of 1,075 days. The cost
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of such legal remedy can run up to 40 per cent of the claim in India. This is how
difficult it is in India to do business. Therefore, if you say "Make-In India", if you
say "ease of doing business" in India, these cannot be mere slogans, these are hard
facts that we in India must come face to face with.

We have also to realize as to how prolific we have been in our legislation.
Before the Constitution —115 years leading up to the Constitution — only 2,911
Central Acts were enacted. In the last 70 odd years after the Constitution, we have
come up with almost 3,800 Central Acts. Our Parliament has been extremely
prolific in legislating. I say with a great deal of regret that the proliferation of
Parliament in legislation has been met with an equal disdain by our people in their
regard for the laws. As much as Parliament legislates, the people disregard laws in
this country and that again is a hard fact we must come face to face with.

Mr. Deputy Speaker, Sir, Parliament, as | said, has legislated with great
alacrity. It is lamentable that while the legislation has been done with great
alacrity, the enforcement of laws and the lack of adherence to it, has also been
with a great deal of alacrity. There has been such poor enforcement, that in any
case, any meaningful legislation almost always comes to naught.

Hon. Deputy Speaker, Sir, I only want to draw the attention of the hon. Law
Minister to some of these absolutely ridiculous laws which still continue to obtain
on our law books, and I cannot understand why in one fell swoop you cannot get
rid of them. There are eight, ten which really count for humour and nothing else.

There is the Criminal Law (Amendment) Act, 1938 which says that there is
a punishment stipulated for those who dissuade people from taking part in a war
in which the British Empire is involved in. It is one of the most ridiculous pieces
of legislation which is still on the books.

The Bengal Indigo Contracts Act, 1836 deals with regulation of indigo
cultivation. I do not know if there is any indigo cultivation left in this country.
The Shore Nuisances (Bombay and Kolaba) Act, 1853 aims at removal of

nuisances and encroachments below high watermark in the Bombay Kolaba
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Islands. The Madras Compulsory Labour Act, 1858 — Mr. Deputy Speaker, Sir,
this is your territory — allows forced labour, which is now banned under the
Constitution. The Stage Carriage Act, 1861 is aimed at creating a system to
licence and regulate horse drawn carriages. I think, only the President’s carriage
can now be governed by this. There is no other carriages in India we know of .

The Lepers Act of 1898 allows Police to arrest without warrant any person
who appears to be a pauper leper. This is again banned in law in our country.

There is the Exchange of Prisoners Act, 1848 to facilitate exchange of
prisoners between India and Pakistan post partition. There is a Telegraph Wires
Act of 1950 despite the fact that telegraph has now been wound up. There is a
Hackney Carriage Act of 1879 for licence of hackney carriages. 1 do not even
know what Hackney carriages mean. I do not think that anybody in this House
knows what Hackney carriages mean.

Therefore, there are these ridiculous pieces of legislation still obtaining on
our law books, and these ridiculous pieces of legislation must be quickly brought
to an end so that we do not make a laughing stock of ourselves in the international
fora. I can see Mr. Moily nodding his head. But all I can say ... (Interruptions)
HON. DEPUTY SPEAKER: Please conclude now.

SHRI PINAKI MISRA : Hon. Deputy Speaker, Sir, please give me just a minute
more.

It is lamentable also that the first Repealing and Amending Bill came into
being only in 2001. So, the Congress Party in the 60 odd years that it ruled us was
extremely lazy in getting rid of many of these otiose pieces of legislation.

I am grateful to the NDA Government, both in 2001 and 2014 that they
have made some headway but please make much more rapid headway. That is
what the requirement of the day is. I support this Bill and wind up my speech.

Thank you very much.
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DR. RAVINDRA BABU (AMALAPURAM): Hon. Deputy Speaker, Sir, we
definitely welcome this Bill.

In my previous speech also, on the same subject, we talked about weeding
out the files from the Office which are redundant and which are not relevant for
the execution of the Acts. So, they need to be immediately repealed and amended.
It was already passed.

Today, after two, three months of passing of that Bill, we are again coming
with repeal and amendments.

When you go through the list of Repealing and Amending Bill given in the
First Schedule and the Second Schedule, Sir, one Act attracts me in a very
negative way, and that is, the Employment of Manual Scavengers and
Construction of Dry Latrines (Prohibition) Act, and the amendment, the
Prohibition of Employment as Manual Scavengers and their Rehabilitation Act.
What I would like to ask is whether the Acts are made for the sake of enactments
of law. Is there any meaning for it? How do you implement it? Is there any way
to discuss as to how they are implemented?

Sir, this Act is such a blemish on our free country. You are having still
manual scavenging and providing punishment for the manual scavenging
practices. We are talking about going to the Moon; we are talking about India
joining the Atomic Club of the world; we are talking about aircraft, dream liners,
flyovers, etc. In such a situation, we do not even talk about manual scavenging,
and we are talking about those Acts still and again keep on amending that Act. To
what effect? How long these Acts were to alleviate the problems of the
scavengers? These scavengers are manual scavengers. Take, for example,
Railways. When anybody goes to railway station, we see how human excreta are
cleaned and how human excreta are attended to by the people. What is the fate of

those people?
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Instead of spending lakhs of crores of rupees on Defence or the Moon
Mission or the Atomic Club of the World, let us spend some amount of money on
these scavengers, which is a blot on the Indian democracy. In the international
fora if we say that these are the lists of business today, these are the Acts to be
amended and these are the Acts to be repealed, would we not feel ashamed? I
feel very ashamed to talk about the scavenging Act. In India, we simultaneously
have the Customs Act, the Excise Act and so many other Acts, which are very
elite to the Indian conditions. But we also have these types of Acts, which are not
being implemented sincerely. These all Acts starting from 1993 have become Acts
in 2013. Now, again we come with the amendments.

Sir, any Act does not exist for the sake of Act. There has to be some
human approach also. Let us abolish the scavenging by spending some amount of
money instead of spending money meaninglessly on so many other schemes, just
to have a prestige of the country in the international fora. Our prestige does not
depend on spending huge amount of money on the atomic and other moon
missions. It all depends on how far we are eliminating poverty and the type of
unsociability being practised in a daylight. Anybody, any foreigner visiting a
railway station in India, can understand what is human excreta and who are the
people attending on them. It is a pertinent question, which strikes everybody.

I would urge upon the hon. Law Minister — of course, I appreciate his steps

— to please increase the scope of this amendment. Thank you.
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ADV. JOICE GEORGE (IDUKKI): Hon. Deputy-Speaker, Sir, I rise to support
the Repealing and Amendment Bill, 2014.

By this enactment, 36 Acts are sought to be repealed out of which four are
Principal Acts and the rest 32 are Amendment Acts. All these enactments cease to
be in existence. They have become obsolete or redundant due to many reasons.
Thirty-two Acts are Amendment Acts.

As has already been pointed out here, once the amendment is carried out,
these provisions become part of the Principal Acts and all these Acts are redundant
in principle. But due to the Fiction of Law, all these Acts are being alive
throughout. So, all these * enactments are to be repealed; and I support this
attempt on the part of the Government to repeal all these enactments.

Sir, in many cases, it appears that the Government is in a hurry to see that
the Bills are passed without much discussions or deliberations in the House as well
as in the Standing Committees. We have got 24 Standing Committees. I am very
happy to see that this Bill is presented with a Standing Committee Report also.
The Standing Committee has also suggested for a comprehensive enactment either
by amending the General Clause Act especially Section 6A. The other remedy is
to see that all these Amendment Acts, once the amendment is made part of the
enactment, become repealed by way of provision included in the Amendment Act
itself.

Sir, I would make a suggestion to the hon. Law Minister. If it is possible to
have deliberations by the Standing Committee, we can bring in many ideas, more
clarity and transparency in the enactment. By this, we can avoid a lot of
inconvenience at the implementation level. Being a lawyer, I find a lot of
provisions in the enactment, which cannot be implemented or which can be
interpreted to the interest of the persons concerned. So, by having deliberations in
the Standing Committee, we can have more clarity and transparency in the
enactments. By this process, we can strengthen the legislative process in the

Parliament.
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Sir, coming to the Bill again, there are three Principal Acts of which one is
of the British era, namely, ‘The Indian Fisheries Act, 1897°. It has become
redundant due to passage of time and subsequent enactments. Another example is
‘The Foreign Jurisdiction Act, 1947’ and ‘The Sugar Undertakings (Taking Over
of Management) Act, 1978.” Similarly, ‘The Employment of Manual Scavengers
and Construction of Dry Latrines (Prohibition) Act, 1993 has also become
obsolete and redundant due to enactments made by the Legislative Assemblies
concerned. There are also 32 amendment Acts. Once that amendment act is
notified, all the provisions are to be amended in the principal act as they have
already been made part of the amendment Act and there is no point in keeping all
these amendment Acts. It has to be repealed.

I am concluding with a request to the Government. [ request the
Government not to be in a hurry to make the laws. We can have deliberations in

the Standing Committees also. Thank you Sir.
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SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): I do agree that some of the
laws which we have enacted do require repealing because they are either outdated
or they do not suit the present situation. So, my request is that while repealing the
Acts or the laws which we have enacted, the exact reasons for repealing should be
made known to the general public. People should know what are the laws which
the Parliament has enacted? The Parliament is repealing. We repeal many existing
laws and people may not be knowing the laws which were enacted.

Sir, inordinate delay in disposal cases is the main problem which we are
facing in the legal field. For that, in my opinion, the procedural aspect - the Civil
and Criminal Procedure Codes - which were enacted long back, the same
procedure is now being adopted. The mindset of the people, the mindset of the
advocates, the mindset of the litigants and the mindset of the judiciary have now
changed. That is why, this is right time and we should try to conduct surgery over
these laws which were enacted long back and which are not suiting now and which
are now coming in the way of speedy disposal of the cases.

There are some ambiguities which we are enacting thereby leading to many
litigations in the courts, they will come in the way of implementation of many
laws in the country. For example, special status was given to Hyderabad-
Karnataka under Article 371(J). In this, what has happened Sir? Our Law
Minister is also fully aware. In Hyderabad-Karnataka region, if any problem
arises in that area or if there is a case in Bellary, that case has to be decided by the
Bench at Dharwad. Dharwad does not have any jurisdication under Article 371(J)
over Hyderabad-Karnataka. Bellary comes under Hyderabad-Karnataka region.
There is a court in Hyderabad-Karnataka region that is in Gulbarga. Instead of
fixing the jurisdiction to Gulbarga, the cases of Bellary are being disposed of by
Hubli-Dharwad Bench. Keeping that thing as an instance while legislating laws,
there should not be any ambiguity. If any ambiguity is there, definitely it leads to
many litigations. For example, there are nearly 36 laws which we have enacted

and now, we are repealing. Of course, there are two amendments which you are
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seeking for two Acts. Except for this 1 and 2 that is Indian Fisheries Act and
Foreign Jurisdiction Act, all other Acts which we are now repealing were enacted
recently. You are repealing some marriage laws also. While making laws now,
we should also keep in mind the mindset of young people. The mindset of young
people differs from the marriage laws which were enacted long back. That is why,
while enacting laws now, we should also study the present scenario, the mindset of
the people and the way in which our society is moving and what are the problems
that are being faced by the people now and what are the problems which are
coming in the way of these young couples and why a lot of cases are being filed in
the matrimonial courts? These are all the requirements by the legal system to
study them effectively and while enacting, we should give an end to all such
problems.

In spite of that, we do agree that a lot of cases are being filed under the
marriage laws. That is why, you should take extra care in bringing new legislation.
Many times, the laws, which we enact now in Parliament, will be subjected to
scrutiny by the courts. That is why, in many cases the hon. Supreme Court or the
respective High Courts have struck down those laws.

The hon. Law Minister is from Karnataka. He is from the southern part of
the country. He is also an advocate by profession. The concept of judiciary is to
see that better and effective justice should be rendered to the doorsteps of the
people. Keeping that point in mind, I insist and urge upon the hon. Law Minister
to take up this matter to see that justice is delivered at the doorsteps of the people
of South India. I request him to kindly see that a Supreme Court Bench is
established at Bangalore to enable people of the southern part to get justice easier,

cheaper and effectively. Thank you.
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THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Mr. Deputy Speaker Sir, I thank all the hon. Members who have
supported this Bill. They have made certain observations. I would like to draw the
attention of the Members who have made a few observations in this regard.

First of all, I will take through the Bill which I have presented. Out of 36
Acts, four Acts are principal Acts. The Standing Committee also went into them in
detail as far as the four principal Acts are concerned. My friend, hon. P.P.
Chaudhary has addressed those issues. Regarding the point on the laws which are
prevailing earlier to the day of Independence and how those Acts have been taken
away by the Act of Constitution, has already been addressed by my friend. As far
as these 32 Amendment Acts, which are in Schedule I are concerned, they are not
a matter of concern and everybody has felt that they should be repealed.

Regarding the four principal Acts, which were referred to the Standing
Committee, the Standing Committee elaborately dealt with those matters. They
have observed about the main Act about which my hon. friend Mr. Ninong Ering
was telling that the Foreign Jurisdiction Act may hurt the North-Eastern States
where there was an earlier instrument in relation to the accession signed between
the Union of India and the Tribal Kings. But after due discussions and
deliberations in the Standing Committee, they made it clear that the provisions of
the Act, which was there earlier to the day of Independence and as per the
Constitution, have been clearly looked into and there are certain provisions which
were made under the Constitution practically made the Foreign Jurisdiction Act
redundant and it is no more in force. The Committee even observed:

“The enactments prior to the commencement of the Constitution of India,
except those repealed by the Constitution itself, continued to remain in
force unless and until they were repealed by the Indian legislature, in view
of the provisions of Article 372(1) of the Constitution of India. The Foreign
Jurisdiction Act, 1947 was last used in 1962. It is no longer required as no
territory of India is under the control of any colonial power. The said Act is,
therefore, recommended for repeal.”
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Very clear versions have been given by the Standing Committee. I hope my
friend will agree with the views given by the Standing Committee while
deliberating on this issue.

As far as Sugar Undertakings Act, 1978 is concerned, it has been clearly
said as follows: “It was also submitted to the Committee that there has been no
occasion in the last three decades to exercise the provisions of the said Act.” The
interests of sugarcane farmers by sugar mills have been statutorily supported and
enforced by respective State Governments.

Moreover, since 2013 sugar sector has been decontrolled. Levy obligations
on sugar mills have been removed and regulated lease mechanism of open market
sale of sugar has been dispensed with. Then, various States themselves have made
certain rules to control all these issues. So, this Act is not in use for the last three
decades. Therefore, the Act is not relevant in the present scenario. Even otherwise
the Act was a temporary measure taken back in the year 1978. It is clearly
observed that at present it is of no use. We are well aware of the fact that
sometimes the dead laws create some sort of confusion if it remains in the statute
book. So, the Act has to be repealed.

One of the important issues that has been raised is why this Employment of
Manual Scavengers and Construction of Dry Latrines (Prohibition) Act, 1993 was
deleted from the list of this Act. Practically, we consult with the Department
concerned whether the law is in use or in force at present. In an earlier occasion in
1976, the Urban Land (Ceiling & Regulation) Act, 1976 was enacted under Article
252 (1) of the Constitution and it was applied in eleven States. In 1999, the said
Act was repealed after getting particulars from various States. At that time, it was
found that it was not in use. So, it was repealed. But only two States had passed
resolution to repeal the Act and a provision was made for continued application of
the repealed Act in the other States till they adopt the repealed Act by a resolution
under Article 252 (2).
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Here also, we thought that several States have passed resolutions and only
two or three States have not passed the resolutions. Just like the precedent in 1976
in Urban Land (Ceiling & Regulation) Act when the law was not used by any of
the States, we proposed it. Even in the case between West Bengal v/s P.K. Sur, it
was held by the Supreme Court that if a law is operative in the State of West
Bengal, a resolution is to be passed to make the repeal effective in that State
subsequent to the repeal. So, in the instant case, three States have passed the
resolution for repeal of the Employment of Manual Scavengers and Construction
of Dry Latrines (Prohibition) Act, 1993. So, there was nothing wrong in inclusion
of this Act in the Repealing and Amending Bill. However, the Standing
Committee has recommended that the Government has to drop it from the
proposed Bill. So, I am going to drop that Bill from this list.

As far as Schedule II is concerned, it is only a patent error that has been
committed on the earlier occasion when the Prohibition of Employment as Manual
Scavengers and Their Rehabilitation Bill 2013 was discussed and accepted. In the
proviso to sub-section (3) of Section 1, the word ‘notification’ shall be substituted
by the words ‘the said notification’. A small error had occurred. For that reason I
have got it. It is a very formal defect and it is a very formal inclusion.

In the Whistle Blowers Protection Act, 2011 in enacting formula, the words
‘Sixty-second Year’ have to be changed with ‘Sixty-fifth Year’. So, it would be
Sixty-fifth Year of the Republic of India. In sub-section (1) of Section 1, the figure
‘2011 has to be substituted with the figure ‘2014°. These are the patent errors that
need to be rectified.

Then, there are some other observations made by my learned friend with
regard to the ease of doing business and delay in disposal of disputes. I do concede
that it is true that delay in disposal of disputes has created much confusion among
the people across the country. Not only here, even in the arbitration cases, people
prefer to file arbitration cases outside India rather than having arbitrations here.

Now, this Government has taken an initiation to bring some stringent amendments
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to the Arbitration Act. Already amendment to Arbitration Act is ready. The Bill is
ready and we are going to bring that Bill in the next Session so that the ease of
doing business will be certainly geared up and people, investors and even the
private players will be happy if some stringent amendments are brought to the
Arbitration Act. We are working on it. This will be placed before Parliament in the
next Session.

HON. DEPUTY SPEAKER: What do you mean by next Session - April or
Monsoon Session?

SHRI D.V. SADANANDA GOWDA: Sir, it will be brought in April because I
have already taken this matter to the Cabinet and the Cabinet has given its
approval. Now, I have to only bring it to Parliament. Apart from that ...
(Interruptions)

2 AfcAdo WS (TAa) ¢ SdLASH< TIST ST HRURS & WA H & & ol 3y
MR- SeR AR O B & ... (I) @I 7 U7 7T BrST aRg M &I, AT
fepar <1 <@t 2

SHRI D.V. SADANANDA GOWDA: Hon. Khargeji, I do not want to have a

postmortem of all those things that happened in the past because doing
postmortem will not serve the purpose. We should inject some new tonics for this
and then only can we go ahead.

One more apprehension that was just addressed is with regard to the
disposal of disputes at the earliest. We are also working on it.

Already Law Commission has given a report for establishment of
Commercial Benches in the High Courts. We are working on that also. That Bill
will also be brought before the Parliament in the next Session so that all these
things will help in ease of doing business in India.

I will not traverse other issues which were raised about various Acts and
laws. You were just telling, but I do not want to traverse all those things. ...

(Interruptions) I will do that.
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It is true that nearly 1,741 redundant laws, which are almost dead laws, are
in existence. We have already prepared a draft Bill for repealing nearly 741
appropriate Acts. That is already ready with me. I will take it to the Cabinet for its
approval. Another Bill is already there for 79 repealing and amending Acts before
the Rajya Sabha. That is also being taken up immediately. It will be coming to this
House as early as possible, when it is passed by that House. So, as far as repealing
and amendments are concerned, we are working on it. We will see that within a
short span of one or two years, we hope so, all these redundant laws which are not
in use, the so-called dead laws, are taken care of. Certainly, the Statute Book will
be cleared so that there should not be any confusion in the process of disposing of
cases.

Sir, I would like to place before this august House one more thing. Why are
we giving so much importance to repealing and amendment Bills? Unlike human
beings, the statutes do not die natural death, with the possible exception of statutes
whose life is predetermined by the Legislature at the time of their enactment. One
of my friends observed with regard to the sunset clause. I do concede and I do not
dispute that there should be a sunset clause, but the life of the law is determined in
the sunset clause. The removal of the redundant law from the statute has to come
only after repealing the said Act from the book.

Sir, I think that I have cleared all the observations made by my friends. This
is the initial step as far as the Repealing and Amendment Bill is concerned from
this new Government. This new Government is working on it, and all the
redundant laws will be removed from the statute book at the earliest. So, this Bill
may kindly be passed.

HON. DEPUTY SPEAKER: Now, Shrimati Meenakashi Lekhi.

... (Interruptions)
SHRI SURESH C. ANGADI (BELAGAVI): Sir, please allow me to ask one small
question. ... (Interruptions)

HON. DEPUTY SPEAKER: No, I cannot allow it.
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... (Interruptions)
HON. DEPUTY SPEAKER: I can allow only one person. We are going to take up
an important discussion under Rule 193 and other things are also to be taken up,
which are also very important. Therefore, please sit down.

... (Interruptions)
HON. DEPUTY SPEAKER: Hon. Member, kindly stick to the clarification only.

... (Interruptions)
SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Hon. Deputy-Speaker, Sir, I
will stick to the clarification. The clarification is in view of the Standing
Committee Report on the Manual Scavenging Act. There is another Act of 2013,
and this one is of 1993, and the Standing Committee had reservations that since
the States have not sent the Resolution, this cannot be brought about.

I have two points to make on this. One is that since this august House has
passed the 2013 enactment after due consideration, and various aspects of it have
been considered. So, it is pertinent that this very Act be implemented all across the
country. The second part is that it is not just Article 252 of the Constitution, but it
is also the Fundamental Rights, which get affected. Especially, in case of manual
scavenging, it is the right to live with dignity, and when we bring it under that
enactment, then this House can always resolve and the Government can resolve to
do away with the Resolution part and let the 2013 enactment be the Act across the
country.

By way of swatchatha, let us bring swatchatha in every day activity and
even house-keeping activity of the Government, so that repealing and amendment
that have been long-pending can be taken care of. ... (Interruptions)

HON. DEPUTY SPEAKER: It is all right whatever you have said on it.
... (Interruptions)
SHRIMATI MEENAKASHI LEKHI: Okay, Sir.
HON. DEPUTY SPEAKER: Now, Shri Vincent H. Pala to ask only a question.
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SHRI VINCENT H. PALA (SHILLONG): Sir, I want a clarification regarding the
Foreign Jurisdiction Act, 1947. Especially, in the North East, this Act is mainly to
give power to the Government of India to annexe many small States to the
Government of India in 1947. But the problem in Nagaland and Meghalaya is that
there are some States, which have an agreement with the Government of India in
those days. So, if you are repealing this Act, then what about those agreements,
which India and those States had like the Instrument of Accession, etc.? How the
Government will deal with those things? This is one of the areas where we have a
lot of extremism in the North East because the Government of India annexed them
without a proper agreement in those days. So, I would need a clarification on this.
How will you deal with those Acts?

SHRI D.V. SADANANDA GOWDA : As far as the Constitution requirements of
the Resolution under Article 252 being a Constitutional requirement is concerned,
it cannot be waived off by the Parliament without seeking proper redressal for that.
So, at this stage, that could not be done.

As far as my friend’s observation with regard to the North Eastern Foreign
Jurisdiction Act is concerned, it is very clear that the territories, which are under
the control of the colonial powers while the territories, which were integrated to
the Union of India in North Eastern States, where of the Assam Province and the
repeal is not related to the Instrument of Accession signed between the Union of
India and the Tribal Kings in the North Eastern States. It has got nothing to do
with that.
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HON. DEPUTY SPEAKER: The question is:
“That the Bill to repeal certain enactments and to amend certain

other enactments be taken into consideration.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House will now take up clause by clause
consideration of the Bill.
The question is:

“That clauses 2 to 4 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 4 were added to the Bill.

First Schedule
HON. DEPUTY SPEAKER: Hon. Minister to move Amendment No.3 to First
Schedule.

Amendment made:

Page 2, omit lines 22 and 23. 3)

(Shri D.V. Sadananda Gowda)
HON. DEPUTY SPEAKER: The question is:
“That the First Schedule, as amended, stand part of the Bill.”

The motion was adopted.
First Schedule, as amended, was added to the Bill.
Second Schedule was added to the Bill.
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Clause 1
HON. DEPUTY SPEAKER: Hon. Minister to move Amendment No.2 to Clause
1.
Amendment made:
Pagel, line 2, for “2014”, substitute “2015”. (2)
(Shri D.V. Sadananda Gowda)
HON. DEPUTY SPEAKER: The question is:
“That Clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
HON. DEPUTY SPEAKER: Hon. Minister to move Amendment No.l to the
Enacting Formula.
Amendment made:
Pagel, line 1, for “Sixty-fifth”, substitute “Sixty-sixth.”. (1)
(Shri D.V. Sadananda Gowda)
HON. DEPUTY SPEAKER: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.
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HON. DEPUTY SPEAKER: The Minister may now move that the Bill, as

amended, be passed.
SHRI D.V. SADANANDA GOWDA: I beg to move:
“That the Bill, as amended, be passed.”

HON. DEPUTY SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.
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17.43 hrs

DISCUSSION UNDER RULE 193
Agrarian situation in the country

HON. DEPUTY SPEAKER: The House shall now take up Item No. 29 —
Discussion under Rule 193. Shri P. Karunakaran.
SHRI P. KARUNAKARAN (KASARGOD): Sir, can we take it up tomorrow?
HON. DEPUTY SPEAKER: It is not that. We have got time up to 6.00 p.m. You
can speak.
SHRI P. KARUNAKARAN: Mr. Deputy-Speaker, Sir, I am happy to initiate the
discussion with regard to the Agrarian Situation in the country under Rule 193. I
am speaking when most of the Ministers are absent and the gallery is empty. ...
(Interruptions)
HON. DEPUTY SPEAKER: The Ministers are here. Agriculture Minister is here;
Mines Minister is here; our Law Minister is here; Shri Rudy is also here.
... (Interruptions)

SHRI P. KARUNAKARAN: Sir, India is considered as a nation of lakhs and lakhs
of villages. India is an agricultural country. It is the backbone of our economy. So,
the farmers and agriculture workers constitute a major force in the productive
sector, that is, agriculture. So, agriculture has to be given the utmost importance
with regard to many of the policy decisions that the Government has taken.

There is a serious crisis in agricultural sector now which may be due to
various reasons like policy decisions and internal and external forces. It is
unbelievable that in India 1.5 lakh farmers committed suicide between 1997 and
2005. It is alarming to note that one farmer committed suicide every 32 minutes in
India between 1999 and 2005. Due to lack of confidence, our farmers are not in a
position to stay put in their lands. Farmers’ suicides are continuing even in this
era. This pathetic situation is a result of the policies followed by various

Governments and other factors. It is a fact that political parties, farmers’
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organisations and many other forces are taking up this issue, but the situation in
agricultural sector has not improved in any way.

Agrarian conditions in rural areas have further worsened for the broad
masses of poor peasants and the rural agricultural workers in the last three years
especially. The long-term slowdown in agricultural growth is due to lack of public
investment and capital formation in this sector. As we have seen in the recent
Budget also, investment in agriculture is declining every year. As a result,
farmers’ suicides are continuing in almost all the States.

According to a National Crime Records Bureau report, 11,772 persons
committed suicide in 2013 alone. It is generally agreed that the main reason for
this is that farming is increasingly becoming uneconomical. Another reason is the
sharp rise in input costs and a lack of proportionate rise in the output prices. It is
true that the prices of seeds, fertilisers, pesticides, power and fuel have sharply
gone up after 2012 due to the policies of the Government.

Research and development is an essential step that has to be taken by the
Government. Not only in agricultural sector but in industry and other sectors also
R&D should receive highest importance. I am sorry to say that agricultural sector
has been taken over by multinational companies, domestic corporate houses as far
as seed production and distribution are concerned. They do things suited to their
convenience and not for the sake of lakhs and lakhs of poor and marginal peasants
in the country.

Control of corporate houses on farm inputs is growing nowadays. The sharp
rise in the cost of different agricultural inputs has been left uncontrolled and
farmers are not compensated by a corresponding increase in output prices. Prices
of agricultural commodities in international markets have also adversely affected
farmers. In such a situation, public procurement system is one relief for the
farmers. But the Government is not giving due importance to this. They are

inviting multinational corporations into retail sector and to the farm gates.
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We know that sugarcane farmers are affected because of failure of the state
to ensure payment of their dues to the tune of 110 billion from sugar mills. How
can sugarcane farmers survive if they are not in a position to get back their dues?
Here it is for the big sugar mills, not for the farmers. So, State Governments as
well as the Central Government have to take up this type of issues which are most
important as far as farmers are concerned.

Sir, agricultural credit is another thing which comes to the assistance of
farmers. But in practice, it also goes to the big corporations, agriculture houses
and big farmers. Small and marginal farmers are unable to get the loans at a
cheaper interest rate and they are forced to depend on the money-lenders. As a
result, the indebtedness among the peasants is growing. We had discussed in the
House that the earlier Government appointed Swaminathan Commission which
gave many suggestions in its report. One among them was the provision of free
loans or loans at cheaper interest rate that is 4 per cent as far as farmers are
concerned. In the Budget the Government says, we are raising Farm Credit Target
to Rs 8.5 lakh crore. But what is the interest rate? Itis 12 to 14 per cent. As far
as the farmers are concerned, the most important issue is whether the Government
is ready to reduce the interest rate of loans given to farmers.

The Cooperative Societies have been giving assistance to farmers in the
states like Kerala. There is a well established cooperative system covering all
villages of the State of Kerala. They are really assisting and protecting the farmers
especially in my State but the new policy on Cooperative Credit Societies have
created much difficulties for them in giving loans to farmers. The Cooperative
Societies and Banks are not allowed to accept deposits, thereby being unable to

lend money to farmers. This has become an issue in the State.
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There are more than 1,000 Primary Cooperative Societies, 14 District
Cooperative Banks and a large number of other Cooperative Societies. But at the
same time, they were really the protector of the villagers as far as Kerala is
concerned, because the farmers were getting loans and they could also make
deposits. But as per the new decision taken by the Government, the Cooperative
Societies are not able to get the deposits. Because of the new decision of the RBI
and the Government, the cooperative sector in Kerala is facing great difficulties.
This will affect the farmers also because they will not be able to get the loans.
They will have to go to the money-lenders. Why is the Government disallowing
the Cooperative Societies from receiving the deposits and why have they to go to
the private banks? It means that they are diverting the farmers and also other
persons to go to private Banks instead of Cooperative Banks.

The cooperative sector is really the sector of the people. So, I request the
Government to apply their mind as far as the State is concerned because unlike
other States, the cooperative sector is well established and well networked in
Kerala. In every village, we can see such Cooperative Societies and Cooperative
Banks. Irrespective of political parties, we placed these issues before the Finance
Minister and the Prime Minister, but I am sorry to say that they have not taken any
decision. At least the Minister of Agriculture can take up this issue for the sake of
farmers.

The Government has decided to change the pattern of the MGNREGA Act.
The total number of the blocks converted by the Act is limited and the labour
component is also changed. Earlier it was 60:40 but now it is 51:49. Due to these
changes, on both sides the employment opportunities for the workers are reduced.
The earlier Government had passed this not only as a scheme, but as an Act. So, it
is on the issue of the demand that the work has to be given by the Panchayats,
Blocks or Districts. As a result, lakhs and lakhs or crores and crores of people

were getting employment.
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When we talk about the agriculture sector, it is in a difficult position. How
is it possible for the workers to get work if you are taking up such legislation or
such a change in the existing MGNREGA scheme? So we strongly urge the
Government that there should not be any change with respect to the blocks. The
Government says that there is no change. There are 6,000 or more blocks in India
but now the number is confined to 2,500.

I know that. In my State, there are 102 blocks but now it is applicable only
in 50 blocks. In my district, there are six blocks but it is applicable only in four
blocks. The Government says it has not made any changes. Who has given these
directions? How has the decision to change taken place? The number of blocks has
come down, as a result of which employment opportunities are coming down.
Another major decision relates to 60:40; sixty per cent means the wages of the
workers and the other portion is the materials. ... (Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA) : This is slow poisoning. ...
(Interruptions)

SHRI P. KARUNAKARAN: This is really contributing to the slackening of the
agriculture sector. That also has to be taken into account.

The Government has passed the changes in the Land Acquisition Act.
There was a strong protest in this House. There were about 104 votes that we got.
Maybe, this is a first as far as the Opposition is concerned. I am sure that even on
the side of the Treasury Benches, many of the hon. Members were thinking that it
was not desirable. Though many of them were not able to vote against it, they had
abstained and gone out of the House. It means, a large number of Members and a
large number of parties were not in favour of passing this Bill. ... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Why have they

passed it? If a number of Members and a number of parties do not want to pass it,
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has god come and made them to pass it? It is a democracy with open voting in the
House. ... (Interruptions)

SHRI NINONG ERING (ARUNACHAL EAST): Sheer numbers.

SHRI M. VENKAIAH NAIDU: Democracy means numbers also; it is about
numbers and Members. Otherwise, you would have been here; we would have
been there; and they would have been somewhere else. It is simply a decision of
the people. ... (Interruptions)

SHRI MALLIKARJUN KHARGE: It is also a question of everybody’s
acceptance. When you get power, you must act judiciously; you should not
bulldoze. That is the only request. ... (Interruptions) You should not feel that you
can do anything you want. It is also about how will you act. ... (Interruptions)
SHRI M. VENKAIAH NAIDU: We have learnt from your experience of
Emergency and we are products of the anti-Emergency movement.
(Interruptions) We have learnt from that. You have set so many precedents. We
are fortunate to have those precedents. ... (Interruptions) We are learning from
you.

This is a new interpretation that 450 people do not count but 40 people will
decide. Shri Karunakaran, I am sorry to stop you. You have got every right to
express your views but do not cast aspersions on Members who have voted for the
Bill. ... (Interruptions) You may have a difference of opinion. It is not only the
majority but an overwhelming majority of two-thirds against one-third who have
voted. So, how can you say that? ... (Interruptions) It is wrong to say that all
Members are opposed to it. That is not fair. ... (Interruptions)

SHRI MALLIKARJUN KHARGE : We are not deriding; we are only dissenting.
... (Interruptions)

SHRI P. KARUNAKARAN : I am happy to hear your intervention because I do
not want to disgrace all your Members who were not here at the time of the voting.

I do not want to tell the names. ... (Interruptions)
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Shiv Sena is a constituent of your Government. Is that not a fact? What was
their position? ... (Interruptions) Was it imposed by us? They knew that this Bill
was not in the interest of the country.

The BJD did not participate in the voting because they knew that it was not
in the interest of the people. ... (Interruptions) Many of the other parties were also
there.

It is true that in a democracy, the majority decision is the main decision but
why did they not support you?

SHRI N.K. PREMACHANDRAN (KOLLAM): Can we have a conscience vote in
respect of the Land Acquisition Bill in this House? ... (Interruptions)

SHRI P. KARUNAKARAN : If you go for the conscience vote, it would be
against the Government. The people who are supporting BJP will vote against it.
SHRI M. VENKAIAH NAIDU: If you go for that, the RSP which used to be on
the Left will go with the Right, that is, the Congress Party.

SHRI P. KARUNAKARAN: We have witnessed at the time of the voting as to
how many parties were there and how many Members were there and how many
had gone out. Many Members abstained. It shows that there was a strong
opposition in their conscience with regard to the adverse effect of the Bill. That is
what they had expressed. ... (Interruptions)

I think, you have to understand and realise that in your own party and in
your own Government there are disagreements with this. I would like to quote

from the autobiography of Shri Jawaharlal Nehru, the first Prime Minister.
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18.00 hrs

He made it clear that it is true that the majority rules, that is the decision, but at the
same time the majority has to think how the minority feels. Here, it is not only the
minority, the persons who have assembled before you are also not in a position to

support you.

HON. DEPUTY SPEAKER: Shri Karunakaran, you may continue tomorrow.
The House stands adjourned to meet again tomorrow at 11 a.m.

18.01 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, March 19, 2015/Phalguna 21, 1921 (Saka).
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